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LEGISLATIVE ASSEMBLY DEBATES.

(OFFICIAL REPORT OF THE SEVEBNTH SBENION OF THE FIFTH
LEGHLATIVE ASSRMBLY.)

YOLUME 1—1988.

LEGISLATIVE ASSEMBLY.
Menday, 31st Januery, 1938,

The Assembly met in the Assembly Chumber of the Council House in
New Delhi; at Bleven of the Clock, being the First Day of the Sewverth
Session of the Fifth Legislative Assembly, pursuant to Section 63-D (2)
of the Government of India Act, as set out in the Nipth Schedule to the
Government of India Act, 1085. Mr. President (The Honoiirable Sir
Abdur Rabim, K.C.8.1.) was in the Chair.

MEMBERS SWORN.

The Honourable Sir Nripendra Nath Sircar, K.C.B.I. (Law Member);

‘The Honourable 8ir Henry Duffield Craik, Bart., K.C.8.1. (Home
Member);

Mr. Manu Subedar, M.L.A. (Indian Merchants' Chamber and Bureau:
Indian Commerce);

Mr. C. C. Miller, M.L.A. (Bengal: Buropean);

Rao Bahib Namasivayam Pillai Sjvaraj, M.L.A, (Nominated Non-

Official) ;
r Herbert Aubrey Francis Metealfe, K.C.I.E., C.8.1I., M.V.0,,
M.L.A., (Secretary, External Affairs Department);

Mr. Andrew Gourlay Clow, C.8.I., CI.LE., M.L.A. (Lsbour Secre-
tary);

Mr. Hugh Dow, C.8.I., C.ILE., M.L.A. (Commerce Becretary);

Mr, John Anderson Therne,: C.B.L, C.I.E:;, M:L.A. (Government of
India: Nominated Official);

Mr. Kodiksl Banjiva Row, C.I.LE., M.L.A. (Gowernment of India:
Nominated Official); )

Mr. Eric Conran-8mith, C.I.LE., M.L.A. (Government of India:
Nominated Official);

Mr. Gurunath Venkatesh Bewoor, C.I.LE., M.L.A. (Director Genersd,
Posta and Telegraphs);

Si
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Mr, Nilakanta Mahadeve Awa.r, M.L.A. (Government of India:
Nominated Official);
.Mr. John Bartley, 0 I E M.L. A ((:ovemment of Indla \Tommnted
1 1Qffioiad); :
Mr. Frederick Hale Puckle. C.8. I b I E M L. A. (Govemment of
# Indis; Nominated °Offictal);
Mr. Susil Chandrs Sen, C,B,E., ML.A (Government of India:
Nominated Official);
Rai Nepal Chandra Sen Bahadur, M.L.A. (Bengal: Nominated Offi-
cial); and o
Mr. George David Walker, M.B.E., M.L.A. (Assam: Nominated
Official).

STARRED QUESTIONS AND-ANSWERS.

-

(a) ORrAL ANSWERS. .

ansnm ADVEETISEMENTS FOR PosTs oF TRACERS BY THE NOETH WEsTERN
RAILWAY.

1. *Mr, M. Asa! Ali: (a) Will the Honourable the Railway Member
“please state whether it is a fact that the advertisement for two posts of
tracers with a salary of Rs. 30—5—50-—5/2—860 has appeared four times
in the (ivil and Military Gazettc at the rate of Rs. 90 per insertion”
'Sl:) How much has the North Western Railway paid for each insertion
is advertisement in other newspapers?
"(¢) How much has the North Western Railway paid altogether for the
insertion of this advertisement in different newspapers?

'The Honourable Sir Thomas Stewart: (a) It is not a fact that the
advertisement for the two posts of Tracers appeared four times in the
Civil and Military Gazette or that the rate per insertion wae Rs. 90.

(b) Re. 15-10-0, Rs. 17 and Rs. 11-14-0 per insertion in three ofher
newspapers,
(c) Rs. 204-4-0.

‘Mr. M. Asaf Al: May T know, Sir, how much exactly was pald to the:
Civil and Military Gautts"

“fhe ‘Honourable Sir Thomas Stewart: Rs. 294-4 0

My, M. AsEt AN Thdt is n little less than a venr 8 sslsw of the two-

truce,ra‘ . )
I; N. H Jonhl What else do you expeet bom the Railwey Dopart-
membid; . L _ : s

Mr. Mohan Lal Saksena: May I know for how manv lmertwns s¢ much
méney wns paid to the Civil and Milltary Gasette?
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The Honourable Sir Thomas Stewart: 1 beg the Honoursble Member's
pardon. Rs. 204-4-0 was the total amount paid to all the papers. The
amount paid to the Civil und Military Gasette was Re. 184-8-0.

Mr. Badri Dutt Pande: Are tenders called for before inserting these
advertisements or are they given to favourite newspapers and presses?

The Honourable Sir Thomas Stewart: No, Sir, the Railways follow very
much the same practice as you and I do.

Mr. Mohan Lal Saksens: For how many insertions was so much munéy
paid?

The Honourable 8ir Thomas Stewart: Three insertions.

INDrANpSATION OP THE (YPHER BUREAU.

2. *Mr, T. 8. Avinashilingam Ohettiar: (a) Will the Secretary for
External Affairs state how many Indians there are in the Cypher De-
partment?

(b) Is there any proposal to Indlamae the depsrt.ment?

(c¢) If so, what is the programine in this matter?

Sir Aubrey Metcalfe: (a) One.

(b) and (¢). The Bureau is open to Indians, and more will be employed
88 VACANCieS ocCCur.

Mr. T. 5. Avinashilingam Ohettiar: May T know one out of how many ?

8ir Aubrey Metcalfe: The total number excluding the Superintendent
and a short-hand writer, is nine Assistants and five clerks.

Mr. T. S. Avinashilingam Ohettiar:. May I know whether there- are
any other Indians undergoing training in the department so that they
may be appointed in the near future?

Sir Aubrey Metcalfe: It is impossibie to give cypher training except in
the Cypher Bureunu itself. You cannot train for cypher work in the other
Branches of the office.

Mr. T. 8. Avinashilingam Ohettiar: Are there any Indians underg)ing
training in Cypher Bureau itself so that t.hey may be appointed, fo lygher
posts in ‘the near future?

Bir Aubrey Metcalfe: No one is actually being trained now. There is
expected to be another vacancy, probably in July of this year, and 1 hope
that we shall find a suitable Indian to fill it.

Béth Govind' Das: According to this speed, how'fong will ‘it take to
Indlamse the whole Department? '

- Mr. WV M. Joshi:. May I know whether the Indian employed is an
Apsistant or aeletk? The H'onourablb Memba: |sid ‘that, Indians are
sppointed in. two eapnoltiss i

a2
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Sir Avkway Meteal#s: I could not tell you for eartain, but he is pro-
bably a elerk, which is the lowest grade he has to start am, but he dues
cypher work ik addition to clerical work.

Mr, 8ri Peakass: Is this. Department called Cypher Depurtmont beanuse
the number of Indians is cypher there?

Ramway EaBNINGS.

3. *Mr. T. 8. Avinashilingam ‘Chebttar: (a) Will the Honourable the
Railway Member state the latest available figures of Railway income as

-sompared to last year?
(b) What is the expected amount of net profit for this year?

The Honourable Sir Thomas Stewart: (a) For the perlod 1st April, 1987,

to 20th Junuary, 1988,;the apprgximabe, gross eamings exceeded the actuals
for the correapondmg period of 1936-37 by about Rs 2'92 crores.

(b) I would: requeot the Honourable Member kmdly to await my spaech
introducing the Railway Budget on the 14th February. *

Mr. T. 8. Avinashilingam OChettiar: May I know, Sir, whether there has
‘been any fall in railway revenues in recent months?

The Honourable Sir Thomas Stewart: As compared with the actuals
dpst year, yes.

Mr, T. 8. Avinashilingam Ohettiar: Why is it so? May I know whe-

ther the Government have gone into the reasons as to why there has been
this fall?

Mr. President; (The Homnourable Sir Abdur Rahim): That cannot be dis-

cussed now.

Mr. M. Anauthasayanam Ayyangar: Is it a fact, Sir, that in respect
6t the South Indian Railwny there has been no similar fall?

The Honourable 8ir Thomas Stewart: I am afraid I do not have the
detailed figures regarding the South Indian Railway.

Mr. T. 8. Avinashilingam Ohettiar: Mayv I know in what kind of revenue
there has been.this fall?

The Honourstle Sir Thomas Stewart: In railway freight earnings on
goods traffic.

PexNsioNERS AND OFFICERS SERVING IN. hmun. Srawrs.

o tat..& /8bam, Kal: Will the Seerstary. for External Aflairs be: «plensed
state:

{(n) the number, of B;nhs.h Government pensionerssaad . Indisn cfcers

(Buvop serving respestively on -4he- Sist
March, g'f in dlﬂm‘w Indian States. om :dm of: moove
than rupees two hundred per mensem; and
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(b) if the number of such men is fairly largs, wiether Govarnment
propose to take any action in reducing the number?

Shr Aubrey Mestcalfe: This is a question which should have been
addressed to the Honourable the Leader of the House.

The Honourable Sir Neipendra Bircar: | merely give an answer which
is_an interim answer. The information required is being collected and
will be supplied in due course.

ProvisioN oF CoMPLAINT Books oN RAILWAY STaTIONS.

5. *Mr, 8ham Lal: Will the Honourable Member for Railways and
Communications be pleased to state:

(a) whether there are any proposals for providing Complaint-Books

at different classes of Railway stations of different Tndian

Railways to improve the behaviour of lower members of the

Railway stefl towards the public; and
(b) if 8o, when they are likely to be carried into effect?

The Honourable  Bir Thomas Stewaet: (a) There is no propossl st
present under consideration, but I would refer the Honourable Member
to the reply given by the Honourable Bir Guthrie Russell to the Honour.
able Raja Yuveraj Datte Singh’s question No. 208 in  the (wuncl of
State on the 15th November, 1987,

(b) Does not arise

Mr. Sham Lal: Wil the Honoureble Member plesse read the reply
which was givem in the Counocil of State?

The Honourable Sir Phomas Stewart: The reply was this:
*1 would refer the Homoursble Member to the reply given in the Legislative
_Amsembly to Professor N. G. Rangs's question No. 318 on the 13th Beptember, 1835",

Mr. Sham Lal: Will the Honourable Member please read that reply?

Mr. Mohan Lat Sadwema: May I know, Sir, if these complaints which
are entered in the complaint book are immediately forwarded to the sutho-
risies conoerned ?

The Monourable Sir Thomas Stewart: If there are in existence com
plaint books, T presume entries therein are brought to the notice of the

authorities concerned.

- Mr. Mohan Lal Saksena: When are they sent, monthly, weekly or fort-
nightly? '

The Honourable Sir Thomas Stewart: I am not in possession of infor-
mation a8 to phe periedical submission of those complaints.

Mr. . V. Gadgil: What in the precise procedure followed by the Rail-
way authorities when a complaint is mnde?

The Honourable Sir Thomas Stewart: The suthority concerned considers
the complaints and decides what action should be taken to remove them.
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Prof. N. G. Ranga: Are these complaints brought to the notice of all
the Railways in India?

The Honourable 8ir Thomas Stewart: I would refer. the Honourable
Member to the reply I have already given. '

Mr. Mohan Lal Saksena: Will the Honourable Member inquite if these
complaints are immediately forwarded to the authorities concerned or not?

The Honourable Sir Thomas Stewart: I am prepared to draw the atten-
tion of the Agents concerned to the desirability of giving due attention to
such complaints.

Mr, S8ham Lal: As this question stands in my name, I do not propose
to put it. -

Mr, President (The Honoutable Sir :Abdur Rahim): You.can only leave
out the last one. " Co
L :

Mr. Sham Lal: Very well, then T ask No. 6.
CONSIDERATION OF SBUGGRSTIONS FOR IMPROVEMENT oF Rarrway FINANCES,

6. *Mr. Bham Lal: Will the Honourable Member for Railwavs and
Communications be pleased to state: '

(8) whether suggestions towards the improvement of Railway
finances emanating from laymen unconnected with railway
administration are duly examined by the Railway Board;

(b) if so, whether any of these suggestions were found to be practi-
cable during the last three years; and -

(¢) if so, which of them have already been carried out to any
extent in any parts of India?

The Honourable Sir Thomas Stewart: (a), (b) and (¢c). Any suggestion
of the nature alluded to that is prima facie worth scrutiny is examined
either hy the Board or by the Railway Administration to which it relates.
Experience shows however that suggestions which appear original to those
advancing them have usually been considered at some previous date by the
Reilway Department concerned on its own initiative, and no remunerative
mesagure of any significance based on a suggestion from the source indi-
cated can readily be traced.

Fees oHARGED FROM RArLway EMPLOYEES BY Ramnway DooTogrs.

7. *Mr, 8ham Lal: (a) Will the Honourable Member for Railways and
Communications be pleased to state whether Railway doctors are authorised
to charge:

(i) fees from Railway servants falling ill in their Railway quarters;

(ii) fees for issuing medical certificates to Railway servants seeking
leave in connection with their health; and

(iil) fees for issuing certificates of fitness to Railway servants on
resumption of their duties? '
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{b) If not, will the Honourable Member please state the number of:
cases of corruption amongst Railway doctors detected through the Criminal
Investigation Department or otherwise during the last financial year on
different Indian Railways respectively?

The Honourable Bir Thomas Stewart: (a), (i), (ii) and (iii). Bo far as
the State-managed Railways are concerned, the reply is in the negative.

(b) Government have no information of any such cases.

BOOK-STALLS AT RAILWAY STATIONS RUN BY MEssrs. WHEELER AND
CompPANY,

8. *Mr. Sham Lal: (a) Will the Honourable Member for Railways and
Communications be pleased to state the period for which Messrs. Wheeler
and Company have been running book-stalls at different Railway stations
for the sale of books, newspapers and magazines?

(b) If this period hasibeen more than'two decades, do Government
propose to call for tenders and give chances to others?

The Honourable Sir Thomas Stewart: (a) The information is not readily
available, and its compilation by the various Railways concernéd would
involve an amount of labour incommensurate with any use to which the
particulars could be put.

(b) T would refer the Honourable Member to the reply given to parts
(8), (g) and (i) of Pandit Sri Krishua Dutta Paliwal’s question No. 522
on the 19th September, 1935.

Mr. Badri Dutt Pande: 1s it not a fact that the books, newspapers and
furniture of the Wheelers are carted free all over India, and, if so, why?

The Honourable Sir Thomas Stewart: I must ask for notice of that ques-
tion.

ABSENOE OF A GATE AT THE RArLway CROBSING SOUTH OF BATROD VILLAGE
IN Hissar DisTrICT.

$9. *Mr, SBham Ial: (a) Will the Honourable Member for Railways and
Communications be pleased to state whether it is a fact that there is
no gate at the Railway crossing towards the south of Batrod village in
Hissar District and near gang No. 28 on the Bombay, Baroda and Central
{ndia Railway?

{b) Are Government aware that the absence of the Railway gate is
eausing great inconvenience to the public and there is always a danger to
human life?

(c) Is it a fact that the inhabitants of S8atrod in Hissar District applied
for a gate at the Railway crossing but their application was rejected by
the Railway authorities?

(d) Are the authorities prepared to reconsider the decision and have
& gate at the above orossing?

The Honourable 8ir Thomas Btewart: Enquiries are being made from
the Railway Administration, and a reply will be laid on the table in due
course.

. I.Aqur to this question laid on the table, the questioner having exhansted his
guota.
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Ruponys oF Betoas Ormcaes se S1ND GUIABAT RAILWAY CONNBOTION 4AND
" GBRTAIN INFORMATION ABOUT SANCTIONED RaAlLwAY PROIEQTS.

$10. *M¥, Lalchand Wavalrai (a) Will the Honourable Member fort
Railways and Communications be pleased to lay on the table the reports
of the Special Officers deputed to give their opinion in respect of Sind-
Gujarat Railway connection?

(b) If not, will the Honourable Member make a full statement in con-
nection therewith?

(¢) Will the Honoyrable Member state the names of the Railway pro-
jects sanctioned since 1910 which were estimated to cost over rupees one
crore in each case, their estimated capital cost and the actual capital
cost and also the percemtage of vield in each of the projests so sanc-
tioned?’

(d) What was the rate of interest current at the time the sanction was
accorded to each of the projects referred to above?

() What wag the- percentage. of pyesrly vield which ggeryed 'in the
case of each of the projects referred to above since the sime they com-
menced to operate? : .

The Monoursble Sir mas Stewart: éaa These reports are depart-
mental documents, intended for the use of officials only, and it is not usual
to lay them on the table. 1 will, however, arrange with the Railway Board
that they shall be made available in the Board's office for the Honourable
Mumber's perusal, if he wishes to see them. ’

(b), (¢), (d) and (e). Eight surveys, including traffic and engineerirg,
have been made of this project. As conditions change, these surveys be-
come out of date, and the conclusions arrived at are of little practical
valug. According to the last survey repoct, the project could not be ex-
pected to earn a return of more than 2'2 per cent. on the estimated capital
cnt of construetion. Government de not consider that any useful purpose
will be served by undertaking the heavy task of collecting the details of
projects for the last 28 years, as, in their opinion, the consideration of the
éircumstances, that led to the sanctioning projects at different times in the
past, cannot affect their present policy.

Rarway TRAIN ROBBERIES.

t11. *Mr, Laelchand Mavairal: (a) Wil the Honourable Member for
Railways and Communications be pleased to state if he is sware of &
daring train robbery which occurred on the night of the 22nd October, 1087,
on the Bengal and North Western Railway between Ahesmanpur and
Madhusingh Railway stations, in whioch a robber boarded a rupning train,
removed 27 goldmohar necklace and other ornaments from the person of
e lady and threw her from the train with & baby in har lap?

(b) Will the Honourable Member state how many such daring train
robhe;ies have taken place on the Railways in India during the last two
years

(¢) What steps have Railway Administration teken against the recur-
rence of such dastardly and dangerous occurrences?

(d) Are Government aware that such robberies usually take place in the

female compartments of trains and the robbers are able to hoard the
trains when they are in motion?

B e g oy P MCET
FAnewer to this question laid on the table, the questioner being absent.
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(e) Have Government comsidered any msasures agshsst auch intrusions?
If 8o, which of them have been adqpted or are proposed to be sdopted by
the Railways?

The Honourable Sir Thomas Stewart: (a) No. T sm, however, calling
for a report.

(b) and (d). The information is not available, but 1 will see if it is
possible to get it without undue labour.

(c) and (e). 1 would refer the Honourable Member to the reply given
to Mr. C. N. Muthuranga Mudaliar's starred question No. 25 on the 25th
Junuary, 1987.

REDUCTION OF PosTAGE RATES BETWEEN BUERMA AND INDIA.

12. *Mr. T. 8. Avinashilingam Ohettiar: (a) Will the Honourable
Member for Communications lay on the table the latest statistica rexarding

the postal triffic befwedh India arid Burttva as compared with last year?

(b) What has been the result of the enhancement of the poatal rates?

tc) Are Government prepared to gonsider the advisability of redwcing
the rates? i

The Honourable Sir Thomas Stewart: (a) and (b). I regret that there
are no ptatistios available with regard to the postal traffic exchanged between:
India and Burma in the year 1936-37. No such statistics were kept as
Burma was then part of the Indian administration. Certain apecial statis-
tics werg pollected during August, 1987, amnd estimates based on these
statistics when compared with certain statistics obtained for special pur--
poses in the year 1985 indicate that there has been very little change in
the fotal volume of the letter traffic while $he volume of traffic in postaswds,.

packets and newspapers bae fallen considerably.

(¢) The msatter is under consideration in comsuldation with the Gov-
ernment of Burms.

Mr. T. 8. Avinashilingam Ohettiar: May I know whether the amount of
money income has been the same, or the amount of articles going to and
fro is Ahe same?

The Honourable §ir Thomas Stewart: 1 was referring to the actual
volume of traffic exchanged, not to the receipts. The number of letters.
has increased a little, but the number of posteards, packets and news-
papers has decreased.

Mr. T. 8. Avinashilingam Ohettiar: May I know if, taken by money,
the income has increased or decreased?

The Honourable 8ir Thomas Stewart: The financial results are better-
this year than they were in the last.

Mr. K. Santhanam: May I know when the Government will be in a
position to announce t®eir decision?

The Eonouwrable Bir Thomas Stewsrt: That is a matter on which I
cannot give an opinion since it is dependent on the views and actions of
snother Government with whom we are in correspondence.
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Mr. K. Santhanam: May I know if it will be before the Budget?
The Holourable Sir Thomas Stewart: I can give no idea.

Mr. Manu Subedar: If vou could carry the traffic on the ald rates with-
out any loss, where was the necessity for increasing the rates?

Mr, Pregident (The Honourable Sir Abdur Rahim): That is an argu-
ament. Next question.

OpeNiNG OoF RuraL TELEGERAPH OFFICES.

18. *Mr. T. 8. Avinashilingam Ohettiar: (a) Will the Honourable
Member for Communications state the umount allotted for the opening of
rural telegraph offices during this financial year?

(b) How many rural telegraph offices have been opened in the course of
‘the year?

(¢) How do Government select, the places in wlm:h I,elegmph oftices are
‘to be opened? . .

The Honourable Sir Thomas Stewart: (a) No: separat.e a.llot.ment is
made for the opening of telegraph offices in rural areas. The -funds re-
quired for that purpose are found from the gemeral allotment for new
-establishment.

(b) Thirteen.

(c) After nssessing the demand for telegraph facilities in partieular
localities. Where, however, the anticipated receipts are not adequate to
«cover the additional cost, telegraph offices may be opened on the guarantee
.of interested parties that the loss in working of such offices will be made
:good.

Mr. T. 8. Avinashilingam Ohettiar: May I know whether it is the policy
-of Government to open some rural telegraph offices every year?

The Honourable Sir Thomas Stewart: The policy of Government is to
-expand postal and telegraph facilities as rapidly as possible, but as far as
possible on a commercially paying basis.

DETENTION OF AN AFGHAN annu IN KODAIRANAL.
114. *Mr. Qeorge Joseph: Will the Secretary for External Affairs
state :

(8) whether there is detained in Kodaikanal, in the district of Madura,
an Afghen Sirdar and his family under the orders of the Gov-
ernment of India;

(b) what are the reasons for his detention?

(¢) from what date the detention has lasted, and how long Govern-
ment propose that the detention should continue ;

{d) whether Government' grant any allowance to the persons concern.
ed, and if so, how much; and

(e) the number of members in the family of the detenus?.
Sir Aubrey Metcalfe: (n) An Afghan named Sarfar Ghausuddin Khan
and his family are detained in Kodaikanal under Regulation IIT of 1818.
(b) Fulfilment of reclproaal obhgatlons with a neighbouring State.

+Answer w t.hm qnestitm Iald on the table, the questioner bemg absent,
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{c) Bince 1980. Government are unable to answer the latter part of
the question. '

{d) Rs. 500 per mensem, inclusive of house rent of Rs. 100.
(e) Five (wife, one son and three daughters).

INDIANS IN PALESTINE.

$15. *Mr. George Joseph: Will the Secrstary for External Affairs
state:
(») how many Tndians there are in Palestine;

(b) whether in the present troubles in their country Indians domiciled
there are subjected to any special hardships, and what steps
have been taken by Government to save them from hardships
(if any); and )

(c) what the attitude of Indians (especially Muslims) in Palestine is
towards the proposals of His Majesty’s Goovernment tending
towards the partition of Palestine between Jews and Arabs?

Bir'Aubrey Motcalfe: (a) There are 50 or 80 Indians domiciled in
Palestine, the majority of whom live at Jerusalem..

(b) Thgy are not subjected to any disabilities; nor have any complaints
been received from them by the High Commissioner, Palestine. The
latter part of the question does not, therefore. arise.

(¢) Government have no information.
AocorpBNTS To Ae LINERS oF THE IMPERIAL ATRwaYs, LmirTeD.

$16. *Mr. George Joseph: Will the Member for Railways and Commu-
nications state:

() the number of ucerdents to air liners belonging to the Imperial
Airways, Limited, running between- India and England since
the 1st October, 1987 and the casualties (how many killed and
how many injured);

(b) whether Government have inquired or propose to inquire into the
causes of such a near suocession of accidents; and

{c) whether Government propose to take or have taken steps to en-
sure an adequate measure of safety for passengers and nails
carried by the Imperial Airways, Limited?

The Honourable Sir Thomas Stewart: (a) So far as the Government
of India are aware, there have been two such accidents, vis.,

(i) Accident to Empire flying boat ‘‘Courtier” which crashed at
Phaleron Bay, Athens, on the 1st October, 1987. Three pas-
sengers were killed and four slightly hurt;

(i) Accident to Empire flying boat ‘‘Cygnus’’ which crashed in
Brindisi harbour on the 6th December, 1987. Two occu-
pants of the aircraft lost their lives and the remaining eleven
received various injuries,

(b) Enquiries are held by administrations in whose territories accidents
oceur or by whom the aircraft are registered, but the Government of India
are in communicstion with His Majesty's Government on this subject.

+Answer to this queation laid on the table, the questioner being absent.
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(c) The Honourable Member may rest assured that both His Msjesty's
Government in the United Kingdom and the Government of Indin ase fully
alive to the necessity of taking all measures humanly possible to ensure-the
safety of passengers and mails.

RamLway CoLLisioN AT MmRPUR MATHELO STATION.
17. *Mr. Badri Dutt Pande: (a) Wil the Homeuvable Member for Rail-

ways and Comrounications be pleased to stute if a serious coilision betwesn

a mail train and o goods train did happen ut Mirpur Mathelo station some
50 miles from Rohri Junetion?

(b) What was the cause of the collision ?
(¢) How many passengers and railway staff were injured?
(d) Has any enquiry been held? Jf so, with what results?

The Honourable Sir Whomas BewdR: () No. 7.Up KMaéhi-Iahore

]l)t{:éle nﬁg&% “;lﬁl 8 .g:mdn train at Mirpur Mnthelg]._station on the 10th

l'b)_ and (d). An e:nqui_fy was held by the Senior Government Inspector
of Railways whoee view ig that the deiver of the Mail train passed the

guﬁgr’_ai.gnal of the station, when it was in the position indicating ‘‘stop
ead’’. :

(¢) No passengers were injured. The driver of the train and two fire-

men were seriously injumed: ome of the latter subsequently swecumbed
to his injuries.

RECOMMENDATIONS 0F THE WEDGWOOD COMMITTEE.

18. *Mr. Badrl Dutt Pande: Will the Honourable Member for Railways
and Commerce be piedsed to state if the recommendations of the Wedg-

wood Committee Report have been considered by the Railway?
(b) 1f so, when?

(c) Have any recommendations of the Wedgwood (‘ommittee been
catried out into effect?

td) Tf so, which?

The Honourable Bir Thomas Btewsrt: (o) to (d). The recommendations
of the Indian Railway Enquiry Comuittee have been recsiving the con-
sideration nnd attention of the Railway Board since the publication of the
Report, und o statement is being compiled describing the action taken or
proposed on the various recommendations, which statement will be printed
and will be placed in the Librarv of the House, as soon as possible,

Mr, Mohan La]l Saksena: Are the Government going to allot a day for
finishing the discussion on the Wedgwood Committee’s Report before the
Railway Board comes to any definite conclusion?’

The Honourable Bir Thomas Stewart: That is a.question which, T sub-

mit, does not arise from the answer I have given.
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Mr. Moham &l Sslwns: I want to suggest thut bzfers the Railway
Board comes to any decision this House should be given an opportunity
10 exprass its views.

Mr. President (The Honourable Sir Abdur Rahim): Next question.
Werrod msevsses AT THE MurTING ‘OF THE TRAXSPORT ADVisory CousciL.

19. *Mr. Badrli Dutt Pande: (a) Will the Honourable Member for Rail-
ways. .and Communications he plessed to state whet were-the mein depics
discussed, besides the rail and road transport at the recent conference with
the Provincial Ministers?

(b) Was the question of improvement of rural roads alse discussed:?

(¢) If so, 'will any allotments for these be made wut of the oentral
revenues?

The Honop Sir Thomas Btewart:-(a) The Hwnourable Member
wpparently refers to the meeting of the Transport Advisory Council held in
December, 1987 The main business before that body was the considera-
tion of a rough draft of a Bill to amend the Indian. Moter Vehicles Act of
PoHt. Copies of the summary of the conclusions reached by the Council
have been placed in 'the Library.

(b) No.
(¢) Does not arise.

Mp. Badvi Dutt Pamde: Am I to understand thet the road préblem
was not discussed in that meeting?

The Honoursble Sir Thomas Stewart: Certainly not. The whole agenda
of the meeting was. conoerned. with mosd. problesss.

FNDIANS VIOTIMIZED IN THE WAR BETWEEN JAPAN AND CHINA.

20. *Mr, Badri Dutt Pande: Will the Foreign Secretary be pleased to
state if any Indian has been injured, captured or ejected from any of the
countries, or suffered any loss from war between Jepan snd.-Ghina?

Sir Aubrey Metcalte: 1. The only casuslties reported to have been
susteined by the Indian cornmunity as a result of the Sino-Japanese com-
fliet: are as follows:

(i) Killed.. 8.
(ii)) Wounded. 14.
(iii) Missing, believed killed. 5.
2. No ease of ‘the:capture or ejestrhent’ of an' Indian subject has so- far
been reported.
Ofr, X. Satthamam: Mwy I know where these casualties occurred?

h‘lbhhny Matoalfe: They ooourred almost entirely I believe ln ‘Bhan-
Enal
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Sardar Mangal Singh: When was the last enquiry .made? “

Bir Aubrey Metcalfe: Within the last few days. I had a telegram
only three days ago from the Consul-General, Shanghai.

Prof, N. G. Ranga: What couniry is reported to -have been directly
or indirectly responsible for these cesualt.ies?

Sir Aubrey Motcalte: There is no reporb on that point, and t.he matter

cannot be cleared up at the moment.

Prof. N. G. Ranga: May I know the number of casualties of other
British subjecta?

8ir Aubrey Metcalte: I have no information on that point. nor does
it appear to arise out of the qgeslnon. o

AN P

Mr. Badri Dutt Ptnde' How did these ca.sﬁsltlea occur? Did they
occur by bombs, bullets, or what?

Sir Aubrey Metcalle: That again is a point of detail which I cannot
undertake to answer.

Mr. Badri Dutt Pande: Has any compensation been paid to the fami-
lies of those who were injured or who have suffered losses?

-Mr. President (The Honourable Sir Abdur Rehim): That does not drise.
Next question.

"DEsTITUTE BRITISH INDIAN SUBJECTS REPATRIATED FROM ETRIOPIA.
21. *Sardar Mangal Singh: Will the Foreign Becretary please state:

(8) the number of destitute Indian British subjects who were repat-
riated from Ethiopia during 1988 and 1987; and

(b) the total amount of expenses incurred in this connection ?

Sir Aubrey Metcalfe: (a) Seventeen.

(b) Rs. 2,257-5-8.

EJEcTION OF THE MEMBERS OF THE HOCKEY TEAM OF THE Lutom: Mzpicar
CoLLEGE FROM A COMPARTMENT BY BRITISH SOLDIERS AT CHARBAGH
Station oN THE Easr INpIAN Ramwarv,

22. *Sardar Mangal 8ingh: (a) Will the Honourable Member for Rail-
ways and Communications please state whether Government are aware that
members of the hockey team of the Lahore Medical College students were
forcibly ejected from the railway compartment by British soldiers at Char-
bagh Reilway station, East Indian Reilway, on the night of the 24th/25th
December, 19377

(b) Why were the British soldiers allowed to take the law in their own
hands, and why did the railway authorities' not:intexfere whité the sofdiers
were throwing out the students?

{c) Has the Honourable Member made any ‘énqutiiesal mrwua and

with what results?
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(d) What punishment has been awarded to the British eoldiers; and.
what steps have been taken to prévent a repetmon of a similar happenmg?

The Honourable Sir Thomas SBtewart: Thla queatron should have been
nddressed to the Defence Secretary,

OVERCROWDING TN RAILWAY COMPARTMENTS.
28. *Bardar Mangal Singh: (s) Will the Honourable Member for Rail-

ways and Communications please state whether he is aware that there is a
great overcrowding in the railways, particularly in the intermediate com-
pertments during the Christmas holidays and that the passengers are put to
great inconvenience and trouble?

(b) Ts the Railway Department prepared to provide more accommoda-
tion during the Christmas holidays?

The Honourable Sir Thomas Stewart: (a) I am aware that there is
occasionglly a certain amount of overcrowding and it may perhaps be
that the pressure on intermediate clags accommodation is at times greater
than in other classes.

(b) Railway Administrations take special steps, particularly during
holiday periods, to add to the normal accommodation on trains to the
extent to which this is practicable, having regard to the maximum load
which can be hauled by the engine.

Seth Govind Das: What are those steps which are taken by the Rail-
way Department in this regard, to which you have just alluded?

The Honourable Sir Thomas Stewart: The Railway Administrations
themselves, as 1 have gaid, take special steps by way of providing addi-
tional accommodation.

Seth Govind Das: 13 it not n fact that the Railway Department generally
fails to provide special accommodation when the frains are overcrowded?

The Homnourable Sir Thomas Stewart: No.

Prof. N. G. Ranga: Is it not a fact that no special accommodation - is:
being provided on such beeasions for mtermed:ate class pessengers?

The Honourable Sir Thomas Btawm The Railway admlmat.rahom
provide additional accommodation of all classes when they have reason
to believe that there will be a demand for it.

8eth Govind Das: Have not Government received various complsmﬁ
that the Railway administration has failed in providing this accommoda-
tion?

. Mr, l'reﬁdmt (The H'onourable S:r Abdur Rnhtm) T'hat- iR am Argu-
ment. ' _

"~ Mr. K. Santhapam: Is it not s fwct that pm of this ovemrowding is:
due to free pass holders?-
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Ms. President (The Homourable Bir Abdur BRahim): That does not arise.
There i¢ nothing here sbout pass holders.
Mr, K. Santhanam: This is relevant in connection with overcrowding.

Mr. President (The Honourable Sir Abiar Behim): Next question.

PromOTIONS TO GRADE V AssgaTANT S1ATION MAsTERS’ POSTS ON THE NORTH
ESTERN RAILWAY,

124, *Mti. LAIChARY WavaAlral: () Will the Honourablée Member for
Railways be pleased to state the present policy on the North Western
Railway in regard to making promotions to grads V Assistant Station
Masters' posts?

(b) Are any other categories of staff eligible for promotion to posts
‘referred to in part (a) above, excepting Assistant Station Masters and
Station Masters in the lower grades? If so, will the Honourable Member
please name them?

(¢) What is the justification for importetion of staff from categories
-other than Assistant amd Btation Masters to grade W—aAsgishant ®tation
Masters’ Posts?

(d) Are the Asgistant and Btation Masters eligible for tramsfer on pro-
motion to other cabtegories of staff? If so, to which and under what
-conditions? If not, why net?

(e) 1f the reply to the last portion of part () absve be in the' affitma-
‘tive, will the Honourable Member please lay on the table n statement for
the last two years showing these particulars?

(f) Will the Honourable Member please lay on the table a statement
showing the promotions made to grade V Asgistant Station Masters' posts,
‘fromn 1st January, 1985, to 81st Décember, 1987, and the categories of staff
from which such promoted persons were drawn and also the number belong-
‘ing to each cetegory? .

Ths: Honotivable' Sir-Thomas Stewsrt: With your pestidewion; Sir, |
propose to reply starred questions Nos. 34 and 35 together.

1 am obtaining information and will lay the-reply om. the table of the
House in due course.

SenoniTY: OF STAPF FROMOTED AS GRADB V AssISTANT STMIIOR MasTBRS
ox Tax Nosra WesTEaN RaiLway.

$125. *Mr, Lalchand Navalral: (a) Will the Honourable Member for
Raitways be pleased to stave how the semiofity of staff promoted ' as Assist-
-arit Btation Masters grade V, on the North Western Railway is reckoned,
‘if such persons belong to different categories, such as Assistamt Station
Masters, Guards, Enquiry clerks, ete.?

(b) Ts it » fact that there is no uniform system of reckoning semority
.on the North Western Railway in the matter of mgking promotions?

(c) Is it & fact that in certain cases seniority is reckoned on the (i) date
of comfirmationiin.the grade; (i) om subatantive pay, [ﬁi}..ﬁﬂu af+gnerit
.of examination results and (iv) on officiating service? , what is the
reason for these different methods of reckoning semiority?
+Anawer to (his quentioh 14td'on Ths tabilé! the qpesiidd
tFor anawer to this question, see answer to q L T

Ty
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(d) Is it a fact that the samoﬂt‘y‘ 6F Buatds for promotion ‘to Assistant
Station Master, grade V posts is reckoned on their pay plus 75 per cent.
pay as mﬂaage allowance?

(e) If the reply to part (d) above be in the affirmative, how does the
Honourable Member reconcile this with the letter of the Financial Com-
missioner of Railways addressed to me in 1933, in reply to my letter dated
the 27th February, 1988, referring to part (e) of my starred question No.
1127, which read ag follows: ‘

“Ag regards seniority it is determmod on the substantive pay of a guard and
a Btation Master and not on the pay plus mileage of the gnard as against
the substantive pay alone of the Btation Master''?

() Is it & fact that under the chart of promotions prepared by the
North Western Railway administration for promotion to senior subordinate
service, Yard Foremen and Supervisors were also made eligible for promo-
tion as Assistant Station Masters, grade V?

(g) Is it a fact that now these classes, namely Yard Foreman and
Supervisors have been declared as mehgﬂble for promotion to grade V,
Asgistant Station Musters’ posts, on the ground that they had no joint
seniority with the Station Masters group?

(h) If the reply to part (g) above be in the affirmative, will the Hon-
ourable Momber be pleased to state why (i) Guards. (ii) Enquiry Clerke,
(i) Bpecial Ticket Examiners, (iv) Platform Inspectors and (v) Ticket
Collectors and other members of commercinl staff; whose seniority is not
joint with the Station Masters’ group have been made eligible for promo-
tion as grade V Assistant Station Masters?

(i) Ts the Honourable Member prepared to fissue instructions to recon-
cile the different policies? If not, why not?

EXAMINATION ¥OR RECRUITMENT OF SUBORDINATE POSTAL FTAFr IS THE
MADRAS PRESIDENCY.

26. *Mr. M. Ananthasayanam Ayyangar: (s) Will the . Honourable
Member for Communications be pleased to state how many applications
were received from candidates for the examination for recruitment to
subordinate posts in the Posts and Telegmphs Department during the
vear 1987 in the Madras Presidency? _

("Y How many of those candidates were selected for sitting nt the
examination? ) .

(¢) How many candidates were declared eligible, and what was the-
number of posts for which the new hands were wanted?

(d) What was the amount of fee collected from the applicants and
what was the expenditure incurred on holdmg the examination and making
the selections?

(e) Was the conduct of the examme.hon left ent:raly mbo bhe hands:
of the Educational Department and is there a propossl to revise the marks.
g0 a8 to allow a larger number of passes? .

(f) Is a minimum educational qualification prescnbed for K ca.ndtdate—
and what is the need for a separate examination?

(g) Are Government prepared to congider the desiraiﬁl'lty of abohahl g
the said examinations and, in any case, of refunding the entrange an
examination fees of candidates who wore ‘ndt n&m.l or vﬂm \ﬁare not..

selected?
B
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The Honourable Bir Thomas Stewart: (s) 2,168.
(b) 1,072 who fulfilled the requisite conditions were admitted.

(c) 208 reached the quelifying standard. The number of vacancies
was 526,

(d) Rupees 14,951-2-0 and Rs. 7,028-11-0, respectively.

(e) The answer to the first part is in the negative. As regards the
last part, Government have permitted the lowering of the percentage of
marks required to reach the qualifying standard.

(f) The reply to the first part is in the affirmative. As regards the
last part, the examination is necessary in order to enable the depart-
ment to select the best candidates from among the applicants who pos-
sess the prescribed minimum educational qualifications.

(g) The reply to the first part is in the negative. The entrance fee
of Re. 10 which includes the examination fee is_refunded to the candi-
dates who are not admitted to the examination. Government are not.
prepared to consider the question of refunding this fee to the unsuccess-
ful candidates who are admitted to the examination.

Mr. M. Ananthasayanam Ayyangar: May I know if there are any
special tests, or courses, in the examination with respect of which they
have not already qualified or with which they were not already familiar?

The Honourable Sir Thomas 8tewart: The tests which are applied are
of the nature of genernl knowledge questions which the more intelligent

persons possessing the minimum qualifications might well be expected to
HNBWET.

Prol. N. @G. Ranga: Is this a competitive examination?

The Honourable Bir Thomas Stewart: Yes, Sir. It is a competitive

examination subject to the achievement of a minimum qualifying stan-
dard.

Mr. N. M, Joshi: What is the object of charging fees to the candi-
dates?

The Honourable Sir Thomas Stewart: In order to cover the cost of
the examination.

Mr. N, M, Joshi: If Government get more money, what do they do?

The Honourable Sir Thomas Stewart: In the present case, this being
the first examination, the actual results have shown that the receipts from
fees did exceed the actual cost of the examination. As a result of that,
in future examinations, the entrance fee will be reduced.

Mr. M. Ananthasayanam AYyangar: Is it not & fect that only. temn
per cent. of the persons were selected for pass?

The Honpurshle Sir Thomas Btewart: The figures I have. given show
that 20 per cent. is the fgure,
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Mr., M, Ananthasayanam Ayyangar: Ten per cent. of those that
applied?

The Honourable Sir Thomas Stewart: 1t is ten per cent. of those who
applied. It is 20 per cent. of those who were admitted.

Mr. M. Ananthasayanam Ayyangar: What is the propossl with respect
to the lowering of marks.

The Honourable Sir Thomas BStewart: The action that has been al-
ready taken is that a reduction of the qualifying standard from 46 to 85
per cent. has been made.

Mr. M. Ananthasayanam Ayyangar: Why was such a stiff percentage
fixed?

The Honourable Sir Thomas Stewart: It is a matter of opinion whe-
ther 45 per cent. is a stiff percentage.

- Mr, N, M. Joshi: May I know if the Government of India follow the
policy of charging fees in the canse of other examinations, such as the
I. C:'8., I want to know whether the expenses of the I. C. 8. examination
are met out of the fees paid by the candidates?

The Honourable 8ir Thomas Stewart: That is a question which should
not be addressed to me.

|
SomeMes FOR EcowoMIisiNe EXPENDITURE IN THFE TELEGRAPH AND Rapio
DEPARTMENTS. )

27. *Mr. M. Ananthasayanam Ayyangar: (s) Wil the Honourable
Member for Communications please state whether Government have
undertaken any schemes for economising the expenditure in the Telegraph
und Radio Departments of the Postal administration during the year 1937?

(b) 1f so what are they and what is the amount of saving effected
during the year?

(¢) Are there Telegraph Inspectors and Telegraph Superintendents in
addition to Postal Inspectors and Postal Superintendents in the various
provinces?

(d) Have Government considered the possibility of giving training to
Postsl Superintendents and Inspectors in telegraphy and telegraphic
engineering and thus affest retrenchment by having one single service? If
not, why not?

(e) Have Government considered the desirability of having a single
engineering service or department for telegraphs, -telephone and radio
services and thus effect savings in expenditure? If so, what are they and,
if not, why not?

() Have any of the Departmental Telegraph Offices been combined
into Post and Telegraph Offices during the year 1987? If so, how many?
If not, why not?

The Honourable Bir Thomas Btewart: (a) No

(i)) Does not arise. S
22
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(c) There are no Telegraph Inspectors, but there are Superintendents
in charge of Telegraph Offices. Officers of the Postal Branch are notl con-

cerned with Telegraph Offices.

(d) The technical knowledge required for telegraph, telephone and
radio engineering services involves long and specialised training, ‘and
Government do not consider that the suggestion made by the Honourable
Member is feasible.

(e) The branches referred to are already under the econtrol of a single
Chief Engineer who is the head of the Telegraph Engineering Depart-

ment.

(f) No. Owing to the existence of surplus telegraphists in 1987, the
conversion of any departmental Telegraph Office into a Combined FPost
and Telegraph Office would have rfesulted in increased ‘expenditure

Prof. N. G. Ranga: Are we to understand that Government have no
scheme for edonomising their expenditure on the telegraph in the Rail-
way Department? Is there any action in contemplation at present?

The Honourable Sir Thomas Btewart: No. We have no scheme under
contemplation at the present moment. We have a general policy of re-
ducing- our "expenditure consistently with the maintenance of the effi-
ciency of the service.

Prof. N. G. Ranga: Are Government satisfied that the expenditure
that they are making is absolutely the minimum?

The Honourable Sir Thomas 8Stewart: I am satisfied that everything
that is possible is being done to effect economy.

Mr. M. Ananthasayanam Ayyangar: Have (overnment considered tha‘
desirability of appointing Telegraph Engineers as Postal Superintendents
also, in order to avoid duplication of officers?

The Honourable Sir Thomas Stewart: The officers that we have in our
" Telegraph administration are already doing a full day’s work and would
be unable to undertake further work of the nature suggested by the
Honourable Member.

INCREASE IN EXPENDITURE SINCE 1919 AND RETRENCHMENT A}TEH SEFARA-
TION OF BURMA ON THE SUPERIOR ESTABLISHMENT TN THE POSTS AND

TELEGRAPHS DEPARTMENT.

28. *Mr, M. Ananthasayanam Ayyangar: (a) Will the Honourable Mem-
ber for Communications he pleased to lny on the table a list of superior
posts and the salaries attached to them created in the Posts and Tele-
graphs Departments since the inauguration of the Montagu-Chelmsford
Reforms and the total -inerease in the total expenditure in 1987 over the
expenditure in 1919 for the superior establishment?

(b) Will Government be pleased to stute if any retrenchment has been
effected in the salary of the Director General of Poste and Telegraphs and
other superior ofticers after the separation of Burma and consequent upon
the same? If not, why not? ' ' AT
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The Honourable 8ir Thomas Stewart: (a) A statement giving particu-
lars of superior posts created since the inauguration of the Montagu-
Chelmsford Reforms, and existing on the lst January, 1988, is laid on
the table. The expenditure on superior establishment in 1936-37 before
Burma separated exceeded that of 1919-20 by about & lakh.

(b) No, because there has been hardly any reduction in the work and
responsibilities of the Director General and other superior officers.

Statement showing additional superior posts oreated in the Indian Posts and Talegraphs
Department since the 1st January, 1920 (the date of inauguration of the Montague-
Chelmaford Reforms) and existing on Ist January, 1838..

(1) Deputy Director General, Finance, on (i) old rate Rs. 1,500—60--1,800 (plus
gdi%‘ to pay Rs. 300 or £30 overseas pay if personally eligible) plus special pay

(ii) New rate—Not yet fixed,

(2) One Director of Telegraphs on (i) old rate Rs. 1,750—100—2,150 plus overseas
pay £13-6-B, if personally eligible,

(i) New rate Rs. 1,300.

(3) Assistant Controller of Telegraph Stores on (i) old rate Rs. 376—50—625—525—
5 975 plus overseas pay Rs. 150 to Rs. 300 or £15 to £30 if per-
sonally eligible.

(ii) New rate Rs. 350—25—450/2—500.

(4) Two Assistant Superintendents, Telegraph Workshops on ratea of pay as in
item (3) above,

{5) Two Divisional Engineers, wireleas, on—

(i) old rate Rs.  626—625—50—725—725~60—1,025—1,026—60—1,276—1,276
1,325—1,326—1,375 plus overseas pay Re. 150 to Re. 300 or £15 to £30 if
personally eligible.

(ii) New rate Rs. 750, Rs. 850 or Rs. 950.

(6) Four Assistant Divisional Engineers, Telegraphs on rates of pay as in item
{3) above.
(7) 1 Assistant Divisional Engineer, Wireless on rates of pay as in item. (3) above.

Mr. M. Ananthasayanam Ayyangar: FEven after the separation of
Burma, the work of the Director General of Posts and Telegraphs has not
gone down by thet of a whole province?

The Honourable 8ir Thomas Stewart: That circumstance srises from
the nature of the work that is done by the econtrolling adminisirative
officers. The separation of a provinee does not make any very consider-
able difference to the control that is exercised in the directorate of Pcsta
and Telegraphs.

Mr. K. Santhanam: Is any special pay attached to the posts men-
tioned in part (b) of the question? Has it been reduced?

The Honourable Sir Thomas Stewart: The 'slpec.ial pay has not been
reduced because it does not exist.

Mr, M, Ananthasayanam Ayyangar: Has any retrenchment  been
effected in the office of the Director General, Posts and Telegraphs, as a
consequence of the separation of Burma? -
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The Honourable Sir Thomas Stewart: No, Sir.

Mr. M. Apanthasayanam Ayyangar: Why not, Sir?

The Honoursble Sir Thomas Stewart: For the reason I have already
iven, Sir, that the diminution of work in the directorate is infinitesimal
'Ey reason of the separation of Burma.

Mr. Mohan Lal Saksena: May I know if the question was axumined
by some officer?

The Honourable 8ir Thomas Stewart: Yes, Sir.
Mr, President (The Honourable 8ir Abdur Rahim): Next question.
INORBASE IN POSTAL AND TELEGRAPHIC RATES BETWEERN INLIa AND_B'UB‘M.A.

29. *Mr. M. Ananthasayanam Ayyangar: (a) Will the Honourable
Member for Communications please state whether the attention of Gov-
ernment has been drawn to a resolution passed at the second session of
the All-Burma Indian Conference held at Rangoon on the 28th December,
1987, protesting against the heavy increase in postal and telegraphic rates
between Burma and India?

(b) Ts such increase a violation of the Indo-Burma Agreement?

(c) Have Government taken any action in pursuance of the resolution?
If not, why not?

The Honourable 8ir Thomas Stewart: (a) Yes.

(b) No.

(¢) The question of postal and telegraph rates between India and
Burma is under correspondence with the Burma Government.

_ Mr. M. Ananthasayanam Ayyangar: May I ask what is the average
increase in rates which is complained of?

The Honourable 8ir Thomas Stewart: I have not the figures uvailable,

but I am prepared to give them to the Honourable Member at some con-
venient time. ' :

Mr. Manu Subedar: Was the initiative taken by the Government of
India or by the Government of Burma?

The Honourshle Sir Thomas Stewart: The initiative was taken by the
Government of Burma.

Mr. Mohan Lal Saksena: Will the Government of Indid press upon the

Government of Burma to send a reply before the Budget is presented to
this House? ' ' '

The Honourable 8ir Thomas Stewart: We have already asked the Gow-
ernment of Burma to give their views on this subject as early as possible.
1t is hardly poseible for us to do any fnore.

Seth Govind Das: In case the reply'i’rom the deernmc';nﬁ_ of Burma
‘is received after the Budget and if they recommend a reduction in the
rates, will it be given effect to before the next Budget is presenied?
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The Honourable Sir Thomas Btewart: That question is entirely hy-
pothetical in nature, Sir.

INp1aN PrLoTs poSSESSING LoNDON AR Mr¥isTRY CRBTIFICATES.

80. *Mr. Abdul Qalyum: Will the Honourable Member for Ra.llways
and CUommunieations please state:

(a) how much it costs to obtain a-commercial pilot's licence at:
(i) one of the private schools in England, |
(ii) one of the many subsidised flying clubs in Great Britain,
(iii) at a Government subsidised flying club in India;
(b) how many hours’ flying is considered necessar} for award of a
commercial pilot’s licence in:
(i) England,
(ii) Germany, L
(iii) France, and °
(iv) India;
(c) whether it is a fact that the TIndian ‘authoritiés have refised o
recognise the certificate issued by the Air Ministry, London,

to Indian pilots; if so, what the reasons for such 8 step are;
and T

(d; whether it is a fact that siuch Indian pilots with London Air
Ministry Certificates were subjected to another examipation
in India and' that many of them failed?

The Honourable Sir Thomas Stewart: (a) (i) A well known school in
England quotes a figure of approximately Rs. 15,000 for s course for a
commercial pilot, which gives a fair idea of the cost of a course which is
considered adequate for & commercial pilot in responsible emr ployment.

(ii) 8o far as Government are aware, few of the subsidised flying clubs
in England undertake the training of commercial pilots. No quotations
comparable with (i) are available. Phe bare eost of the minimum flying
required for a British licence would be approximately Rs. 2,400%.

(iii) For an Indian limited commercial pilot’s licence, the bare minimum
flying requirements would cost approximately Rs. 8,600t. For a full
Indian commercial pilot's licence, the bare minimum ﬂymg requirements
would cost approximately Rs. 6,600].

(b) (i) 100 bours.
(i) and (iii). Government have no information.

R —————— P

pos l;ou:_nda,;l U
100 hours solo

“120 hours @ Rs. 20.

. 20 hours dual

100 hours solo

120 hours @ Rs, 30.

320 hours dual

200 hours solo

220 hours @ Ra. 30.
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(iv) Limited commercial licence (Al) 100 hours.
Full commercial licence (B) 200 hours.

(¢) and (d). The Government of India require that cundidates possess-
ing Air Ministry ‘B’ licences must have completed the flying experience
required under the Indian Aireraft Rules, 1987, before: they spply -for an
Tndian 'B’ licence. Such of the candidates as have not allowed their
British ‘B’ licences to lapse for u period exceeding two years preceding
the date of their application for an Indian licence are, however, not re-
quired to take the Indian technical examination, except the examination
in Indian Aircraft Rules and Notices to Airmen, knowledge of whieh is
enssential to applicants for the Indian "B’ licence. There is no record of
any pilot possessing a British ‘B’ licence failing to qualify for ihe Indian
"B’ licence.

Mr. Abdul Qaiyum: With reference to part (a) of my quesiion, may I
know if the figure quoted is for a private school? '

The Honourable Bir Thomas Stewart: It is a private .scpool, not a
Government school?

Mr, Abdul Qalyum: With reference to part (b) of the question, msy
T know if it is a fact that some subsidies are granted to flymng clubs in
England? '

The Honourable Sir Thomas Stewart: The information giveu in my
apnswer suggests that there are subsidies to private clubs.

Mr. Abdul Qalyum: May I know what is the cost of traming &t such
subsidised clubs?

The Honourable Sir Thomas Stewart: I have already smid that no
quotations are available to us. :

Mr. Abdul Qatyum: May I know what iz the cost of trwining at the
New Delhi Training Centre?

The Honourable 8ir Thomas Stewart: I require notice of that ques-

tion. The information is not with me.

Mr, Abdul Qaiyum: May I know how many hours flying is considered
necessary for a full licence in England?

The Honourable Sir Thomas Stewart: I have already answered that
question: 100 bours.

Mr. Abdul Qaiyum: May I know why the standard is higher in India,
viz., 200 hours?

The Honourable 8ir Thomas Btewart: For the reason that we think
it necessary that commercial pilots for India and in Indian conditions
should have that minimum of flying experience.

i
Seth Govind Das: Is there any difference between the conditions in
England and those in India?
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The Honourable 8ir Thomas 8tewart: 1 shall have to give the Honour-
able Member a lecture in geography if I have to answer that question.

Prof. N. G. Banga: Are we to understand that a pilot who has put in
100 hours’ flying in England and obtained a license there is ohliged to
undergo another one hundred hours’ flying in India before he is allowed
1o fly in India?

The Honourable Bir Thomas Stewart: He must do an extra one hun-
«dred hours’ flying before he is permitted to apply for & ‘‘B'’ license, that
is to say, the minimum qualification for a cornmercial pilot. I may men-

tion that any pilot with 200 hours’ flying experience only has no hope
of being employed by Imperial Airways or by any other commercial

«concern.

8ir Oowasji Jehangir: May | know how many subsidiged clubs there are
in India? i s ", B

The Honourable Sir Thomas Stewart: There are subsidised clubs at
Delhi. in the United Provinces, in Bombay, Karachi, Madras and Bengal;

ihat, I think, is the complete list.

8ir Oowasjl Jehangir: On what basis is this subsidy given?

The Honourable 8ir Thomas Stewart: The subsidy is given out of
a certain sum accruing from the petrol fund? '

Sir Cowasjl Jehangir: Will Government be prepared to encourage
‘training in flying not only by flying clubs in India but by training centres?

The Honourable Sir Thomas Stewart: That is a question of which I
must require notice; question of a policy of very considerable iraportance

1& involved.

Mr. N. M. Joshi: What is the future for the Indian who undergoes the
longer training?

Mr. Abdul Qalyum: May I know why the Government have fixed &
higher number of hours?

The Honourable Sir Thomas Stewart: I have already answercd that
question.

PERSONS KIDNAPPED, KILLED NR WOUNDED IN THE SETTLED DISTRICTS OF
TR NorTH-WEST FRONTIER PROVINCE.

31. *Mr. Abdul Qalyum: (s) Will the Foreign Secretary please state the
number of persons kidnapped, killed or wounded by raiders from across
the border from the Settled Districts of North-West _Frontier Province?

(b) When did the last raid or kidnapping take place?

~ (c) Has any compensation been paid to those who had to pay a ransom
to effect their release or to the dependents of the killed or wounded per-
sons? If not, why not?
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Sir Aubrey Metcalfe: (a) The figures for 1987 are as follows:
70 kidnapped,
b killed, and
8 wounded.
(b) On the night of September 27/28, 1937.
(c) The Provincial Government were informed in Heptember, 1987,
what the Government of India were willing to sanction payments - to
sufferers from the fines realised from the tribes on the bagis of recom-

mendations made by the Provincial Government. No such recommenda-
tions have yeb been received.

Mr. Adbul Qaiyum: May I know why the Central Government do not
make payments directly to the people who have suffered? Where is the
necessity of writing to the Provincial Government concerned?

Sir Aubrey Metcalfe: Because the fines from the tribes from whieh the
co gation is to be paid ere realised by the Provincial Government and
not by the Central Government.

Prof. N. G. Ranga: Is it not a fuct that the Provincial Governmment
realise these fines on behalf of the Central Government?

8ir Aubrey Metcalfe: Yes, that is true.

Prof. N. G. Ranga: Why is it that the Government of Indis wish to
wait until the Provincial Government make some proposals for puying this

comipensation to the people who have been injured or kidnapped or had to
pay & ransom for & release?

Sir Aubrey Metcalfe: Surely it must be plain to the Honourable Mem-
ber that the Central Government are not in a position to know what fines
are realised until this is reported to them by the.Provincial Government.

Mr. Abdul Qalyum: May I know when the Provincial Government
were last addressed on the subject?

8ir Aubrey Metcalte: Of that question I must have notice; I have not
got the full correspondence with me.

Mr. Mohan Lal Saksena: Has the attention of Government been drawn
to the statement appearing in the letter from the Faqir of Ipi to Pandit
Jawaharlal Nehru to the effect that these raids and kidnappings are
manceuvred by the Government of India?

Sir Aubrey Metcalfe: I submit that that does not arise out of this
question, s '

Sardar Mangal Singh: May I aek if apy kidnapping has taken place
after the establishment of the Congress Ministry there?

Sir Aubrey Metcalfe: The Honourable Member knows when the Con-
gress Ministry was established, and I have given him the date of the last
raid. If he puts the two together, he can get the answer to his question.

Mr. President (The Honourable Sir Abdur Rahim): Next question.
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PERSONS AND OFFICERS KILLED OB WOUNDED AND EXPENDITURE INCURRED
IN THE WAZIRISTAN CAMPAIGN.

82. *Mr. Abdul Qaiyum: (s) Will the Foreign Bécrefary pleasé state the
total number of killed and wounded among the troops in the latest Waazi-
ristan campaign?

(b) How many British officers and other ranks were killed or wounded
in the above campaign?

(¢) When did the last Waziristan campaign begin and when did it offi-
cially end? _ -

(d) What is the total expenditure incurred by Government in connec-
tion with this campaign? Will the Foreign Secretary please state the
latest available figures?- B

. Sir Aubrey Mstoalte: This'is & question which should have been ad-
dressed to the Defence Secretary. '

PrOTECTED AREA IN WAZIRISTAN,

83. *Mr. Abdul Qatyum: (a) Will the Foreign Becretary please state the
total area of Wagiristan? ’
(b) What was the extent of the protected area in Waziristan before

this campaign? Will the Honourable Member please name the parts
which were then protected and state their area in square miles?

(¢) Have any additions to the above profected area been made 8s 8
result of thé last campaign? If so, will the Honourable Member please
describe the new protected zone and state itx uren in square miles?

8ir Aubrey Metcalfe: (a) 5,218 aquare miles.

(b) Daur country in the Tochi Valley, the Ahmadzai Wazir terntories
of the Wana and Bpin Plains and a portion of the Jandola area. The
total area is approximately 125 square miles.

(c) Yes. The areas are described below:

(i) The vicinity of Government roads and posts throughout Wazir-

(ii) All Wazir and Mahsud territories in the Razmak area, the water
of which drains eventually into the Shoran, Spinkamar and
Tauda China Algads. :

(iii) Al Wazir territory, the water of which drains eventually into
the Khaisora Algad.

(iv) All Wazir country, from Drewasta to the District boundary, the
water of which drains eventuslly into the Tochi from the
South.

(v) Al Gurbaz, Bakka Khel and Jeni Khel country in Bannu tribal
territory, South of the Bannu-Raamak roed.

(vi) Jandola areas comprising &ll Bhitanni country, South of the

) Shuza. R

The total ares is approximately 615 square miles.
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‘EXPENDITURE ON OERTAIN UTILITY SERVICES 1IN THE AGENCY TRACTS OF THE
NorrH-WEST FRONTIER PROVINOE.

84. *Mr. Abdul Qaiyum: (a) Will the Foreign Secretary please state
what was the total amount spent by Government on education, medical
relief, irrigation and sanitation, as regards the indigemous population in

the agency tracts in North-West Frontier Province during the last two
years?

(b) What was the total amount paid in cash as ‘Mawajib' to the Maliks,
ete., in the above areas during the same period?

Sir Aubrey Metcalfe: The information is being collected and will be laid
on the table in due course.

CorrisioNn or THE HowraH ExprEss WITH A Goobs TRAIN AT BAMRAULI.

85. *Mr. Badri Dutt Pande: (a) Will the Honourable Member for Rail-
ways please state the cause of the Howrah . Up express disaster, whioh train

collided with 212 goods train at Bamrauli station on the 17th January,
19887

(b) What is the number of casualties?
(c) What was the nature of medical aid rendered to the injured?
(d) Have names and addresses of the deceased been found out?

(e) Is it the intention of Government to hold an enquiry into this train
disnster?

The Honourable 8ir Thomas Stewart: (a) I regret I am not in a posi-
tion to make any statement as regards the cause of the accident till the
full report of the Senior Government Inspector of Railways, who has held
an enquiry, has been received.

(b) The Chief Medical Officer of the East Indian Railway reported on
the 17th instant that thres passengers and four railway employees were
Ikilled and eleven passengers and six roilway employees were injured.

(¢) I am placing on the table an extract from the report of the Rail-
way's Chief Medical Officer.

(d) Yes.

(e) I would refer the Honourable Member to the reply I have given
to part (a) of his question.

Extract trom the Report of the Railway Chicf Medical Officer, dated the I7th January,
1988, to the Agent, East Indian Railway.

BAMRAULI ACCIDENT.

- - - - -

Intimation was received by the Divisional Medical Officer, Allahabad, at 6 A.x.,
and he left with the Relief Train at 6-40. First Aid had not been administered
before his arrival as all the train crew, who were qualified to render first aid, had
themselves been more or less severely injured. The Divisional Medical Officer decid-
ed to evacuate all cases by Motor Ambulance and Ambulances were accordingly
obtained from the British Military Hospital, the Civil Hospital, the Bamrauli
Aorodrome and the Allahabad Municipality. All cases were evacuated by G-15.
“Thres cases elscted to remain until the undamaged bogies were returned to
Allahabad. These three cases all decided to be treated outside, and the Divisional
Medical Officer had, of course, no slternative but to permit this.
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Altogether 14 cases were admitted in the Railway Hospital, of whom, one
Driver gI‘hmn.m; {the driver of 212 Down) died shortly after admission; one case left
for Calcutta that night—leaving at the present moment 12 cases in - hospital—two,
who are suffering from minor injuries, have elected to leave hospital to-day, to be
treated by their owu doctors; one case (an Indian) suffering from multiple fractures
has been transferred to the Civil Hospital, where full X-Ray facilities exist. This
will leave us © cases in ho:sital by this evening. I have satisfied myself that all
cnne; have been skilfully dealt with and everything possible is being dome for their
comfort. '

Mr. Badrl Dutt Pande: May 1 ask if all the addresses of the dead
persons have been found out and their relatives informed?

The Honourable Bir Thomas Btewart: That is my information.

Mr. Badri Dutt Pande: May I know if a judicial inquiry will also be
held in this case as has been done in the case of the Bihta disaster?

The Honcureble Sir Thomas Stewart: T am unable to answer that
quéstion until T have the elementry facts of the Inspector’s report before
1e.

Mr. Badri Dutt Pande: Do Government know that the collisions are
becoming numerous and they are frightening the passenger traffic?
(No answer.)
Poriricar PensioNs paip 10 FOoreioN REFUGEES.
35A. *Sardar Mangal Singh: Will the Foreign Secretary please state:-

(») the total amount of political pensions annually paid to forcign
refugees; and

(b) the total number of auch refugees and their names ?

Sir Aubrey Metcalfe: (a) About two lakhs of rupees.

bl(b) 128, whose namies are given in the statement which I lay on the
table.

Names of Afghan Befugees in receipt of Allowances from Government.

Berial Name. Serial Name.
No. No. -
1. Mohd. Umar Khan. 20. Babu Khan.
2 Hafiz Ullsh Khan. | 21 Barat Al
3. Abdul Rahman Khan, ; 22. Ghulam Mohd.
4, Bohrab Khan. i 23, Ghulam Nagshbad.
5. Ghulam Rasul. ! 24, Ghulam Raza Khan.
6. Miran Shah. | 25, Ghulam Sarwar Khau.
7. 8. Mohd. Yusuf Khan. : 26, Gul Mohd.
8. Mohd. Hyder. 27, Khair Muhd.
8. Abdul Azin Khan, 28. Khushdil Khan.
10. Abdul Hamid Khan. 29. 1 .
11. Abdur Rauf. ) . Muhd. Hussain.

=g

12. Ghulam Haidar. Mohd. Sharif.

13, .Ghulam - Nabi Jan. . ‘Bhamsher Khan.
14. Abdul Habib. ;v Bber. Ali Khan.
16. Abdul Hamid. 34, Bher Muhd.

16. Abdul Qadir Khan.
17. Abdul Qayum.

18. Ali Ahmad.

19. Ata Mohd.

3. Abdsl Abad Khan,
37 Fah inona
38. Nazar Muhd. Khan.
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Names of Afghan Refugees in. receipt of Allowances from Government—contd.

Serial AName.

No.'

39. Usman Khan.

40. Yahya Khan Mir.
41, Abdul Halim.

42. Haji Abdur Rahman.
43. Abdullah Shah,

44. Ahmad Khan.

45. Ali Ahmad Khan.
46. Dad Mohd. Khan.
47. Faiz Muhd. Khan.
43, Inayat Ullah.

4. Muhd. Ibrahim.

50. Muhd. Hassan Khan.
51. Muhd. Usman Khan.
52. Shah Nawaz Khan.

§3. Abdul Qadir.

54. Muhd. Ali Khan.
55, Ali Ahmad Khan.
56. Muhd. Rahim Khan.
57. Abdul Aziz Khan.
58. Muhd. Azim Khan.
59. Muhd. Karim Khan,
60. Dost Muhd. Khan.
61. Muhd. Ali Khan.
62. Chulam Qadir Khan.
63. Mohd. Mobsin Khan,
64. Muhd. Hamdam.

65. Muhd. Zafar.

66. Saulat Jung.

67. Sultan Ali.

68. Zafar-ud-Din Muhmmu.d. ‘

69. Abdul Ahad.

70. Fazal Hagq.

71. Zia-ud Din,

72. Ahmad Ali Khan.
73. Hussain Ali Khan,
74, Ghulam Muhd. Khan.
75. Sultan Muhd. Khan.
76. Taj Muhd. Khan.
77. Gul Dad.

78. Mir . Abdullah.

79. Barat Khan.

80. Baz Muhd.

81. Safar Khan,

82. Gul Hassan.

.83. Nas Eullah.

Serial

No.

’éééééssssasasssssss 2%

mm

Q
8
s
8,
8
8.
S
. SS Mohd. Hassan Khan.
S
S
8.
8
8.

Name.

.S. Mohd. Musa Khan.
8. Mohd. Abdul Qadir Khan
Effandi.

S Abdus Samad Khan.
8. Abdur Rahman Khan Effendi.
8. Abdur Rahman Khan.
S. Ghausuddin Khan.

8. Abdul Hakim Khan,
8. Amir Jan.

Khan Baba.

_Mohd. Ibrahim.

Mohd. Hassan.

Ali Ahmad.

Mohd. Ismail.

Taj Mohd. .

8. Abdullah Khan.

8. Abdul Hamid Khan.

. 8. Abdul Qayum Khan,
. Khwaja Abdul Kawam.
. Mohd. Nasir.

.. Abdur Rahman Jan.

. Ats Mohd.

Abdul Aziz Khan.
Mohd. Azam Khan.
S. Mohd. Akram Khan.
. Mohd. Afzal Khan.
S. Sultan Ahmad Khan.
.. Bher Ahmad Khan.
. Mohd. Sarwar Khan.
. Nur Ahmad Khan.
. Abdur Rashid Xhan.

. Abdur Rahman Khan.
. Mohd. Omar Khan,

S. Gul Mohd. Xhaa.

, Abdul Ali Khan.

. Abdur Rahim Khan.
Mohd. Azim Khan.

. 8. Mohd. Mohsin Khan.
. Ghulam Nabi.

. Mohd. Din.

. Mobhd. Siddiq.

. Abdul Hakim.

. Abdul Majid.

. Mohd. Jan.

. Abdur Wahab Khan,

PERSONS DETAINED IN INDIA FOR REASONS OF STATE.

85B. *Sardar Mangal Singh: Will the Foreign Secretary please state:

(a) the number of those persons who are at present being detai
in India for reasons of State; and P ng ined

(b) the names of such persons and the amount of monthly allowance

paid to them ?
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Sir Aubrey Metcalfe: On the asgsumption that the Honourable Member
is referring to persons detained under: Regulation III of 1818 by the orders
of the Government of India, the reply is as follows:

(a) 45.

(b) The names of the persons and the allowances paid to them are
‘Bhown in the statement which I lay on the table,

Statement chomg fJu Names of Afghan Refugees detained in India under Regulation

Presidency. or Pro- Serial

vinoe,

Madras Presidency .

Bombay Pnsidéhcy

Central Provinces .

Bengal . . .
United Provinces .

No.

-]

Name.

8. Abdur Rahman Khan
8. Ghausuddin Khan .
8. Abdul Hakim Khan .
8. Amin Jan. . .
Khan Baba .

Mohd. Ibrahira

Mohd. Hassan

Ali Ahmed .

Mohd. Ismail

Taj Mohd. .

8. Abdullah Kh.sn

8. Abdul Hamid Khan .

8. Abdul Qa Khan

Khawaja Abdul Karim
(plus 50 for 5 depend-

anta.)

Mohd. Nasir .
Abdur Rehman Jen .
Ata Mohd. . .
8. Abdul Aziz Khan

8. Mohd. Azam Khan .
5. Mohd. Akram Khan .
S. Mohd. Afzal Khan

S. Sultan Ahmed Khan .
8. S8her Ahmad Khan .
8. Mohd. Sarwar Khan .
8. Nur Ahmad Khan .
8. Abdur Rashid Khan .
8. Mohd. Hassan Khan
8. Abdur Rahman Khan
8. Mohd. Umar Khan .
8. Gul Mohd. Khan

8. Abdul Ali Khan .
8. Abdur Rehim Khan
8. Mohd. Azim Khan .
8. Mohd. Mohsin Khan .
Ghulam Nabi .

‘Mohd. Din .
Mohd. Biddiq

III of 1918 and the Allowances paid to them.,

Allowance,

Ra.

A, P

Per mensem.

—
g
oo e

-]
=
'S

73

Saza
oo oCRR

500
4560
86

§88ez2z

g
Ry

OO0

48 12
4 12

oLooo

=]

otoDORoO@

Y L L L - Y-

Remarks,

Allowanoe Rs. 30
and Rs. 1 daily
diet allowanoe.

Alowanoe Rs. 32
and Rs. 1.8-0
daily diet allow-
ance. :

Ditto.
Ditto.

_ Allowanco Ra.485.

Ra. 180 ns
daily dist allow-
ance,

Ditto.

Ditto.

Allowanoe Ra. 30
m - sllo oy
y WADOO.
"Ditto,
Ditte.
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Statement showing the Names of Afghan Refugees detained in India under Regulation
© .. TH of 1818 and the Allowance paid to them—contd.

Presidenoy or Pro-  Berial Name, Allowance. Remarks.
vinoe. No.
Ra. a. P
Per mensem.
Unived Provinoes— 38 Abdul Hakim 68 12 0 Allowance Rs. 50
contd. and annas 10 as
. daily allowance.
39  Abdul Majid. 6812 0  Ditto.
40 Mohd. Jan . 60 0 0
41 Bhawani Sahai 25 0 0 Plusannas 12 as
diet allowanoce
per diem.

‘42 V. R. Vaishampayan 36 0 0 PlusRs. 1-12.0
as diet allow-
ance.

43 Jawala Pershad 30 0 0 Plue Rs 1.2.0
Madr al 000 0 0 Pwﬁdmﬁ" he
a8 Presidency . 44 Rippudam (alias 10, 0 ai y the.
y 'gfnlar l(‘}quru Charan Nabha Darbar.
Singh ex-Maharaja of
Nabha).
Bombay Presidency 45 Hassein-Yavar Khanji, 500 0 0 Paid by the
g ez-Talukdar of Sardar- Bardargadh
gadh. Taluka.

Sardar Sant Singh: May I know the longest period for which persons
have been detained up till now?

8ir Aubrey Metcalfe: Not, I am afraid, without notice.

Sardar Mangal Singh: Are the cases of such persons reviewed every
vear?

Sir Aubrey Metcalfe: Yes, they are reviewed every year by the Govern-
ment of India. :

ProgrESS IN LITERACY AND BUILDING OF HOSPITALS IN WAZIRISTAN,

$85C. *Mr. Abdul Qaiyum: (a) Will the Foreign Becretary please state
what was the state of literacy in Waziristan when Government first occuvied
that area ?

(b) What is the state of literacy in Waziristan now? THow many
primary, middle or high schools have been set up by Government and are:
in existence in that territory ? ' '

(¢) Have any hospitals been huilt for the Wazir population ? If so, what
is their number ?

Bir Aubrey Metcalfe: (a) Literacy was practically nil when Govern-
ment first established posts in Wazirigtan.

(b) There is now a considerable number of literate persons in Wazir-
istan, but it is impossible to give figures as no Census has ever been held.
In South Waziristan there are two Lower Middle and seven Primary
Schools. In North Waziristan there sre one Middle and nine Primary
Schools. In Bhitanni eountry there is one Primary School at Jandola. A
number of Mohsuds and Wazirs have also been educated at Government
expense in the settled districts, and thirty-five scholarships are at present
being paid to students from Waziristan for higher studies in those districts.

- (d) Yes. “There are seven hospitals or dispensaries in Waeiristan in-
culding Bbhitanni country. In addition tribesmen are treated in ten Bcouts
hospitals ati:different posts. L ;

uoLAnW“ to this question laid on the table, the questioner having exhaunsted his.
q N




UNSTARRED QUESTIONS AND ANBWERS.

CLEANING OF LATRINES IN TRAINS OF THE MADRAS AND SOUTHERN MAHRATTA
Ramwway. -

1. Prof. N, G. Ranga: Will the Honourable Member for Bailways be
pleased to state:

(a) if he is aware that despite his assurances that strict instructions
for oleaning the latrines had been issued, not enough care
is, taken even at such big junctions a8 Bezwada, Waltair,
Guntakal and Gudur on the Madras and Southern Mahratta
Railway either to clean the latrines after a night’s journey or
even before the train starts on its journey;

(b) if he is aware that when a passenger takes care to ask for a
sweeper to clean a compartment or a latrine, sweepers are
not foumd: available om the platforms; and

(c) whether Government are prepered to igsue a reminder to the
Railway Company concerned to keep the third class carriages
clean, and to make arrangements for the employment of
sufficient number of sweepers to clean the carriages once
before the train starts on its journey, once after the train has
completed a whole night’s journey and once in the afternoon?

The Honourable Sir Thomas Btewart: (s) and (b). Government are not
aware what, if any, cases of the nature referred to have been brought to
the notice of the responsible controlling authorities.

(¢) I will convey the Honourable Member’s suggestion to the Agents
of the Bengal Nagpur and Madras and Southern Mshratta Railways for
consideration.

PROVISION OF MORE Booking WINDOWS AT THE THIRD CLass BookiNg OF¥ICE.
AT Howmam.

2. Prof. N. G. Ranga: Will the Honourable Member for Railways be
pleased to state:

(8) if he is aware that there is 4oo much congestion near the third
‘olass booking offices in the Howrah station, due to the inade-
quate number of windows for issuing tickets; and .

(b) whether he is prepared to consider the advisability of providing
more booking windows at the said station to relieve the
third class passengers from great inconvenience and worry?

The Honourable Bir Thomaa Btewart: (a) No.
(b) The Agent, East Indian Railway, states that the twenty-five
windows provided in the third class booking office are adequate.
" REDUOTION IN THE RAILwAY FREIGHTS ON COTTON.
8. Prof. N. G. Ranga: Will the Honourable Member for Railways be
pleased to state:
(a) if he has received any representations from commercial bodies
in the country asking for a reduction in railway freights for

cotton in order to help our cotton-growers to fight to some
extent the slump in the cotton prices being experienced

:iuring the last few months; r
( 83 ) "
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(b) if 86" what bas-been tlia_ response from Goversient to those
_ reprem_antubions; and ‘
VT t'fe) whether 'he is prepatred td- grant any such speciet reductions' fxi
_ cotton freight rates? ' - _ _ _

' The Honourabls Sir Thomas Stewart: (a) Yés. > 57
(b) and (c), 1 am placing on the table a copy of the Railway Board’s
fotter No. 1505-T., dated the 24th Decerber, 1987, to the Secretary, East
India Cotton Association, which explains why the request for a genersal

roduction in the freight rates for cotton could not be acceded to.
§ol e, . . . . ¥ AR P

Uopy of Rahway Hoard’s Letter No. 1505-T., dated New Delhi, the 2jth December,
1987, to the Secretary, Bast India Cotion Association, ILswiited, . Taj Buwlding,
Hornby lload, Bombay. _ ) : K

' FREIGHT RATES FOR COTTON. .

With reference to your letter No. 981/G./411 of the 5th No g, 1837, I am
directed to state that, he‘ _quest.ion‘ iffl {'a lfﬁiuctioh in j,‘%e%'r:?gh ,;:aton, on cotton
was examined b& the 'Government of ‘India. 1n' cousiderable detail on.the representa-
tion made in 1931 by your Aspociation epd..other trade organisptions interested in
cottan, and the conclusion them arrived at was that there was no justification for the
general reduction suggested. o -

2. It is observed that your Association’s present representation urges o substan-

tisl reduction mow, ‘as a temporary mensure, with reference to the following cousi-
m'tm' TR [ .
- {i) the present low prices ruling for Indlen cotton ) RIS ¢

‘(i) the present policy in the United ‘Btates of America which tends to secem«
tuate competition .with Indian cotton in the export market; L
(iii) the fgct that railwsy freight rales on cotton arg from 50 to 100 per cent.
* above the pre-war level; : T ' .
{iv) the necessity for counteracting the tendency for cottéh to ‘be carried by
road instead of by railway; and oo
‘{¥) 'the’'posaibility that ' part’ of this sesson's cotten -erbp: wisy not be piclasdi
and that therefore cotton: culkivation may be restricted daring the next
Goon L BEMBOLL. L et e ey
These points are dealt with serintim in the following "paragrapha. B
3. In regard to the first twp points, I am to say that while the Government of"
India’ hirve watthed with no' small comcern ‘the ocollapse in She price of ocoton, they
ars oosble 'to.lagred that: the manipuletion of the. redlway freight rate is a suitable
method of relief to. the cotton produer. Nor is it considered to be sound policy
to alter freight rates from time to time to meet trade fluctuations.. Such a policy
it it :'were to. put into effect generally—and s precedent. of this natnre once . created
woidd inevijably.lead to insietent demands for ita exteosion—would mean that in a
period, of gpuii.ng! p{icep which ajso generally coincides with a peried of trade de-
snion resulting 1n & fh‘lin ‘off 'in" the volume ‘of traffic, Railways would be sacrific-
ing revenue whet they could .lefist afford go dd.so;  Morsoves, thd;adepfion eof '§uch
a policy would also intraduce n serious element of uncertasinty in the calculations of
the tradér which would react anfavonrably on trade conditlons gemerally. =
4. The third pefit whith has reference to the allegation that railway troight' reted
on cotton are substantially higher now than in the pre-war period is. o frequently
repested that it appears to 'be nécessary to state the' position ' in some ‘detail. Pyior
to the war, the rates over the principal railways concerhed with:$he copbon teafic were
as follows : ) :

. Pie per maund
i "._m“*‘“m_;t-e ch carios e bk of the o8
N afflo) I S A .
Fe 'i‘l-"m-IM}in*Penhﬁﬂa'mﬂway t'ovet: other d e
seotions . . N I i ".\’0':’_
Bombay, Baroda and Central India Railway 0-80
. North Western Railway S R 0-33
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Apart from thess rates which ‘applisd” generally over the Yespective sybers, special

/n.‘jm qumde _I : I . o N y -._ . d ...‘

sh: () by the Bombay, Barods snd Central India Rsilway to Boibag, Yromi statioh

® yin the competitive zone, i.e., Delhi, Bhnt.in‘di{ ghﬁi""aﬁd""&tﬁu neigh-
bouring stations, based on the North Western Railway rates; and

(ii) by the North Western Railwdy to Karachi from stations in the competitive

zone as above, based on the rates obtainable by the shorter metre gauge

20 L r o route, amd also frem othab intsrnal statioas: - o o cozened

L

The North Western Rm‘l]l:a):d spé;:)isll‘.i lc;wh' r;t.u. t:‘ Karachi were £m£n$w b':o‘t.
by the requirements of the tzade, - nt% ‘the strass of competition with the.Bombay,
dmd‘a afld E?ntru:l Tndia Railway in 'the endeavour to ¢btain for Karachi uﬂarp,
a share of the export tiaffic as was possible. o ' :

' The Ipmdttw 6f having, for traffic to' the ‘ports, lower rates than those generally
applicable’ wan -pecultbrly subjeet to adverse criticismo in so far ‘ds it ‘was interpreted
%inﬂo@l.& tendency to discriminste against the interual trade of the country.

erefore, when. in 1916 it was felt that the i _e.‘u__r% oppartupe for a change to b
made in the rates in forcé at the timb, the 'North Western Railway cancelled their
spopial rates’ §o.:Earachi and applied the 0-33 pie rafe for all movements ' (i.z., both
furv,-.int.ernzl- trafic and. traffic  far  Karachi), Certain. specia} rates; howover, were
still quoted" from statiors in the ppmpetitive rone based op he mtps obtainable by
the metre route. N ) o ‘

While the 1916 change in the North Western Railway rates removed the grounds
mokhhg e olvet Ao suok

for criticism against that Railway's: pragtics; i did, dlous
position in which a lower scale of rates applied on this railway n on the ether
two railways, wiz., the Great Indian Peninsula and Bombay,"” e and * Cortral

India whose experience had shown that cotton mul‘onj’ stand f‘t higher h:«:i:l nil'l c!grga.
Moreover. the lower acale of rates over the Nort rn Railway fo t I
Indian Petithauls. and Bombay, ' Barodn and Hcml‘mrﬁfndh ﬂ‘ﬂve;yth to '-"qu"atar ':3‘
Bombay, from stabione in the i competitive zone,' rated based on thoke -applicable by
the North Western Railway’s route to Karachi, as against the higher scale of rates
applicable from all .other stations on, their respective aystgmy. ts Bembdy. To:remove
this dnofhaly, which admittedly savoured of preferential “treatment from tha view.
Koint of producers in Central India, the North Western Railway agreed in 1819 to
ring their gencral rate into line with that applying on Indian. Railways  generally,
i.e., 0-60 pie per maund per mile, Comphared wiél the rates in force.a tefgtﬁ}?e 1919
enhancement, the .present ratex' over she North Westetti ‘Railway aréd-only about 25
pep, cent. higher: This increase of 25 per oent. followed: the: generdl enhancement
thade on all Indian Railways in 1822 to obtaim, ingreased reévenwe to meet the post-
war intresse in'the wotking expenses of Railways. The Bombay, Bareda and Central
Indin aud Great Itidian Periinsola’  Railwayw ‘cotton ratés are,  therefore, also now
generally 25 pen cent.  highes thun the 'préwsr tates. - -

6. The Government of India are aware of the serious effect which road. competition
is havigg on railway revenues dnd: $hey are sabisfied thaf, so. far aa it lids Within the
dwers individual railway ,odministrations, svitable action odntisums to be taken
'mest ‘the r:k;]m!ﬁ‘i ons that have been created. Further st to secure the proper
co-ordination of all forms of transport and the elimination of nneconomic competition
are E% thmn,uygeql,_nuqtiop,._but it would,. ie: the opinidn of Govertiment, be
ke for Railways 'tc reduce their freight mtes all . d_merely te meet competi-
tion, The tbre practicable’ codtsé—and the ‘one  that ;:_u been. generally adopted by
Railways—is to improve their existing services and to reducs' theii tates from and
to those points.where competition js mope.or less intensive. .. . < i {1

6. In regard to your Association’s fifth poitit, that is, the effect of the present low
prices on the grower, ] am to, say that.while' the Goveramént of Indis'do nof desire
to' minimise’ the cgiso:uiﬁilitiu which your -Association apprehend,. thely: consider that
me: fedaible - reduchion i railway' freight rates woyld have any appreciable influence
zn the ‘prwition. Om the other 'hatid, théy  have ‘calcilated that the grant of the
on

ired concession would involve a reduction in.rallway revéntieh' of spproximately one

and half crores. In dpprecating spch a 1{;: - have, in view not emly #Bdir own
interesta:but thoes . of e;-miu \ m"'s ount available for distribution fo which,
under the Niemeyer Award, would = - ébi{seddential 'ibd‘st:ﬁon:" ’

o2
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i th iderations detailed above, and also becsuse any redutiom
in Iiuh;r:in 1':; ::tu ?&ﬁﬁa‘? based on other than purely railway h}ng considera-
tions would be practically indistinguishable from a subsidy from railway revenuaes
to support the cotton market, the Government of India regret their inability to accede

to your Associstion’s request.

ENQUIRY INTO THE CONDITIONS OF SERVICE OF WORKERS EMPLOYED ON
STATE RAILWAYS.

4. Prof. N. G. Ranga: Will the Honourable Member for Railways be
pleased to state:

(a) if he has seen the resolution passed by the All-India Trade
Union Congress, in ite Delbi Session, 1688, asking for .=
Government enquiry to be conducted into the conditions of
service of all workers employed on State Railways; and

(b) if so, whether he is prepared to examine the present condition
of Railway labour, and to order such an enquiry by an En-
quiry Committee with & non-official majority?

. The Homourable Sir Thomas Stewart: (a) No.
(b). Does not arise.

Dexnian oF Facrurries o Mr. K. Napasmmmam, M. L. A,, TO ATTEXD THE
SrTTINGS OF THE MADRAS LEGISLATIVE ASSEMBLY.

5. Prof. N. G, Ranga: Will the Honourable Member for Railways be
pleased to state:-

(8) if he has received any representations from the Members of the
Madras Assembly, or from Members of this House, or from
the Madras Government, in regard to the refusal of leave,
on loss of pay, to Mr. K. Narasimham, Member, Legislative.
Assembly, to attend the session of the Madras Assembly, by
the authorities of the Madras and Southern Mabratta Rail-
way;

(b) if so, whether he has tried to find the reasons for such an
attitude of the Madras and Southern Mahratta Railway
suthorities;

(o) whether he has pressed upon them the advisability of granting

to Mr. Narasimham the required leave to attend the Madras
Assembly Session; ‘

(d) if so, what has been the result of his representations to the
said Railway authorities;

(e) whether he is aware of the fact that Mr. Narasimham is em-:
f{loyed in the Bezwada Workshop, and is a member of the
Madras and Southern Mahratta Railway Union, which is &

~ registered trade union;

(f) whether it'is not a fact that he has been diamissed from his
“employment; if so, why; and -
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(g) whether”Government propose to consider the advisability of
taking necessary legislative and administrative steps to
reinst@te him in his former appointment, and further to
enable him and other employees in railways, who are elected
to the Provincial or Central Legislative bodies; to digeharge
their legislative duties without prejudice to their permanent
) employment on railways? ? o
The Honourable Sir Thomas Stewart: (a) Government have received
an efficial communication from the Government of Madras in the matter.
_(b) to (d), (f) and (g). I would refer the Honourable Member {0 the
irdormation laid on the table of the House today in reply to parts {c) and
gl; of starred question No. 801, asked by Mr. Muthuranga Mudaliarin this
use on the 20%h September, 1937. : .‘

(e): Goverpihgﬁt have no information.

. Sk L BH A Nl
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4

Information promiscd in reply ta unstarred.questions Nos. £ end 6 asked
by Mr. Mohan Lal Saksena on the 24th August, 1937.

PrisoNERS cON vw'rsn UNDER cznnm Ar"rs IN -mn C‘nwmr.r.r ADMINISTERED

. ) . Anmq.
Uﬂm_wed qusstion No. 2.
Date .
Nameé of Prisoner | of " Bection under which ] * Bentenoe. Class.
and Provinee, | conviction conviocted,
Delhi, '
1. B. K. Dutt . 14-6-290 | 3071. P.C. Section 4 | Transportation for ' O
. of Explosive SBub- | life. 1
stances Act, 1908,
2, Dhanwantri - .28-4-1938 | 307.1. P.C. 19(f) of | 7 yeara R. L, under | C
Indian Arms Act, | section 307 1. P. C.
1878, § years under the t
Arms Act. Bent-
éncea to run oornse-
cutively. :
3. Harabandu Sam- | ((26-1-1933 | 304, 120-B & 108 of |7 yearsR.I. reduced B
. ajdar. LPC to b years by High
| Court. )
13.2-1033 lﬁ{f} ofIm:hm Arms | 8 years R. L .
4. Bhiv Shankar 15-10-1936 | 4 of losive Bub. | 4 years R. I. .~ C
ot ntm%n? Act, 1908,
5. Jai Ram Bharme. 14-8:19368 | 12¢-Aof L. P.C. .| 2years R.I.. .| C
Ajmer-Merwara.
6. Ram Chandra 23-6-1932 | 307of L.P.C.18(f)| 7 yeam R, I.. .| €.
Bapat. of Indian Arms | 3 years R.I.
Act, 1878. Sentences to run
) " oconseoutively.
22.11.1933 | 19(f)of Indian Arms | 8 years R. L. . C
Act, 1878.
7. Jagan Nath 7-2-1936 48;52 of Prisons Aot 4 months R. I.
1894,
1. 22-.5-19036 | 332of I P. C. 2 years R. 1.
8. Ram BSingh 27-11-1935 | 307 of 1. P. C. 7years R. L. . C
x . . Nil .
Baluchistan Nil

Detexus IN THE DEour DETENTION Caup

Unstarred question No. 6.—I* lay a statement on the tabls. I* am not propased. 0
gum the names of detenus.

Statement regarding the position on the 18th October, 1'337

(a) (M ) Number of detmm quahﬁed as—
atrioulates

. . . . . 28,
Intermediates . - . . . e . . .- N
Graduates . . . . . .9,
M.As. and M. Scs . . . . . . 30,
Pro-Law . . . . . . . 5,
Inter-Law . . . N . . 5,
Final-Law . . . . . e . . 17,
Mukhtarship . . . . , . 2,
Homeo M. B. . . . . . . . 4,
Homeo M. D. . N . . }.lﬂd
Works Mmagors Course ' . . . . . . ;
Advanced Book Keeping . . . . O "L
Without special qnnliﬁuhow R . . _104.

* The Honourable Sir Honry Craik,
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" igll) Namber of delenus éngorned at Deoli #ince— _
1932 . . e e e . . 50,
" 1998 . . . . . . . . . . 180,
193¢ . . . * . . . . . . . . 24,
I L 2 S T T DRI IO 3
1936 . . . . . . . . - . . . 32 and
B L T . 5

(iii) Number of detenus between

" 20—24 years . . . . . . . . . . 16,
2529 ., . . . . . e . . . . . 88,
3534 "o . . . o el . . . . . "l

T .
T S
50 yearsandsbove . ., . . ., . . 7.

(iv) AMowances drawn by dctenus.—Every detenu in, the Deoli Detentlon  Jail
draws Rs. 10 a month as a.Monghly Allowance, 15 annas a day as Dietary Allowancs,
and Rs. '35 as Winter Clothing Allowance, A sum of Rs. 5 'a month is granted to
those who prosecute studies and prepare themsalves for a University Examination,
A proportion ‘of examination fees is also paid by Government. .

{b) and (c). Interviews during thé last 18 months—~Fourteen dutemuy had inber-
views at Deoli with their relatives during the last twelve months and seventy-one
were granted home leave during the same period, Two hundred and ninety-six
deténus have mot had any interviews since. their arrival in the Deoli Detention Jail,
Interviews are arrahged by the Government of Bengal and the Government of Fndia
are not aware of thé circumstances in which interviews are granted or refused.

Information promised in reply to parts (b), (c) and (d) of starred question
No. 187 asked by Mr. M. Asaf Ali on the S0th August, 1937.

RepPrRESENTATION OoF THE OLD Bovys oF THE ANGLO-ARABI0 COLLEGE AND
Scroorns, DEeLHI. :

(¢) and (d). The ‘Chief Commissioner of Delhi has pla.ced before the present
Managing Commitéed a memorandum proposing inper-tdic— v . -

(i) that a Sgciety (to include both subscribers and representatives of va'riw;:
interests) be Formed for the improvement, of the Anglo-Arabic Institutions;

(ii) that thjs Societéolet annually 16 members (8 Bunnis and 8 Bhias) to a

. Managing or Governing Body of 19, the remaining three members being
represgntatives of the Jama Masjid, the Fatehpuri Masjid,. and the
Itmad-ud-Dowla Trust; :

|':iii) that the Managing or Governing Body elect its own President; and

{iv) that the Chief Commigsioner and Deputy Commissioner cease to concern
. themselves with the management of the Anglo-Arabic Institutions, except
in so far as the former is bound to act as Trustee of the original Trust

T Fund ‘which now yields an income of Ra. 6,650 per annwm.

This memorandum is intepded only as a basis for. discussion and the Chief Com-
missiopew; is calling a meeting of influential Muslims (mumbering abeut 150) on the
18th . , 1837, to consider -the position. further..
T

Lt

- .

R gt wl Ty L
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Information promised in reply to part (b) of starred question No. 279 asked
by Mr. Lalchand Navalrai on the 2nd September, 1937.

OpeNiNg oF CoMBINED Post aNp TELEGRAPH OFFICES IN SIND.

... (b) There mre combined offices ut the Headquarters of all the Talukas in B8ind,
oxoept at the following places :—

(1) Ubaro.
(2) Jati.
(3) Moro. e |
{4) Samaro.
(6) Warah, -
(6) Khipro.
{7) ‘Garhi-Khairo,
(8) Ghorabari.
(9) Thano, Bulakhsn.
[39) Keti-Bapdar.
As regards the last part of t.he question the Honombla Mmber is referred to the
“reply already given to part (f) of his question.

Information promised in reply to parts (a) and (b) of unstarred guesiion
No. .58 asked by Mr. Ny M. Joshi on the Tth September, 1937, .
PENSIONERS APPOINTED 48 Post Masuas AND Sus-PosT MASTERS.

(a) Number of pensioners sppointed ss extra depnrhmantsl sub and branch post-
masters during—

193435 . . . . . .- 258
1935-36 . . e . 238
1936-37 . . . 267

{5} Total number of wmployed &t pruent‘ as extra departmental sub
apd branch poat.muter_£

*N.B.—The figuzes are monthly for October, 1937,

Information promised in reply to parts (b), (c) and (d) of starred qucstion
No. 360 asked by Mr. Sri Prakasa om the 8th September, 1937,
CoNTRACT FOR PARKING OF EKKAS OUTSIDE THE BENARES CANTONNENT RalR-

. WAY STATION.
(b) Ekkas mai be parked on railway land outside the Benares Oantonment Btathon
on payment of three pies per day. No charge was made prior to 1933.
(c) From June 1933 ; Rs. 240 per annum.
(d) Rs. 624.
Information promised in reply to starred question No. 385 asked by Setk
Gevind Dag an the Sth September, 1937,

Repvoron ¥ THE Price or rEm INpIAx Ricn,
" ‘{a) No information is avasilable regarding the freight rate for rice from' Rongodn

to Bombay in the year 1910. The rate in the year 1920 was in the neighbanrhoad of
Rs. 18 per ton.
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"(b) The irelght ‘rate in September, 1937, was Rs. 9-12.0 por ton net.

(e) It is undersfood from the Scindia Bteam Navigation Com.pany t.hlt there is no
rate oozppemlon between that Company and any other shlppmg company in respect
of rice:’ -

{d), (e) and (f). Tn view of the }:ou:tlon stated mnder part (e) above, no uhon
on the part of Government is called

Information promised in reply to part (d) of starred question N.o_. 400‘ asked
by Mr. Lalchand Navalrai on the 8th September, 1937.

RECRUITMENT OF SINDHIS ON THE NORTH WESTERN RAILWAY.

Statemsni showing the Number of Candidates belonging to the Sindh Provinos selected or
Employmsnt as Commesroial Group and Station Master Group Students and pos
Koarachi+ Division during 1935 and 1936.

st

A 1 . . :
Commercial Group Students.. Station Master Group Students.
Socleo- !
) tion .| Selec- | Seleo | Selec- | Seloo- | Selec- | Selec- | Selao.
Nams'of | Board | tion tion tion | tion tion tion tion

Division, | held on| Board | Board | Board | Board | Board | Board | Board
156th | held on | held on | held on | held on | held on | held on| heldon
Febru- | 13th 12th 14th | '18th 13th 13th | 16th

ary, |Septem-| Febru. | Bept- May, | S8eptem-| Febru- | Bept-
1935. or, - ary, ember, | 1985, ber, | ary, ember,
1935. 1936. 19386, 1935. 1986. 1936.
Karachi . 1 1. 2 2 1] 2

Information promised in reply to starred gqucstion No. 440 asked by Mr.
Badri Dutt Pande on the 10th September, 1937,

INviaNs 1IN BRITISH (}Uum

(a) A-petition on this -subject was recoived. by the BSecretary of State for the
i,ht.;lmgea from one Beamongnl Maraj, who chlmed to represent some 6,000 Indians of
olomy.

(b) It is not possible ta gather this informat.ion sbout each of the 6,000 persons
.said to have been represen
(¢c) The Govérnment of India have no such information.

(d) The Government of India understand that the answer to the ﬁrst part is in
the negative. The second part does not arise.

e

Information promised in reply to starred question No. 461 asked by Mr. T. B,
Avinashilingam Chettiar on the 10th. September, 1937.

Oos'r OF. ADDITIONAL PERSONNEL IN THE (GOVERNMENT OF Im:m D!emnms

“(a) Yoo . ' ey
(b) and (c). The attached statement gives the required mfumnhon. o

-.’
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ené ghowing the Seerotarial Departmenis of the Governmend of India in which Additional
beén satictioned since the 1st April, 1937, the Reasons for the Entertain-

ersonnel has beén

ment of the Ewtra Personnel and the Ovst thereof during 1937-38.

befors the 10th Se;plember 1937).

(Sanctions accorded

- Total cost
) _ . ' ) during
‘Name of Department. Reasons. 1987-38. Remarks,
(Approxi-
mate).
Ras.
1. Legialative Assembly | Banotioned on the recommendation 16,080
.. Dapartment. of the President of the Legislative
Assembly in order.to meet in-
creased pressure of work,
2. External Affairs De- | For work connected with, the 17,800
partment. Quetta Earthquake, Afghan
Lt e = :.,.Mgoea A h-lw Precin Aﬁd i
! revision of A.lto}mon s Troaties, | .
Pasgport Manual, revision of
Consular Procedure Book and
: general increase of work.
8. Department of Oom- | For work connected with the Indo- 26,480
. merce, ‘ " . British Trade negotiations, in-
: vestigation into the question of
assistance needed by minor
mdnun«m ilndn sgninst for-
A 1, ination
t.lon of ls for legislation
eonnected wlth the Romg;trstmn
of Trade Marks, mestings of the
Seleot Committee on the Insar-
ance Bill and general increase
‘of work in the Department of
Commeroe.
4. Military Finance De- | Crestion of a temporery post of 7,340
partment. Additional Financial Adviser
for about 2} months in order to
mbeet administrative conve-
nience.
5. ]'.mporml Council of | Increase in work 38,500
Agricultural Research
Department.
6. Finaence Department | Increass of work in the Department - 87,270
(Ordinary Branch).
7. Department of Educa- | Increase of work 13,000
tion, Health and Lands,
8. Home Department . [ To deal with the tion of re- 62,820
oruitment of cers for the
other Departments of the Cen.
tral Government and for work
connected with the introduction
of constitutional reforms. .
9. Department of Indus- | 1. Increase in the work of the Con. 9,110

tries and Labour.

Congress.
2. General inorease of other work.

sulting Engineer to the Govera-
ment of India (Roads) and for
the work of the Indian Roads

Total - .

3,568,000
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" Information”promised in reply to parts {c), (), (o] ant? (g) of .atarred quvy:
fmm Mo.ﬁ? asked by Mz, Ram Nerayan Singh on t_lw ,Igth Sgptgmbsr,

1937, . |
" Ramway AccmeEnT AT Binta oN THE EAsT INDIAN RAILWAY.
omen, one child and two railway servants amongst those

There wers nDine w
wﬂwfcn)l‘wd as a result of the Bihta Accident.  There were no European amongsi the dead.
- wy, (2) Alidsd

d) With the exception of three dead persons, viz., (1) Lalji Sal
Khinf Travelling Ticket. Examiner, and (3) Sheo Bakal Tewary, a Constable of G. B. r.,
Dinapore, who were identified at the site of accident, an of 14 out of a total of
16 persons who died suhsequently in Hospitals, the remaitider of the dead wers Dot
identified before their bodies were disposed of. Photographs, however, were taken of
sll the dead for purposes of identification, and the Government Railway Police are
faking every atep calculated to ‘establish their identities. 'Photographs of thﬂlol_'nol
identified have been sent to all the Provinces and to the Congress Assosiation for'the
purpose of identification, o

{e) On diacharge from Hospital, the injured persous were provided with free passes
to their destinations ns well as h‘avell‘g.u expepses aceording to their status, Ca

(g) All properly recovered st the sife ‘of the accidert was taken charge of by the
Police and a special Magistrate was deputed to atrange its disposal, No reports have
been received to indicate that any looting or theft took place,

Information’ promised in reply to unatarred questions Nos. 79, 80, and 81,
parts (a) and (b), asked by Mr. Rarh Nurayan Singh on the 13th Béptem-

ber, 1937. o
RaAcIAL DISCRIMINATION IN KACILITIES OFFERED 7o DINING CAr CoNTRACTORS
ON THE NomTH WHESTERN RarLway.

U'nstarred question No, 79.—The Agent, North Western Railway, states that the
indian refyeshment cars are more profitable than the dining cars for first and second
class passengers, and that, iherefure, there .is mo necessity for subsidising the former
by paying for cleaners and contributing {owards the supply and maintenance of
utensils and table equipment. This method of subsidising will be withdrawn as soon
ap the Administration is satisfied that it is no. longer mecessary.

There is né discrimination as betweén Europesn and Intian co Rt i
for first and second class dining cars now hqlpz‘l by M'Eummﬁnw?rz"&dﬁmt
held by an Indian firm who received, in addition to what the European firm mz
gets a subsidy of Rs. 100 per dining ¢ar per mensem,

RACIAL DISCRIMINATION IN THE GRANT OF PASSES To VENDORS AND CATERING
CONTRACTORS ON STATE RAILWAYS. S ‘

Unstarred guestion No. 80.—East Indian Raillway.—Pessed are ismued to all catering’
contrautors and vendors, the numbér varying according to the| extent of the ares ! within
which the contractor operates. There is no racial discrimination or differential
treatment, - . X [T L A ER T E I Y

Kastern Bengal Railgay.—Passes are issued to contractors ' conéfitred’ netbssl
to enable them to conduct their business, e.g., they are not given to qu:?qnm\?:;;;rr{.
where the foodstuffs they vend ate available locally, but they are givén to coritractors
who have bo obtain their suppliéa from other statigns, .

There re no European cateriny tascton ' i ial discrimi
tion does uot, therefurefe:rim.' g o m=“dl the question of racial discrimine-

Great Indian Peninsula Railway.—Passes ‘ave mot issued to di
licensed to supply mcals or light refreshments at fwdi;r ‘ten ltafl:n i::g mqogﬁt?;wﬂ“
refreshment room ocontractors tiolding licenses 'ab mdte then one ' stéticti: and” to
restaurant and /or buffet car:tontractors 1o enable tHem to' exercise adequate supervision.

There i no racial or other discrimination, L i

North Western Railway.—Pasves are not issuod. to mdlng contractors, As '

. . regards
other catering contractors, the Honourable Member is referred to the reply g'ivg:r to
Pandit Nilakanths I¥as’ questién No. 360 on the 3rd Februgry, 1937,

~—There is no racial. discrimination os -dilferemtisl-treatment, -~ —— - o iiomeeerm
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TRaciar, DISCRIMINATION N THE GRANT OF PARSES 70 GAYERING -CONTRAOTORS

ON, THE NQBRTH

Wesrsay. Raipway, .,

Hnstarred gupation Na. 81. —»[a} and . Ib} The satements. nqnmd by iho Bﬂour
able Mgmber are appmdnd ;

- - " STATEMENT A.
:ﬂmemnt ahowmg Paasés granied ani sibseguendy withdrawn from Cd%*‘ﬂ Ob Iheiiers

“i

AT . (Btations a3 whicl ?ﬂtléul&nofﬁpdios T e
Nsmu of th the Contractor is |granted prior to 1st Feb- Reasonl o Wil
Gontud\nrd. running the Re- | ruary, 1937 and since drawal,

or e '. freshment Roomas.  withdrawn,

1. ‘Measrs. BWn Ambala Cantt. | One II class available | Different members of
< ufimgh & - Broa, | & Shaharan. [ betweon Lahore and | the same family are
. Hindu Rofreshmeht pur. Baharanpur. working the Refresh-
" Room Contractor, i ment Rooms. In

ot Tt One Inter class avail- | such cases there is,

- ot able. between Lahore | therefore, not the
. . , | and. npur. same nocessity for

g b3 : " ' supervision and ins-

by s tion by an agency

B : ' rom an outstation

“ N a8 in the case of re-

. A . freshment rooma
. ' managed by ser.

e vants. Besides

this, th;;;o Refreah-
: - e eef. OODE Rooms . are
oonmamd suﬂ‘lclant.
e ly remunerative to
Btite "ohedhing " on
- : @ ) !W that may
BT S appear nscessary,
2._Mmrs Sant Singh | Kalka, “'Barog | One II chassavailoble | Ditto. ...
& Son, Hindu Re- and Wazira- between Bnrog and ;
freshment Room [ Lac. Wazirabad. Db o
Contraoctors, o I R .
One Inter class avail- |
-— able ' between . Barog b
St L v o e e . -_mw.lmhd_ ) o R i

8. Mr. Rahim - Bux, | Amhals. Gantt; | One Inter class avail- | .. ..:Ditbe. ' ' =
Mohammadan Re- | & Ba.hamnpun .!able hetween Ambala |. SRR
freshment Room B T | m«* & B8haharan-

Contractor. phe o Fos o .

4. Mr. Imam Din, Re- Jakhal .end. Om’ ‘Tnter class avail- |,
freshment  Room Bamplu. . .| able ‘between Jakhal |.
Contractor. . and Bampla,

8. Mr. Mazar Mohd., .hd Jl.tl» va Thter cless avails
Mohammadan .B.n : u&: ..able | betweean Barog
fmhmem Room cndJu.llundur
Contracto

6. Messrs. M.ohd Kha.n Wnni ra h ad, O.un‘ II claes nvailable
& Bons, Mohamma- | Rohri . ..-ahd | betwean Wazirabad
dan Refreshment | Khanpur, uhdl’rahn .

Room Contractors,

7. Messra, Gurdit:

Bingh & Sons, Hindu} -

Refreehment Rodm
Contractors.

OM' Inter olass avail-
able between Wazira-
bad and Rohri.

-| Ons :II class available

Khanowal-
Mlhkwal and Leln—

.batwéep Khanewsl-

. Malaliwal and Lala-
-nual .
T

o-amor classavailgble| .

l:
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‘Bmﬁom at which | Particiilars of the passes
ranted prior to 1st Feb-

ruary, 1837 and since
withdrawn,

Reasons for with-
drawal.’ '

48
‘Names of the | the Comeractor is
Contractors. running the Re-
reshment Rooms.
8, Mesars. Wadhoo derabad,
Mall, & Sone, Hindu | Rhori
Refresimént Room | Khanpur.
Contractors,

‘One II class available

between Hyderabad
and Khanpur,

Different members of

the same fami
workmgthengxwh
ment Rooms, In
such cases there is,
therefore, not the
same necessity for
supervision and ins-
mvlonbyanaganoy
m an outstation
as in the case of re-
freshment rooms
by ser-
vants, Bes:dos this,
thess  Befreshment
Rooms are consider-
ed sufficiently remu-
nerative 4o pay for
any such lictle
checking or super-
vision that may

appear Necessary.

STATEMENT B.

Biatemeni showsng Stations where there are Refreshment Rooms and Tea Rooms worked in
Ewropean Fashion by Indian Contractors known as Khansamahs,

Lsst of Refreshment Rooma.

Berial
No. Stations. Names of Contractors.

1 | Abohar . . Nand Lal Farrukh 8/o0 Dhannoco Ram,
2 | Bahawalnagar . . | Abdul Rehman 8/o Wazir Mohd.
3 | Bostan . . . . 1 Abdul Ghani.
4 | Darya Khan . . Mohd. Din 8/o Kaloo.
5 | Daud Khel . M, Nabi Bux 8/o Taja Khan.
6 | Harnai . . . . M. Abdul Ghani.
7 | Havelian . . . Ahmedji.
8 | Hindubagh . . . M. Abdul Ghani.
9 | Hyderabad (8ind) . . Jalal Din B/o Mohd. Bux, .

10 | Jakhal . . . . Imam Din 8/o Ali 8her Khan.

11 | Jind . . . . Nawab Khan 8/o Nadar Ali.

12 | Khanewal .- . . Ghulam Rasul.

13 | Khushab . . p Allalok.

14 | Kundian . . . Mohd. Snlmmn 8/o Mian Bux.

16 | Laki Marwat . . Ghulam Huseain S/o Alla Dttta.

16 Lodhran . . Ghulam Hussain.

17 Lyallpur . . Mane Khan.

18 | Mahmud Kot . Ghulam Sarwar Khan

19 | Malakwal . . Qammer Din Nazir-ud-Din.

20 | Mandra . . v Ghulam Rasul 8/o Juma Khan.

21 | Mari Indus . . . Nabi Bux 8/o Toja Khan

22 | Montgomery . . -Ghulnm Mohd. 8/o Qeaim Ali,

28 | Multan Cnntonment . 'L

24 | Ruk Jn. L. . Euhd Ali 8/o Mohd. Amin.

25 | Samaste . v . Qammer Din 8/o Qaimuddin.

26 | SanglaHill . . . JKaura Khan.

27 . . ‘Meears, Qammeruddin Nazir-ud-Din and ch.

R.. -.i. P - s

" AbduTMajeed.




STATEMENTS LATD ON THE TABLE, 49

Liat of Tea Rooms.
Sﬁria.l Names of Stations. Names of Contractors.

0.

1 Gujar Khan . . . . | Mohd. Amir Alam.

2 | Gujranwala Town . . . | Meeara. Mohd, Khan and Sons,

3 | Guler . . . . . | Mossrs, Teja Singh Bhan Bingh.

4 | Jammu (Tawi) . . . { Messrs. Mohd. Khan and Sons.

5 | Jand . . . . . | Kallan, 8/ Mirza Ahmad Beg.

6 | Jullundur Cantonment . . | M. Nazir Mohd. and Bros,, 8/o H. Lal Mohd.
7 | Karnal . . . . | Fazal Hussain.

8 | Kasur . . . . . | Alam Shah, 8/o Syed Rajan SBhah,

9 | Meerut Cantonment . | Noor Mohd., Tea Room Khansama.
10 | Muzaffar ¢ . . | Nazir Ali. 8/o Akbar Ali.
11 | Palampur {anjab) . | Measrs. Teja Bingh Bhan Bingh.
12 | Panipat . M. Fazal Hussain, 8/o Fide Hussain.
13 | Sampla . . . . . | Imam Din (Tea Room Khansama).
14 | Bialkot . . . . . | Measrs, Mohd. Khan and Sons.
15 | Schawa . . . . . | Mohd. Amir Alam.

Information promised in reply to parts (a} and (b) of starred question
No. 550 asked by Mr. Kuladhar Chaliha on the 15th September,

1937.
T’osT OFFICES OPENED AND CLOSED IN RURAL AREAs,
{a) Post and Telegraph Offices in rural arecs—
Opened. Closed

1935.36 . . . . . . . .. 302 48
1936-37 . . . . . . . . . a78 32
(b) Poat Offices opened in the partially excluded and excluded areas in Assam—
Excluded Partially

areas. excluded
areas.
1935.36 . . . . . Nil. Nil,
1936.37 . . . . . 1 Nil.

Information promised in reply to starred questions Nos. 579, parts (b) and
(c), and 580 asked by Babu Kailash Behari Lal on the 16th September,

1937.
LICENCES GRAKTED T0 VENDORS oN RaiLway StaTions iv Brmag.

Starred gqueation No. 579.——(b) The Agent, East Indian Railway, ststes that the
system of granting licences to indigenous vendors of foodstuffs has been in force
continuously for many yeurs past, except on the Dinapore Division and partly on the
Howrah Division. Tze position in regard to these Divisions was explained in the
reply given to part (a) of the Honourshle Member’'s question. The present arrange-
ments on the Dinapore Division were introduced early in 1834, whilst the arvea contract
on the Howrah Division has been operating since 1932,

The Agent of the Bengal and North Western Railway states that wholesale licences
are not given to any one contracior, and that there has been no change in the system
during the last few years, i

(¢) No Punjab firm hes heen granted a contract for vending at stations in Bihar
on the East Indian and Bengal and North Western Railways.

NAMES AND ADDRESSES OF THE PERNONS KILLED IN THR Bisra TralN Disa sm.
Starred Quostion Neo. 580 —(a) and (§) The following methods were adopted 'to
determine the names and addresses of the persons that were killed : :
(i) Letters were written to the relations whose addresses were found on the budiea
- “iﬂ‘“rlmo SR o e - mamp e .-
D



LEGISLATIVE

ASSEMBLY. [81sT JaNn. 1988.

(ii) Congress authorities and the Press were informed of these addresses.
_(iii) Photographs have been sent to all the Provinoes.

iv) Photographs of the unidentified
) mebzfﬂ?ailway Police Station, Patna
oharge of the properties at Pirbahore, Patna, and also at Congress

dead bodies have been kept at the Govern-
Junction, and with the H&gmm&e-’i:;—
8, -

quarters at Badaqut Ashram, Patna, where they are freely shown to any

body who comes to see them.

(¢) Names and addresses of 53 persons who died have so far been ascertained.

(d) A statement giving names and addresses of the persons killed as far as ascertained
is annexed.

Statement showing Names and Addresses, so far as ascertained, of the persons killed in the
. Bihta Train Disaster on 17th July, 1937,

Berial Names. Addresses.
No.
1 | Probhas Chandra Bhomic Parmatina Bhomic, M. SBura Koan, Banares.
' Father of the deceased. S

2 | Rudreshwari Prasad Verma .

3 | Jugeshwari Prasad Vorma . Identified by Pande Narsingh BSahay,

4 | Gaya Prasad Verma . P. P., Patna. :

5 | Ramsahay Ahir Ramsumaran Ahir of Fatehpur BSaraiya,
P. 8. Kotwali Fyzabad. Brother of the
deceased.

6 | Badruddin Md. Ibrahim, T. N, T. Office, B. N. Railway,
Tatanagar. Son of the deceased.

7 | Must. Taro, w/o Suman Bingh . | Arjun Singh of Baryali Kalan, P. 8. Baryali,

. Amritsar. Nephew of the deceased.

8 | Hazara Singh Labh Singh of Butala, P. 8. Bias, Amritsar,
Father of the deceased.

9| Gujjar Indu of Ghasi-Kaleri, P. 3. Batals, Dist.
Gurdaspore. Brother of the deceassd.

10 | Tanda Singh Labh Bingh vide Serial No. 8.

11 | Ramkisun Sokhu Dhobi of Motihi, P. 8. Ganwar, Dist.
Ballia. Brother of the doceased.

12 | Ramanand and his ) Sheonandan Koeri of Sahatwar, P. 8.

+ Sahatwar, Dist. Ballia. Brother of

13 | Wife J Noe.l2,

14 | Santa Kurmi Gupte Kurmi of Sribali 8ingh, Katnawari,
P. 8. Dhanepur, Dist. Gonda.

15 | Habibullah Garibullah of Shankerpur, P. 8. Lambooa,
Dist. Sultanpur.
16 | Sahamat . Brother of Mukhimin and cousin of No. 18
(Habibullah).

17 | Macdolene Christian . Blyvestar of Bettiah, P. 8. Bettiah, Dist.
Saran. Husband of the deceased.

18 | Chamru Mohammed Ali of Gahmar, P. 8. Gahmar,
‘Dist. Ghazipur. Cousin of the deceased.

19 | Sarda Prasad Missir . Sarju Parsad Missir of Bharauli, P. 8. Shah-
pur, Dist. SBhahabad. Brother of the
deceased.

20 | Md. Tandel . . Ramjan, sfo Rahimm?lux of Enauhna, P. 8.

21 | Sheosakal Tewary, Constable No. | G. R. P. Staff.
181, G. R. P,, Dinapore.

22 { Mosatt. S8ahiden, w/o Dil Mohamed| Yusuf, aged about 11 years, son of the
of Khaje-Kallan, Patna. decessed.

23 | Abas Ali, s/o Abdul of Buleman, | Garibullah-—brother of his brother-in-law.
P. 8. Patti, Dist. Partabgarh. i

24 | Most. Bhago, w/o Sardar Bhagat | Butan S8ingh—son of the deceased.

Singh of Khagwara Reasat
Kapurthala, Jaunpur,
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.chnmngNmoudAdm»f ascerigined, of the persons killed in the
Bihta Train Disaster on 17th July. 1937—contd.
Berial Names, Addmles.
No.
25 | Nemo Christian, w/o Gujjar Singh. | Uddi Christian of Kachkahar, P. 8. Wareta,
' Gurdaspur. Brother of the deceased's
_ husband. '

_ 26 | Mosst. Mukhimin, w/o Qyum Mian | Bhahzadi, w/o Kali Mian of 8inghara, U. P.
% 27 | Mr. William Raha, No. 4§, Centon- | Miss Rahs, Lady Dootor of Ranchi Hospital.
; ment Road, Ludknow, Sister of the deceased.
28 | Bithalram Dussdh . Mosst. Laro, Moh-Sultanpur, P. S. Kotwali,
™ Dmnpmr Patna.
& 29 | Ganpat Singh . . . . |Parma Sanker, s/o the deceased Ganpat SBingh,
# ) Vill Dulha.pur. P. 8. Dhanepur, Gonda.
% 30 | Pandohi Dubey, #/o Rsma.nnnd " 8urju Dubey, sfo Ramanand uhev. :ll
4 Dubey, deceasod apeonin]  Phurhun, P. 8. Gauri, P. O. Baksundi,
D. M. 0.'s Office, Howrah. Gorakhpur,
5 31 | Mohsin, sjo Habibullah Habibullah of village Koeripur, P. 8. Badla-
pur, Dist. Jeunpore. ‘Father of the
A |+ deceased.
:32 | Muzafer Khan, s/o Sarai Khan of | Bandhu Khan of Vill. Chhateuna, P. 8.,

33

35
‘36

7

R

e

39

s

1
iy
&

37,

Kochmuch, P. 8. and Dist.
Sultanpur.

Maryam, w/o Mohﬁin .

Nanhu Khan

1dris Khan, sfo Dina .

Durga Pd. Kalwar .

Satnarain Ra;bha.r, 8/o Lakhan
Roy of Vill. .Gurasra, P. 8.
Bhadaura, Dist. Ghajipur.

Jokhu Kurmi

Md. Hanif, sfo Md., Bafl of Vill.
Enhsuna, P. 8. Sheo-Ratan-
ganj, Dist. SBultanpur.

Md. Ishaque, afo Abdul Ghani of
Enhaunas, P. 8. Bheoratanganj,
Dist. SBultanpur.

Chingu Kahar, s{o Pala Kahar of
Enhauna, P. 8, Sheo-Ratan-
ganj, Dist. Bultanpur.

Aliar Kahar, a/o Gokhul Ram

Murad 8ingh, s/o Uttam Ram

Moastt. Binghara

- Alijan, Driver . . .

Ram Pratap Chhokra aged about 4
years. g

P. 0. and Dist. Bultanpur
deteased.

Sarhoo of the

Habibullah vide No. 32, Fathsr -in-law ol' the
deceased.

Moat. Piran of Nehalgarh, P. B. Jagdispur,
Dist. Bultanpur, wife of the deceased.
Wali Md., sfo Chamru of Karuni, P. B.

Sultanpur Dist. Cousin of the decoased.
Lachminarain of Baghara Sonarpur, P. 8,
Bha]upur. Dist. Boenares. ouwe No.
7/218. Bon of the deceased.

#/o Ram Lakhan of Vill. Garasra,

. 8. Gahmour, P. O. Badhaura, Dist.
Ghazipur. Brother of the decoassd.

Pe

| Jogrup Kurmi of Vill. Barkati, P. 8. Dul-

h;pur, Dist. Gonda. Boa of the deceas-
ed.
Md. Bafi—father of the deccased.

Abdul Ghani—father of the deceased,

Mosst. Mabaraje Kaharin, mother of the
deceased.

Moh. Dakhintola, P. 8, Dumraon, Shahabad.

Vill. Bamtaran, Dist. Hussainpur, Punjsb.

C/o Manalal Bania, Khosihalganj, P. 0. and
P. 8. Mays,

E. L. Rly. Looo Bhed, llogh.beul

Idmtﬁod by Ram Someru Baols s/o Budhu,
Fatehpur Sareda, Fyzabad.

2
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Statement showing Names and Addresses, so far as
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‘of the persons billed in e

ascertained,
Bikta Train Disaster on 17th July. IQS?—eoneld

Berial Names. Addreases.
. No.
47 | Kali Prusad Pande, s/o Keshwar | Bhaluhipur, P. 8. Arrah Town, Shahabad.
Pande.
48 | Alidad Khan T. T. E., E. L. R., Dinapore.
49 | Laljee Sahai Arrah.
50 | Makhan Singh C/o Tej Bingh, Vill. and P. O, Batora, P. 8.
Boas, Dist. Amritaar.
51 | Ram Garaj Gour, s/o Pergas Ram, | Pergas Ram, s/o. Bhagailo ¥am, Vill
vill, Garasra, P. 8. Gahmar, Guraara, P. B. Galinar, . 0. Bhadaura,
P. O. Badhaura, Dist. Ghajipur. Dist. Ghazipur. Father of the deceased.
62 | Abdul Bhakoor . . . Vill. Anaitpur, P. 8. Korever, Dist. Sultan-
' : pur.
63 | Kehar Singh, s/o Nahar Bingh Vill. Badwal, P, 8. Ludhiana, Dist. Ludhiana.

Information promised in reply to starred question No. 584 aaked by Mr. Ram
Narayan Singh on the 16th September, 1937,

LAck oF ARRANGEMENT FOR SUPPLY OF WATER ON STATIONS ON THE PaTna
Gaya Branca aND Sourn BiEar Ramway.

Enquiries indicate that the arrangements for the supply of drinking water are ade--

uate. The following statement shows the permanent and tem atafl provided:
uring the hot weather at stations on the Patna-Gaya and SBouth Bihar lines :—
Permanent. Temporary.
Hindu Bhisty. Hindu Bhig
Waterman. Waterman. ¥
Patna-Gaya Line.
Puonpoon 1 .
Taregna 1 1 .
Jehanabad . . 1 1 1 1
Makhdumpur * 1 1 .
Bela . . . 1 .. ..
Chakhand . 1 1 .
SBouth Bihar Line,
Luckeeserai . . . 1 1 . .
Sheikhpura . . . 1 1 .. o
Kashio . R . . ‘s . 1 ..
Warisaliganj . . . 1 . .
Nawnadah . . . 1 1 1 1
Tilaiya . . . . . 1 . -
Wazirganj . . . . 1 . . o

2. It may be added that the pmpculnfor the posting of additional staff di
hot weather months were circulated to the members of tECdmtto Local Admﬁw:
mittee at the meeting held on the 30th April, 1937.
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JInformation promised in reply to parts (a) to (d) of unstarred quesiion
No. 96 asked by Mr. C. N. Muthuranga Mudaliar on the 16th Septem-
ber, 1987. '

FREIGHT o8 BETEL LEAVES ON THE SoUTR INDIAN RAILWAY.

{a) Prior to the 31st May, 1017, betel leaves, booked at owner's risk, were cherged
at half parcels rates and from the lst June, 1817, at full parcels rates. When the latier
rates were enhanced in February, 1821, the 1917—10821 scale was retained for betel leaves,
It was reduced by about 15 per cent. with effect from the lst Janunry, 1829. From
the 1st May, 1931, the 1929 acale was enhanced by about 15 per cent. and there has
been no change since. The scale now wpplicable is putlished on pages 3542556 of the
Indian Railway Conforence Association Coaching Tariff No. 11, a copy of which is in
the Library of the House. )

Bpecial rates equivalent to about half parcels rates are quoted between certain points
on the South Indian Railway.

(b) Yes.

(c) Government have no information on the point.

(d) Up to the 3lst May, 1917, betel leaves were included in the list of commodities,
all perishables, charged at half parcels iates. Tt is now included in another list, also
of perishables, charged ati rates higher than half purxcels, but lower than full parcels.

Information promised in reply to unmstarred question No. 103, asked by
Mr. Amarendra Nath Chattopadhyaya on the 16th September, 1937.

APPLICATIONS INVITED FOR THE PosT OF ASsISTANT INSPBOTOR IN THE WATOH
AND WaARD DEPARTMENT OF THE EAsT INDIAN RAILWAY.

QGovernment are informed as follows :

{a) Yes.

(b) After the Belection Committes had sorted the applications and decided who
should be called for sn interview, letters were despatched to those who were not to be
called to advise them that their spplications had not met with success. Unfortunately
instead of telling these people that they had not been selected, they were told that the
post had been filed, which at the time of writing the letter was not correct.

(o) As regards the first part, Government do not consider that sny disciplinary
uction is called for. “As roPn_da the second part, the name of the person selected for
apg:mtmeni. to the post of Assistant Inspector in the Watch and Ward Department
is Mr. D. T. Campbell.

(d) As regarde the first part, no.perticular educationsl qualifications were demanded,
the only coadition being that preference would be given to men with Police or Army
experience. As regards the second part, the person selected had Police experience,

(e) In view of the reply to part (b) sbove, this does not arise.

Information promised in reply to starred questions Nos. 677 and 678 asked
?ga Khan Sahib Nawab Siddique Ali Khan on the 21st September,
7.
(Gioops RETURNS OF OTHER THAN CLEARING House TRAFFIC.

Starred queation No. 677.—(a) Yes.

(b) The volume of work in the last period of the month has increased, the periods
now heing from the ist to the 10th, from the 1lth to the 20th and from the 21st to
the end of the month as against the lat to tho 12th, the 13th to the 24th and the. £5th
to the end of the month previously.

(c) As regards the late receipt of returns and invoices the reply is in the negative.
Regarding the issue of Division sheets it may be pointed ogt that records beyond three

T8 are not. available. Prior to the. sccounta for February, 1837, the division sheets

or the last period of each month were mostly issued late but from the accoonts for
February, 1837, the Division sheets are being issued on due date,
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(d) No difficalty has been experienced becanse such of the returns ss come very
late are held over to be acoounted for in the mext period.

(e) No, the time of seven days stands as before,

(f) The question does not arise.

(g) The number of clerks engaged is the same as before. The queation of finishing
seven days' work in four days does uot arise as explasined in (d) and (e) above.

—

Nown-RECEIPT OF FoRRIGN PASSENGERS CLASSIFICATION OF CERTAIN STATIONS
oN THE East INDiaN Rainway 1N TEE RainwAy CLEARING ACCOUNTS.
OFFICE,

Starred guestion No. £78.—(a) This happened in the case of one station only—
Barakar. :

(b) The failure of the station to comply with the Standing Orders was brought to.
the notice of the Divisional Superintendent concerned.

(c) It is trne that the Inspector of Coaching and Goods, Rsat Tndian Ruilway,
found out that there wns a frand at the station; the Station Master was afterwards
found guilty and punished by a Court of Law. 'There is, however, no foundation for
soai;rimg that there had been any forging of accounts in the Rsilway Clearing Accounts

ce.

(d) The question does not arise.

Anformation. promised in reply to part (b) of unatarred question No. 139
asked by Mr. Ram Narayan Singh on the 21st September, 1937

GRANT oF Passes To REFRESHMENT RooM CONTRACTORS ON THE NORTH
WESTERN RAILWAY.

(b) (i), (i1) and (iv) The Honournble Member is referred to statement A appended
to the further reply since given to his question No. 81 of the 13th Beptember, 1937.

(b) (iii) All the rooms referred to are open for all classes of passengers.

Information promised in 7eply to unstarred questions Nos. 139, 142 and 143
asked by Mr. Amarendra Nath Chattopadhyaya on the 21st September,
1937. '

WarcH AND WARD DEpanTMENT OF THR EasT INDIAN RAlLway,
Unatarred question No. 139.—Government are informed as follows :
®) (i), (ii) and (iii) Yes. '
(b) (i), (ii) ond (iii) Yes.
(b) (iv) end (c) Traffic staff found responsible have been punished and made o
contribute. Watch and Ward staff have been punished when they are found respon-

sible but, for reasons of policy, not in the form of being made to contribute to losses
which may have occurred on account of their negligence.

(d) and (e) If the Honourable Member will mention any specific cases, they wild
be examined. '

(f) In view of the reply to part (c) above, this does not arise.

Orrice BrArERs oF INSTITUTES oN THE EASTERN BENGAL RAILWAY.
Unstarred question No. 1j2.—Government are informed as follows :

(a) and (b) Yes. . *

¢) (i) Yes; vided the circumsta of th rrant this i opinio
ﬂle{)\duimmﬂf::. o o tis Tn the " .'



STATEMENTS LAID ON THE TABLE, 86
(ii) Railway Administrations pay the subsistence allowances of their servants while
under suspension for whatever cause.
(iii) Ne.
(iv) No.

————te

Suppry oF CoaL To DRIvERS oN THE EASTERN BENGAL Ramway.

Unstarred question No. 143.—(a) No.
(b) Bhortages are shown by the Calcutta District in common with all other Districts.

{c) Does not arise.

Information prbm‘ised in reply to unstarred questions Noe. 148, 158, 154
and 155 asked by Mr. Muhammad Azhar Ali on the 21st September,

1937, )
JomniNg oF Ramnway UNioNs AND FEDERATIONS By RAlLwAy EMPLOYEES,

Unatarred gquestion No. 1j8.—(a) Government have since seen n copy of the para-
graph of the East Indian Railway Gazette referred to.

(b) No such notifications have been issued by the Agents, Eastern Bengal and North
Western Railways, as they did not consider it necessary to do so. Government are
informed that the Agent, Great Indian Peninsula Railway, notifled to staff, in 1932
through the weekly notices, certain terms in connection with the recognition of one of
the Unions, relevant extract of which is laid on the table.

{c) Bo far as the Btate-managed Railways are concerned, Government are informed
that there is no such prohibition. The other parts of the question do not arise.

An Extract from a Weekly Notice issued by the dgent, Great Indian Peninsula Railway,
in 1932,

“The policy of the administration has been to facilitate the development of trade
Unions on constitutional lines. In pursusnce of this policy, recognition was accorded
to the Great Indien Peninsula Railway Workers' Union at the commencement of this
year (1932) and various concessions were granted to assist the Union in becoming an
efficieat medium of representation between the staff and the Administration.”

NoN-PAYMENT OF CERTAIN ALLOWANCES TO TEMPORARY QUARDS IN THE DELHX
Division oF THE NoRTH WESTERN RaiLway.

[nstarred question No. 153.—(iovernment sre informed as follows :

The practice of granting out of headguarters (daily) allowance to station stafl put
out to work as guards temporarily was not uriform on all the divisions of the North
Western Railway. Instructions have now heen issued to Delhi Division to grant this
allowance to the staff concerned.

Nox-PAYMENT OF OERTAIN ALLOWANCER T0 TEMPORARY GUARDS IN THE DmLEI
DrvisioN or THE NoRTH WESTERN RATLWAY,

[/nstarred question No. 15} —Government are infoirmed that, hitherto, except on
one Division mileage sllowance, earned by members of station sfaff put to Work
temporarily as guards, has not heen counted as part of pay for calculating !I’uvc solary.
Orders are being issued that mileage carned. by station steff put to work temporarily
as guards should not count ss part of pay for calculating leave salary, except when
the period exceeds 21 days.
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Waiting RooM CHARGES LEVIED BY MEssrs. G. F. KBLLNER AND CoMPANY,
RuFREsEMENT RooM CONTRACTORS ON THE East INDIAN RArLway.

I'nstarred guestion No, 155.—An extract from a letter from the Catering Manager
of the refreshment room contractors is placed on the table,

Bzxtract from letter No. 15, dated the 29th October, 1937, from the Catering Manayer,
Measrs. (&, F.  Kellner & Co., Ltd.

There appears to be o misunderstanding in connectjon with this particular cush ' bill.
In the first place the W'’ which is alleged to have heen written on the cash bill in
question, is actually intended to be a “‘U"—which implies *‘Undercharge”. L'here is
no such thing as & ‘“Waiting Room” uhnrge and under no circumstances whatever ia
any additional charge ever made when serving passengers in Waiting Rooma.

As a matter of fact, except in very exceptional circumatances, passengers are not
supplied with meals or refreshments in the Waiting Rooms at Howrah. We helieve
there is & Station order in force to this effect. In case however of illness or disability
‘this rule is naturally weived, but as the Waiting Room at Howrah was at that tine
& combined st and 2nd class, any such supplies made to passengers in the Waiting
Hoom, were charged at lst ‘-clm rates. .

In the case in question, a cup of tea with milk and ‘sugar separste, was supplied
to » passenger in the Wliting Roum and the cash bill was in error mede out for one
unna only, which is the 2nd class rate, and when this mistake wos discovered an
additional entry was made on the original cash bill for an undercharge of one anna,
which brought” the total of the bill to two annas, the correot lst class rate for the
tea supplied.

Information promised in reply to unstarred question No. 159 asked by Mr.
Kuladhar (.‘hal‘ifa on the 218t September, 1937 ’

IMPROVEMEXTs MADE IN THIRD AND INTERMEDIATE Crass COMPARTMENTS ON
THE As8AM BENGAL RaLway,

(8) Yes. The sﬁbjer:t, was discussed in detail at o meeting of the Local Advisory
Committee and full consideration was given to the members’ proj

_(b) Cushions of an improved type have been provided in the existing intermediate
class compartments. It is slso proposed to build an improved type of intermediate
class compartments accommodating rix passengers. These will be provided with cushions
in the upper berths and mirror and wash basine in the lavatories,

Thitd class carriages of a new type with transverse seats are being built.

. 520 intermediate and third class carriages have been provided with lights in lavatories
and the sizes of 64 lavatovies of such carriages hove been increased to the standard
size of 12 sq. ft. '

(¢) No, a8 the provision of electric fans in intermediate class compartments is not
fimsncially justified under present conditions.

(d) Paragraphs are inserted in the Aseam Bengal Railway Weekly Gagzette from
time to time inculcating the spirit of service to the public and in the ‘‘Staft Manual”
inftructions on the same subject have bheen .issued to the staff. Government are
informed that there is no reason or justification for sssuming that a reasonable time
is not given to women; children and workers to board trains at wayside stations.

Information promised in reply to starred questions Nos. 711 and 712 asked
gy Rai Bahadur Scth Bhagchand Soni on the 28nd September,
937.

_ MupNicipAL [ELECTIONS IN AJMRR.
Starred questiona Nos. 711.and 71#.—The Honpurable Member is referted to the
izllmn& hextract. :TOH, speech given by the Chief Commissioner of Ajmer-Merwara,
. L 3 - » e -
3. On an ocasion like this T think it desirable to refrsin from r o pajitic
matters, but as there is one question which i greatly exéﬁﬁ“tghmg;ii?&p?fi 'to}ﬂ
Ajmer public T may be pardoned for alluding to the matter pf"thi?‘l‘ipic@!:'_éu_éﬂml
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You have said in your address that '“perhaps the Municipal Electoral Rules need a
revision in order to bring them into line with progressive idesa’”. You are aware that
I had decided to introduce an elected Municipal Committee on the 1lst of April, 1938.
When 1 made that decision the guestion of the electoral rules under which the election
* would be condacted had not arisen, und no proposal bud been received from the Mupi-
«ipal Committee for :3! change in those rules. 1 have now received, however, a
number of strongly worded applications from various orgunizations and persons in the
-city of Ajmer asking that the new elections should be made on & wider franchise than
that permitted by the present electorn]l rules. Both the Commissioner and myself are
“ijn favour of widening the franchise. [ have, bowever, hesitated to order that the
coming elections should be held under the new rules as this will involve . postponement
of the elections. Not only is it proposed by the Municipal Committee to alter the
electoral rules but also to alter the constitution of the Committee and to overhaul
«completely the present system of distributing the town into wards,

4. The two latter changes will be of n most contentious nature, and their considera
tion will take much time bofore a solution can be arrived st which is beth just and
‘acceptable to the bulk of the people, In view, however, of the widespread request
that the elections shall be conducted nnder new electoral rules even though some delay
18 involved, I have decided to smend the rules before holding the elections. In the
words of the Presidents of the three Associations, namely, the Kaiserganj Merchants'
Assooiation, the Treders’ Association and the Madar Gate Shop-Keepers’ Association
‘“no harm will be done if the period of the nominated Committee is extended by a
few months if that is considered necessary’’. 1 do not think that it will be possible
to complete the changes in the constitution of the Committee, in the electeral rules
und in the redistribution of the city into wards before at least six montha. It will
then he necessary to draw up the electoral rolls under the new rules. The life of the
present Committee will therefore requirw—to—be-extended for at least six months. but
you may rest assured that no avoidable delay will be made in carrying out the changes.

L] * * - L] .

Information promised in reply to part (a) of starred question No. 767 asked
by Dr. P. N. Banerjea on the 23rd September, 1937,

EMPLOYMENT OF PERSONS WITH QUALIFICATIONS IN AOCOUNTANOY
CoMMERCIAL BUBJECTS IN THE INOOME-TAX DEPARTMENT.

. (a) A statement giving the number of officers with accountancy knowledge recruited

since 1929 to dste in the Income-tax Department in the various Provinces is enclosed

herewith. - Tt will be seen that in the majority of the Provinces there hss been since

1929 a considerable increase in the recruitment of officers with accountancy knowledge.

AND

Statement showing the Number of Officers with Accountancy knowledge reornited since 1929
#n the Income-tar Department in the various Provinces.
Officers qunliﬂefi to Of'ﬁ.oé'rs trained in
) practise as Auditors Accountancy, e.g.,
Provinces. under the Indian those holding degree
Companies Act. of B, Com.
1929, 1937. | 1920, 1937,
Dnited Provinces . . 1 . 8
'Central Provinces 1 | .. '8 [
Bombay R 5 ! 19 . 40
Asgam . . . T 1 3
Madras . 1 5 26
"Punjab .. D . . . 1
Bihar and Orieea . ... .- . . 2
Bengal . . o 5 17 . 19
Toraw 18 | 4 105
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Information promised in reply to starred question No. 772, asksd by Mr.
8ri Prakasa on the 24th SBeptember, 1937.

THIRD CLASE PABBENGERS AVAILING OF RESERVATION FACILITIES AT HowRaH.

(8) On the figures for the first seven days of October, 1937, the average is 979
seats per day.

(b) 'I'ke space provided for each reserved seat varies aocording to the design of the
compartment in wl:;aich the reservations are made, but Government understand that it
is invariably more than the scheduled nw‘ommodatian provided for an ordinary third
class seat,

(c) Yes.

Information promised in reply to parts (b) and (d) of etarred question No.
786, asked by Mr. Mohan Lal Saksena on the 24th September, 1937.

PARKING OF ToNGAS AND E£EK48 AT LUcKNow JUNCTION BTATION.

(b) The contract system'was introduced at!'Lucknow in 1933 and the amount now
paid by the contractor is Rs. 2,300 per annum. ! !

(d) A copy of the agreement signed by the contractor is annexed.

——
ANNEXURE.

Agreement for control of horse-drawn vehicles, taxies, thelas cycles at- Lucknow
(Charbegh) Station,

Memorandum of an agreement between the Divisicoal Buperintendent of the East
Indian Railway, on behalf of the Governor (Gencral in Council, hereinafter, called
the Divisional Buperintendent, Lucknow, of the one part and Messrs. Abdul Haq
Jufar Khan, Mkkte and Tongs Contractor, Charbagh, Luckuow, hereinafter called the-
“Contractor’’ of the other part.

1. The Contractor will pay Rs. 2,300 (Two thousands and three hundred) in advance
in two instalments. The first instalment shall be paid pn the date of signing the
Agreement and the second instalment on 1st December 1837. The ocontract will
automatically be cancelled if the amount is not paid by the specified dates.

'Il;jl:a Contractor will pay Rs. 100 (One hundred) as security deposit for efficient
working.

2. The Lessees hereby agree to allow the Licensee to collect taxes on hired vehicles-
at the following rates from lst June, 1937 to 31st May, 1038 :—

Rs. es. p.

() Tonga . 0 o @ }

(b) Ekka . o 0 3 por day.

{e) Cyole . . 0 0 6 per trip. No charge will be made for
the uso of oycle stand provided near
the Parcels Office.

(d) Thela . . 0 o0 3 each per day.

(0 Texi* . . 0 4 0 each per diy.

3. The License will ordinarily be tenable for 12 months from lst June 1037 but 1f
al any time during the currency of the license, the Divisional Superintendens, Lucknow,
decides for reasons which in lis opinion, are sufficient to justify such s course, to ter-
minste the License, he shall be at liberty to do so on giving the contractor one

) - '-‘ Bewu')gufudnto u” Rlilm.
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month's notice in ‘writing without nssigning any reason. The Contractor will there.
opon peacefully relinquish the license. The decisiun of the Divisions] Buperintendent,.
Lucknow shall be final and binding and the Contractor shall have no right to appeal.

" 4. No passes will be issued by the railway for journeys. -

5. The Contractor shall provide sweepers for the purpose of keeping the Tonga.
and Ekka stands clean.

6. The Contractor shall provide at his own cost and expense cycle stands of ®.
design which shall be subject to the approval of the Divisional Buperintendent.

7. The Contractor shall be responsible for good behaviour of his servants who must
be medically fit and also have their characters verified by the Police on payment of
Rs. 2 per head as verification fee.

8. The Contractor shall be subject in all matters relating to this contract to the

control of the Divisional Superintendent, Lucknow. B8hould the Contractor fail to-
comply with all or any of the conditions hereof, he shall be liable to pay at the
discretion of the Divisional SBuperintendent, Lucknow a fine not exceeding Rs. 25 for
each irregularity.
. 9, The Contractor shall employ men, to assist in collecting taxes. His men shall
appear always in clean clothes, each wearing a Khaki drill coat and e and a
badge on his left arm. The badge and uniform shall be provided by the Contractor
at his own cost,

10. The contract must not be sublet or assigned without the permission of the
Divisional Superintendent.

11. The Contractor will be responsible for sending up Ekkas and Tongas in turn to
pick up passengers in the Upper Class and Third Class porticos at Lucknow station,

Any neglect on the part of the Contractcr in this vespect will be punishable by a
fine not exceeding Ra. 25 in each case at the discretion of the Divisional Superinten-
dent, Lucknow.

8d./-
Contractor.

8d./- B. MAIR,
Divisional Buperintendent, Lucknow.
Witness—1. Sd./- A, AZIZ BEG.
. 2 8d./- DWARKA PARSBAD,
27/6/31.

Information promised in reply to unstarred question No. 172 asked by
Mr. Kuladhar C*hulika on the 24th September, 1937,

AppraLs FROM OwNERs or Tea EsTaTis ANp CAsks SENT To GOVERNMENT
BY THE INDIAN TEa LicENsING COMMITTEE.

(s) and (c). It is presumed that the Honoursble Member wishes to have informa-
tion regarding the representations submitted by tes estates to the Governor Geners!
in Council in eonnection with the allotment of tes export quotss by the Indian Tea
Licensing Committee. A statement prepared on this basis is laid on the table giving
the necessary particulars for the years 1833-34 to 1936-37.

(b) It is not kmown to what cases the Honourable Member is referring, but if
he has in mind. représentations regarding tea export quotas sent by the Indisn Tea
Licensing Committes, there have beem, so far as is known, no such omses, becsns
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it i of the tea cstates themselves to submit their representations to. the
30;:1':2: g::{;::l! in Council, Government also understand that tes estates have
been advised to that effect by the Licensing Commitiee.

Representations to the Governor General in Council in the matter of AUotment of Tea
i Ezport Quotas.

1933-34. 193435, 1935-.386. 1936-87.
Sucoess- | Rejeot- [Buoosss- | Reject- |Buocess- | Rejeot- [Success- | Rejeot-
ful. ed. ful. ad, ful, ed. ful, ed.
North India 2 4 3 "4 ey
(includ-
o8 1
estate
which
also re-
present-
ed in
19865-
36).
Bouth India *2 1 *1 1
(Travan.  Travan-
core oore
garden). garden).
Torar , . . 4 b 4 156 as ¢

* These were late applications for quota.
** Inoludes 3 estates which also represented in 1034-35.
*** This figure includes a representation about illicit planting.

Information promised in reply to starred question No. 825, asked by
Mr. 8. Batyamurti on the 27th September, 1937,

BriTise OFFICERS WITHOUT RANK AT THE WAZIRISTAN OPERATIONS.

(b) In a few instances Viceroy's Commissioned Officers were placed under the com-
mand, charge, or supervision of British warraut officera who were '‘stepped up” to
nct as King's commissioned officers and placed in command of supply units under
the authority of orders issued by the Government of India in August, 1937, with
the approval of the Secretary of State.

In three instances also Viceroy's Commissioned Officers of Mechanical Transport
Unite have been *‘step up” to act as King's Commissioned officers and placed
in command of Mechanical Transport Sections.

_ ) The “stepping up” of British warrant officers in connection with the opera-

tions has been necessitated by actusl deficiency of King's commissioned officers in
the Royal Indian Army Service Corps, or hy the filling of new appointments created
for the operations.

The srov‘gai_om of Indis Aymy Order No. 83 of 1032 refer to absences on temporary
dufty and privilege leave only and are, therefore, not applicable to the instances undar
reference,

{d) The General Qfficer:-Commanding-in-Chief, Northern Command, in exercisp of
the authority comferced on him by the Government orders referred to above when
anakiug thesp appointments. selscted the mnost suitable iadividuals, -
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Information promised in reply to starred question No. 849 asked by
Mr. Badri Duti Pande on the 28th SBeptembar, 1937.

Dericit 1IN THE WaTER SurpLy DEPARTMENT OF THE DEL#1 MuNicipaL
COMMITTEE,

(2) Yes. In the absence of complete commercial accounts it is not possible to give
exact figures for the leficit, but a wiatement showing the approximate figures is.
attached.

{b) The policy of metering water connections was adopted in order to minimise the
waste of water and to render a twenty-four hour supply possible. Unmetered
connections result in very considerable waste. und can be served only during limited
hours. Recent discussions on the Terminal Tax Schedule are not connected with the
water supply question.

(¢) No.

Statement,

" A, Cash results, i.r., durplus or deficit resulting from comparison of revenue with
expenditure cther than expenditure of a cupital kind. !

1984.35. 1935.36. 1988-37,
Rs. Rs, Re.
Defloit . . . . 42,507 31,688 15,487

B. Commercial results i.e., surplus or deficits resulting from comparison of revenue
with expenditure other than cxpenditure of a capital kind, plue assumed iuterest and:
depreciation charges, )

1034-35. 1035.36. 19386.37.
Ra. Ra. Ra.
Deficit . . . 2,04,001 2,44,783 1,865,084

Information promised in reply to parts (a) and (¢) of starred question No.
857 asked by Mr. N. V. Gadgil on the 28th September, 1937,

DirecT RECRUITMENT IN THE HigHER PosTa oF THE INCOME-TAX DEPARTMENT,
Bongay,

(8) Out of 61 vacancies to which appointments were made by the Commissioner of
Income-tax, Bombay, in the year 1936-37, only six were filled up by direct recruit-
ment and the remaining 55 by promotion from amongst men already in service,

(¢} The figures given in reply to part () sbove show that the statement that
“persons with equal qualifications ond experience, although available among the
existing staff, were not taken up in the higher appointments’ is incorrect.

Information promised in reply to parts (a) and (b) of unatarred queastion
No. 178 asked by Mr. Kuladhar Chaliha on the 28th September.
1937,
LABOURERS IN THE DiaBoi OILFIELDE IN ABSAM,
The figures for the year 1936 were—

Men . . . . . . 8,258
Women . . . . B . 15
Children R .. 3

Total . 3,278
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Information promised in reply to starred questions Nos. 884 and 886 asked
" by Moulana Zafar Ali Khan on the 29th September, 1937.

GrIEVANCES OF THIRD CrAss MATRICULATES EMPLOYED OX THR
NortH WESTERN RAiLway

Starred (Question No. 88}.—Government are informed as follows :

(a)(iii) Yes. T may. however, add that the condilion of possessing Second Divi-
sion Matriculation qualification or its equivalent for certain class of subordinate posts
was introduced on the North Western Railway from 1lst April, 1826. 1In the case
-of staff recruited prior to that date this conditionn does not apply, either for prometion
or transfer to clerical posts provided they are otherwise considered suitable.

(a) (iv) Yes. Number Takers are working as clerks to Train Examiners and since
1st January, 1828, some of the posts of Number Takers have been counveried to
clerical posts to which the Number Takers were held eligible for promotion. The
case of Typists, Btures Delivery clerks and Challandars is not similar to the case of
Number Takers.

{a) (v) There is no restriction of First or Second Division in the case of staff
employed under the Chief Accounts Officer. hecause their admission to the Accounts
Department depends on their qualifying in a competitive examination specially held
for the purpose. '

(b) end (¢) In view of the replies given to parte (a) (iii}, (iv) and (v) above,
these do not  arise.

‘Gnmvwcas or Trirp Crass MATRICULATES EMPLOYED ON THE NORTH
‘WESTERN RaAIlLway,

Starred Queation No. 885.~The introduetion from 1st April, 1026, of the minimum
educational qualification of the Second Division Matriculation Examination or its equi-
valent ss a standard for appointment to certain classes of subordinate posts on the
North Weatern - Railway, was'dictated by the need for improving the quality of the
mm':l previously recruited to such posts, and it is not proposed to relax this
. ard. .

Information promised in reply to starred questions Nos. 894, 895 and 896
asked by Mr. K. 8. Gupta on the 20th September, 1937

AsSAULT OF AN INDIAN GOVERNMENT BERVANT IN THE VIZAGAPATAM PORT.

Starred Question No. 895.—(s) An incident which may be ded
technical assault occurred, but the assailant was not a gu};at ofmg: Tra;;c ?\d:l':g;'. '

(b} and (c}. The Port sexrvant was reporied for being asl while on d
‘the Agents' representative and the tally clerk complained of tbleli' treatment b;tyhi:ty
After considering both the reports, the Trafic Manager passed an order to the effect
that if it were not for the fact that the steamer Agent apparently took the law into
I_hu own hands, hg would have punished the tally clerk heavily for his conduct. The
Traffic Manager did not threaten the Port servant. '

(d) Government do nol consider that this incideut calls for any special instructions

RaciaL DisoRIMINATION IN THE SUrERVISORY CADRE IN THE VIZAGAPATAM
Ponrrt,

Starred Question No. 895.—(a) On the principle of efficiency,

el Th 2P B et of e qonion . e it 1o h

() No special educational or, technical qualifications are prescribed.
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(d) The minimum educational qualification required from tally clerks is the Becon-
dary School Leaving Certificate. but there sre a few of the existing stalf who have
not got this qualification. ‘They were apuointed before this rale was introduced.

(e) No.

(f) Two shed clerks with short service and wo previous experionce are being allow-

ed to act in u higher grade, on less than the minimum pay of the grade, in prefer-
ence fo recruiting more éxperienced men from outside who would have to be paid

according to grade pay.

(g) Tally clerks have not the experience to qualify them for promotion to the
Bupervising Staff.

{h) No, Bir. The second part of the question does not arise.

DexiaL oF ProviDENT FUNp BENEFITS To WORKERS IN THE VIZAGAPATAM
- Porr.

Starred Question No. 896.—The henefits of the Provident Fund are not denied to
any staff who are eligible for such bLenefita under the rules.

Information promired in veply to starred question No. 898 asked by
Mr. Sham Lal on the 29th September, 1987.

RETRENCHMENT OF CERTAIN PER8ONS oF THE TRAIN LIGHTING STAFF ON THE
NortH WESTERN RAILWAY.

Government are informed as follows :

(2) The Honourable Member is. nresumahbly, referring to 36 surplus labourers
of the Train Lighting Branch on the Lahore Division who were sel for discharge
in March, 1937, on the basis of comparative efficiency.

{(b) Of the 35 labourers referred to 28 were. in error, given leave preparatory to
dischurge, for different periode up to 28 months. : )

{¢) Un the error coming to notice, the leave wrongly granted was cancelled and the
men were treated as discharged from the service from due dates and were given one
months pay in licu of notice as admissible,

(d) Only the leave salary paid in excesa through over-sight was recovered.
(e) and (f) The two men had been selected for discharge on the basis of compar-

ative efficiency and not for inefliciency. When vacancies eubsequenily occurred they
offered themselves and were appointed on the revised =cales of pay.

Information promised in reply to atarred question No. 901 asked by Mr.
C. N. Muthuranga Mudaliar on the 29th Beptember, 1937.

DENIAL oF FacmiTies To MR, V. V. NARASIMEAM To ATTEND THE BITTINGS
oF THE MADRAS T.EGISLATIVE ASBEMBLY.

(a) Yes.

(b) to (d) Government understand that Mr. V. V. Narasimham applied for
rermission from the Madras and Southern Mahratta Railway administration to stand
a8 & candidate for election to the Madras Legislative Assembly. This permission was
refused in writing. Tn spite of this Mr. Narasimham stood as a candidate and was
elected. The ‘Madras and Southern Mahratta Railway Administration then Lold
him thut he must decide whether he would retain his seat in the Assembly or remain
an employee of the Company, as he would not he permitied to do both. He did
not comply with this order but applied for long leave of absence without pay, with
the obviour intention of continuning both as an employee of the Madras and Sinthem
Mahratta Railway and a Member of the Madras Legislative Assembly.  Therenpon,
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the Mudras and Southern Mahratta Railway administration advised him to resign his
job as otherwise he would be discharged. He was eventually discharged from rail-
way service. I may add that the policy laid down in June, 1837, by the Government
of India is that subject Lo the necessary legislation being enacted by a Provincial Gov-
ernment for the removal of disqualification under section 68 (1) (s) of the Govern-
ment of India Atct, 1935, employees on State-managed Railways should not be pre-
vented from standing for election from railway labour union constituencies in pro-
vinces where they exist and from other labour union constituencies where separate
railway labour union constituencies do not exist. (lovernment have also agreed that
an employce who may be elected from a labour union constituency or from a non-
labour union tituency Jer the circumstances stated above should be granted
leave due or leave without pay so long as he holds a seat in the Legislature and
provided no additiona]l expenditure is incurred thereby by the railway on which he
may be employed. Government are not prepared to go further than this. In the case
of the Madras and Southern Mahratta Railway, which is a Company-managed Rail-
way, the Government are not in a position to issue instructions in a matter of thie
nature, I would, however. add that the Madras and Southern Mahratta Railway
Administration have acted in accordance with the policy of the Government of Indiu

in thizs matter.

Information promised in reply to atarred questions Nos. 907 and 908 .asked
by Mr. Mohan Lal Saksena on the 29th September, 1987.

(IRATUITY WITHHELD FROM COERTAIN EMPLOYEES IN THE JAMALPUR RAILWAY
Workswor.

Starred Question No. 907.—Government are informed as follows :

+ (a) During the past two years nne employee, namely Garib Cupela ta of the
Jamalpur Workshop who served from the 18th August, 1918, to the Qm.\uamt.
1836, and was removed from mervice on account of repeated offences and general
unsatisfactory conduct whkich showed no improvement, although he war' warned, in
March, 1835, was granted half the gratuity which he would normally have been eligible

for.

(b) As regards the first part, during the last tw> years six employees of the Jamal-
pur Work did not qua[li); ’for gratuities, because the strike p':riids were ded:cu:.:d
from the total length of service. Aas regards the eecond part Government are not pre-
pared to make an exception in the case of these employees.

(e} Presmhl{ the Honourable Member is referring to Jamalpur Workshop. If
80, there are only two female sweepers employed there and no female employee has
been discharged on medical grounds during the pust two years,

ProsEcurion or EMPLOYEES OF JAMALPUR RUNNING SHED AND STOPPAGE OF
ALLOWANCE OF PERMANENT WAY STAFF AT JAMALPUR,

Starred question No. 908.—Government are informed ax follows :

(a) Bince Junuary, 1935, two employees have heen jprosecuted by the Police on
their own initiative under section 101 of the Indian Railways Act and one under
section 120 of the Act. Two were acquitted and one was convicted. Of the two
drivers. whe were prosecuted under section 101 and acquitted, one was given partial
pecuninry assistance towards his legal expenses and the other was given mo pecuniary
asgistance s he wa: departmentally held reaponsible for causing the .accident. i

(b) As regards the first part, all the drivers were retnined in servi {
part does not arise. b _ o m wervice. The second
_ {c) As regards the -first part, the allowance was temporarily . sto Jue to objec-
tions from -l.ﬁe Accoynts Department, As a-result of fuf&nhe 'lnyl'ennfc?iad:hltwr}::?n:--
ment, arrangements have been made for payment of the aliowamo to pérmanent wav
stafl who are due such allowance. The latter parts do not arise. ’
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Fwformabion. prowived in reply to parte (a) amd: (b) of unsterted gqhddbion
%ny' atkéd by DF. Sir Zivwddin Et;-mu {du" ¥ 29th- September,
1937. v

ABsSENCE OF A BaEp ror Bxk48 awd ToNeas AT tHE ETAwAn RMLWAY
Srarion. _
(8) Yes, there are no e¢kka and tonga sheds, and no water troughi for ponfms at
the railway station at Etawah, '

(b) The nnswer is in the affinnative. It is the intention of the Railway Administea-
tion to utilise the money received from the contract towards providing améiitied’ for
ponies and ekka and tonga drivers, -viz., water troughn and shelters.

Information promiised’ in reply to starred questions Nos. 962, parts (b) to
(d), 963 and 964 asked by Mr, -Lalchand Navalrai on behalf of Sardar
Bant Singh on the lst October, 1937.

Tenpers #er KiLoker ExTension ScEBME, DELHI

Starred gwestioh No. 962.—(b) Tenders were called for from sll firms in Indis
known to deil in the special type of plant required. The tenders were opened by the

,.ritflmd'ﬁr Engineer,: Health Bervices, and were submitied to the Government of
ndia for orders. :

(¢) and (d). Messrs. Duncan Stratton and Co. have had to ehter into sevefsl
sub-contracts because for a work of this magnitude one manufacturer cannot supply
«verything; the main contractor sub-contracts with one firm for cement, another for
cables, a third for motors, a fourth for valves, and so on. A1l provisions for sub-
contracting are aet out in the tender and contract documents. vernment under-
stand that Tata steel is being used, but they have no information that any company
allied with Messrs. Tata and- Sons, Limited is interefied in & sub-véntract. In any
<ase, as already explained in anawer to part (e) of Mr. Ganga Bing's question No.
806 asked on 3lst March, 1037, the pivotal part of the work is the mechanical plant
mu%h contract for thié could not have been given tg any sub-companmy. That the
bifllt" of ‘the wotk ‘wai given to one contractor was due to the desire to ensure unity
of conttol and expedition in exeécufion.  Mesars, Su.n.u n Bératton and Co. are v
ltlchl': contrdl and have a staff of qualified engineers and specialists permavently om the
work.

———

Tenpers For KiLokrl ExtEnsion Scueme, Defni.
Starred question No. 963.—(a) Firms askéd to tender and amuumts are :

Firma. Principaly. Amounts.
Rs,
Meoners. Glenfield and Keonedy Activated Sludge Ltd. (Activabed : 27,580,000
Limited, Bombay. Sludge type.)
Mesars. Duncan Stratton and Mesasrs. Ames Crosta, Ltd. 23,01,000
Co., Bombay. (Simplex type-)
Mesars, Jessop and Co., Ltd. Measra. Dorr Oliver Litd. For a small
Calcutbe. section only did

not  submit ten-

(b) Reference is invited tp the ansawer to (b) of starred question No, 962. As it
happened no Indian firm deals' in the sapecial type of plant required.. There was
‘no question of racial discrimination, . } _

{c) Yos. The renidential and offics buildings have been moved to a higher and
more healthy site within the area of the land. sdquired. The ‘Superintendirig’ Engi-
neer, Henl_t Bervices, sanctioned thiz change; there was no change in the design
of the buildings, and no change in cost is contemplated. The change of wsite will
flr:.m in & saving of a few thousand rupees on the local sewerage and water supply

¥ out.
k|
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(d).In so far as items covered by lump sum conteacts are concerned, :yem: Untid
a cl(u&;ge in design occurs, the quastfon of adjusting prices doea not arise, -If changes
become necessary messurements will be taken and adjustments will be made. in
accordance with the rules. '

(¢) No. ‘In order to increase the stebility of certain walls, rubble slone masonry
instead of earth filling has been placed, in addition to cement concrete and no extra
charge ie being made by the contractors for the extra work.

() Yes.
(8) No.,
(h) The Resident Engineer's present snd past emoluments are as follows:
Prosent. Past. (Bihar & Orisse).
. " Ra. ‘Ra.
Pay . .« .« .« . 450 tﬂnad}- 320
Conveyenoce Alfowande . 70 (fixed). ﬁc?i‘rﬁji:gt hfmmee aocor-

The post was advertised and the &pplicant who, in thé opinion of the SupeHntending
Engineer, Health Services, was most qualified, was offered the post. Basic pay was
fixed by Government.

Texvers For KiLokry ExTeRNsIoN ScuEME, DELEI

‘Starred question No. 96}.—(a) and (b). Advertisements appeired in the Statesman.
‘Copies of tenfler notices weté sent to the Central Public' Works Department ' offices
for posting’ and’ thé Buperintending Engineer, Health Services, personally drew the
‘atténtion' ot several well known tontractors of Delhi to the fast thHat tenders for the
‘work were being called for. ‘

(c) This can hardly be the case as contracters came from outside Delhi to tender.
(d) Tender forms issued. Total 6.

To local contractors. 4,
Tenders received. Total &
From local contractors. L

(s) Yo The tender was the lowest and ‘the'contractor being known to the Supérin-
tending Engineer, Henlth Services. as telinble. the tender was accepted. = ' -

s,

Information promised in 'ré;.‘y to starred questions Nos. 970, 9?’1‘ mui Ib?ﬁ?
asked by Dr. Sir Ziauddin Ahmad on behalf of Mr. H. M. Abdullah on
the 1st October, 1937.

UTILISATION OF GOVERNMENT IMPLEMENTS AND BuLLOCKS, ETO:, FOR PRIVATR
CULTIVATION BY THE AGRICULTURAL ASBISTANT N THE DELHI PrOVINOE.
Staried gusstion No, 970.—(s) No. ' I

2o (e} Dioes not’ arise.

"
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SHFTING OF THE HEADQUARTERS OF THE AGRICULTURAL ASBIBTANT IN THE
K " DxLe1 ProvINCE, : ot

Starred guestion No. 971.—(a) Yes.
Ab) Because in the past it was thought that the Agricultural Assistant would do

more useful work at a village headquarters.

L{f)' It hes already been decided to move his headquarters so Delhi in connection
with ‘& schemee for expanding the activitien of the Agricultural Department in-the

Delhi Province.

MusLiM DivISIONAL AOCOUNTANTS BERVING UNDER THE ACCOUNTANT
- (GBNERAL, PUNJAB.

Starred question No. 972.—{a) 100 of which 24 are Muslims

(b} 44 out of which 18 have been filled by Muslims.

Information promised i reply to . parte (b) and {c) of stdrred question
No. 1028 'askcd by Mr. Kuladhar Chalika on the 6th October, 1937.

INCOME-TAX REALISED FROM A8S8AM AND THE ManaaiNe Frms oF TEa
- EeraTEs IN CALCUTTA.

(b) Rs. 11,78,234 in 1936-37."

.fc).As the offices of the managing agents are located at Calcutta where the busi-
nepses are controfled, the companies are assessed at Calcutta under eection 64 (7)
of the Indiau Income-tax Act, 1922. The principle of sllocatior, under” which the
income-tax assessed and _mTfnp_d in Calettta is apportioned hetween Assam gad
Bengal in the proportion of 85:15 for the purpose of Devolution Rule 13, was ‘asitled
by mutual agreement botween the two Goverriments concerned. From the current
year 1937-38 (owing to the repeal of Devolution Rule 15) the question of apportiéh-

méfrt "o 'longet arisen. i

Information prowised in roply to parts (b) to. (i) of unstarred question
No. 196 asked by Mr. Amarendra Nath Chattopadhyaya on the 6th
October, 1937, .

T'RAINING OF INDIANS 1N COMMERCIAL AVIATION, ETC.

(b) Government have encouraged the development of flying clubs in India, now
numbering seven, by the grant of an anoual subsidy of rounnﬁy Rs. 1} lakhs. These
fiying clubs inter alia enable those wishing to obtain the commercial pilot’s license
to get experience in practical aviation, Government have also financed the advanced
training of certain individuals and have spent roughly Rs. 3} lakhs on individual
assistance to enable Indians to qualify for higher paid posts under the Civil Aviation
Department and as wireless operators, etc. Directly related to commercial aviation
was the assistance given to an Indian for a pilot instructor's course in 1832 and to
two Indians for a similar coures in India in 1936-37 and assistance is now being given
to an . Indian to train in England to qualify as a first officer for Indian ‘I'raus-Conti-
nental Airways. In the current year assistance is also being afforded to six pilots of
other operating companies for training on multi-engined aircraft.

(¢} The expenditure on avistion prior to the formation of the Civil Aviation De-
rtment is not separately recorded. The expenditure on Civil Aviation since the
nancial vear 192627 will by found in the Finance and Revenue Acoounts of the

Government of India. :

(d). and (f) In the original Indisn Aircraft Rules, 1920, no specific period of
flying experience was laid down. The Indian Aircraft Rules, 1920, in so far as th
related to licences, were révised in 1830 and 100 hours solo flylng experience was hﬁ
down as.a condition af the issue of a commercial ‘pilot's (‘B’) licence. Theé rules were
further amended in' 1632 when the flying experisace required. was increased to 200
hour I R L P G

2
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A mim.mum of.S:lO hours was copsidered. to be emsential to ensure that the pilot
could safely be entrusted with the lives of passengers. The Indian Aircraft Rules do
not specify the cost of flying. _ _

e). Applioatians. for trnmnﬁ ing.are not received by the Department of Civil Ayiation,
bnl.{ are made direct to the flying club or _tﬁinﬁl‘ institution concerned;' vern-
ment have no information as to the number of such applications. ‘

The: numbex -of Indians, who have been licensed as commercial pilots (‘B' livence)
year by year since 1930 is :

1980 . . 1
1981 . . . . [ 18
1032 . 7
1933 .o .. 4
1034 v 4 !
1986, ., . .. . . 9 ...
8 .0 . o, 1B . \
1087 B T T 13 (9 months).
55

(g) The bare minimpm cost of training a commercial pilot in Indisa may be put
u.:lgu 8,000 exdudulﬁmliving expenses during the neceesarily long period ‘of train:
Wpﬁ ta 2 years. cost. of training a commercial pilot at one well-known school
in, and is nob. less than Re. 15,000 for a 3} years courss. No “informstitn is
available with. regard to Japan, and the cost of training in Amerion is not defiiitely

(h) A number of pilots who returned to India after having qualified for ths British.
Air Ministry ‘B’ licence had subssquently to complete their qualifications for the
Iﬂgﬂl-.'l}-' licence before they. could. obtain employment as commercial pilots. The
fellowing table gives,the nymber year by year: '

1031 .. 2

1032 5

1963 - . 1

1984 e 2.

1938 . . . . 8

1038 . 1

1087 . 5.(8 mondhs).
21

The Civil Aviation Department do not employ commercial pilots as such, but some of
these pilois originally trained in'England have heen successful in securing employment
in different capacities in the Civil Aviation Department. The majority have obtained’
employment - either as commercial pilota or in some other capacity in ecivil avistion.

(i) Candidates who have obtained the Air Minisgry ‘B’ licence within the pre-
vious two years are not required to take the Indian technical examination excapt
the examination in Indian Aircraft Rules and Notices to Airmen, hut they cannot
a p%ofur the Tndian. licence until they have completed the necessary flying experience
o; hours, including fivée hours night flying. As stated in Ke answer to part
(h}, 21 such pilots have qualified for the Indian licence. There is no record of any
such pilot failing to quality for the Indian licence. " Examinations aré held at any
time, when candidates have completed their training, subject to the technical examin-
ing officers being present at the station in question. :



MOTIONS FOR ADJOURNMENT.

Mr. President (The Honourable Sir Abdur Rahim): .1 have received
notices of adjournment motions from several Honourable Members. The
first adjournment motion stands in the name of Mr. A. C. Datta, who
is not in the House. The next otion stands in the name of Mr.
Avinashilingam Chettinr. Does the Honourable Member wish to move it?

Mr. T. 5. Avinashilingam Ohettiar (Saulem and Coimbatore cum North
_Arcot: Non-Muhammadan Rural): Sir, T do not wish to move the first
#wo adjournment motions standing in my name.

MECHANISATION OF THE BRITiSH PORTION OF THE INDIAN ARMY.

"My, Presitlent (The Honourable 'Bir Abdur Rehim): The isamm
Honourable Member has given notice of another motion for adjourning
the business of the House in order to discuss a definite matter of ungent
public importance, namely, ‘‘the mechanisation of the British portion of
the Indian army’’. Does the Honourable Member wish to move it?

Mr. T. 8. Avinashilingam Ohettiar: Yes, Bir.

Mr. President (The Honourable Sir Abdur Rahim): Is there any
objeetion ¢o it? :

sr. 0. M. G. Ogiiwie (Defence Becretary): I have no objection.

Mr. President (The Honourable Bir Abdur Rahim): The motion will
be tnken up at 4 O’clock.

GOVERNOR GENERAL'S ASSENT TO BILLS.

Becretary of the Assembly: Information has been received that the
following Bills, which were passed by both Chambers of the Indian
Legislature during the last Session, have been assented to by His Exoel-

ngy the (overnor Genersl under “the provision of sub-section (1) of
seobion 68 of the (Government of India Act, as continued by section 317
of ithe Governmeat of India Aet, 1985 :

1. The Petroleum (Bearer Extension) Act, 1987.

2. The Rules and Regulations Continuance Act, 1987.

3. The Federal Court Act, 1987. _

4. The Muslim Personal Law (Shariat) Application Aet, 1987.
5. The Indian Tariff (Second Amendment) Act, 1987.

8. The Tndian ‘Securities (Amendment) Act, 1987.

7. The Indian Mines (Amendment) Act, 1987.

MESSAGE FROM THE COUNCIL OF STATE.
of the Assembly: Sir, the following message has been
received from the Council of State:

“T am directedt to inform you that the Bill to consolidate and amend the law
relating to the business of insurance whiech was passed by the Legislative Assembly

(69)
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at its meeting held on'Saturdsy, the 2ud October, 1837, was passed by the Council of
Btate at its meeting held on the 25th November, 1037, with the amendments shown
in the enclosed statement. : N L N

" The .Council of State requests the concurrence of the Legislative Assembly in the
amendments." ) R
Sir, I lay on the table the Bill, as amended by the Council of State.

—-?W, ’ Lt )

Statement showing the amendments made, in the RBill to consolidate and amend
the law relating to the buwiness of insurdhce, by the Couneil of State at iéts
meetings held in November, 1987, )

A. The ‘clauses, sub-clunses dnd forms in the 'Bill ‘werse re-numbered and re-
lottered ss necessitated by the amendments made in the Bill during its passage by
the Legislative Assembly and the changea. consequential - theredp. dt:vell references
throughopt the  Bill were made. : T

_consequentially changed—

‘B, In the Bi}l{u so ‘te-numbered, re:lettered ‘and

:II._;Iﬁ'clblﬁln’—"I' . . . R 1 1, . , K

{2) ‘in sub-clause (8), it the definition of '“‘approved becurities”, for the words
*muniei corporations in any Presidency-town' the words ‘municipal
corporation’’ were substituteds -bmd’ coooconidRac a0 T At

(&) in item () of sub-clause (9)— ) . _

(i) for the words and figufes ‘Incorporated under the Indidn' Cordpanids Act,
1913" the words ‘‘incorporated under any law for the time being:in
force in British India'’ were substituted; and -

. (%) for the worda 'that Act”, where they first -oovug; 'thd! wa¥das And Mgures
“the Indian Companies Act, 1813,"" were substituted.

2, In clause 3— o o N LR e e )
(a) the proviso to sub-clause (I) was omitted ; ' X ?
(&) in sub-clause (#)}—
(#) in item (c), after the word and figure '‘section 7", the words and figures
“Qr__pqt_}tion 97" were inserted ;
(#1) in item (d), after the ‘word snd figure “‘séction 6", the words and figures
* . ‘'or section 96" were inserted; and.. .. . _» TR
' {s'i;'l for item -_[_f},_ the following item wan substituted, : namely :

‘“(f) a certified copy of the published prospectus, if any, and of the
standard policy forms of the insurer, the assured rates, advantages,
terms conditions to be -offered "in ‘conmection with ‘life’ insursnos
policies, together with a oertificate’ by ian sotuary that such - rates,
advantages, terms aud conditions are . workable and sound; and"”;

(¢) in sub-clause (3), after the words ‘‘law or practice of the country’’ the

. words ‘“relsting to, or spplied 'to, ‘insurance’” were imﬂdﬁnd
(d) in sub-clause (4), after the word .and figure “‘section 7"', the words and
) figures ‘‘or section 97"’ were inserted.

3, In clause 4—
(a) after the word and figure “Part 1II", the words and figure ‘“‘ar a Co-

operative Life Tnsurance Society or & Mutual I ' )
which Part IV"™ were inserted; fHuai lnsirance Society to

(b) after the words ‘‘on any policy of life insurance. th ds i
the commencement of this Act” were ingerted ; ,.o worde issued after

(¢) .after the words ‘‘five hundred or less™, the words * ive:-of .
profit or bonus” were inserted; o F oxclenive:.of - any
(d) the portion ending with- the words '‘of . . t'. .
sub.clause (1) of clause 4; and . arw amoun. - was re-numberod as
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“"'{e) the followihg sub-clause was added, namely E _

“(2) Nothing contained in this section . shall apply to gromp policies, that
is. to -say, policies in respect of a. group of persons engaged in the
same. . occupation or kindred cocupations under ' a ‘single employer,
for an aggregate sum of not less than rupees five thousand, under
which an- insurer pays or undertakes to pay"a gross sum of rupees
five hundred or less on an individual life” - - '

4,. In sub-clause (#) of clanse 5—

(a) for the words ‘‘en the application of the second-mentioned insurer and
if called upon to do so by the Buperintendent of Insuraunce'' the words
“if called upon to do so by the Superintendent of Insurance on the
application of the second-mentioned insurer” were substituted; and

{8) in"the proviso, for the figures‘and words “'26th day of January' the figures
snd words ‘2Tth day of January” were substituted. i

5. In clause 6 the words ‘“‘or commences” were amjtted. .. .

6. In clause 7— '.

{a) in item (j) of sub-clause (), the word “‘and/"’ in "and/or". was omitted.
Ab) in sub-clange (29— - S e Do SRS
(i) atter the words ‘'Central Govermment’’, the word “in'' was insertsd; and
. qé} after the words **Society of Llovd’s’’,-the words “‘or dther sssociation of
<+ . underwriters™ were omitbed; . P I T
"Ac) in ‘sub-clause ($)— ' des ome -
(i) for the figures and words “‘26tLh day of January, 1937'' the figurep, and
. worin--;":?bh dey ‘of Junvary, m;"- ware ‘mibstituted’; and” e K
{%) for the words ‘‘not less than the same’ amount aé the second instalment’’,
in both places where they occur. the. words ‘'not less than the minimum
_ amount ‘requited 4s the second inmln;gpt*:'l wére stlbstituted ; .
(@) in sub-clause (4), after the word and ﬁsm “section 2, the worda. ‘‘and
| not being an matirer incorporated in or domiciled in. the Enited, Kingdom,"
were i d; C
{e) in sub-clause (6)—
(i) for the words and figures ‘‘incorporated after, or commencing business in
British Indi&hafwr. the 315& br:;y of*ll.'.)ecambar, 1936,1" the wo;ds and
- figuyes ‘'meither . incorporate ore- carrying oh insurance business
o in British Indis before the 87th day of January, iﬂ?," were substituted ;
{#) for the words ‘‘one-third the balance’’. where théy otcur the second
. -time,. tha words '‘one-balf the residne’’ were subatituted; and
(##) in the proviso, after the word and figure ''section 2", the words ‘‘and not
being an insurer incorporated in ar domiciled in the Unjted Kingdom"
were ihserted; ' ’ ' X
df) in sub-clause (). after the word, brackets and figure '‘sub-section ()", the
=il words, brackets and figure “or sub:section (2)’ were inmerted ;
{g) in sub-clanse {3}; .
{i) aftea;dthe words “‘accruing due”, the words ‘“‘and collected" were inserted;

I

_(#f) after the words, brackets and figure +‘under sub-gection ,(1)"", the words,
* " brackeéta and figure “or sub-section (8)" were insarted; and

A}) in_sub-clause (9), the wards, “and if the Reserve Bank,of India requires
‘him "to replace securities maturing for repayment shall.'’ were omitted
snd to that sub-clause the following was’ added: namely :

“‘and the Reserve Bank of India shall, if so. requested by s. depositor, invest

" in approved securities the whole or any part of a deposit made originall
in cash  or the whole'or any part of cash received by the Bank on sale
‘of or on'the maturing of netrm‘nieu lodged by the depositor.”
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7. In sub-clause (1) of clause 8, for. the .words ‘* ?uhb wchmm
in execution of any decree except a decree ob muo?rin mpecl. of such policies’ the
words- "nor shall it be liable to attachment in execution of ‘any decree except a decree
obtained by & po! lsﬁ'holder of ‘the insurer in respect of a debt due upon a policy which
debt the policy-holder has failed to realise in any other way” were substituted.

-8. In sub-clanse (3) of clause 10, after the words *‘or indirectly”, the words and
figures “'save as provided in sectipn 48"’ were ingerted.

9. In clause 12, for the words ‘‘have the powers exercise the funotions vested in
and discharge the duties be subject to liabilities und penalties” the words ‘‘have the

wers of, exercize the functions vested in, and discharge the duties and be sub-
1oct to the liabilities and penalties’’ were substituted.

. To sub-claose (1) of deuse 15—
(@ sfm‘ _the worda “‘lo sahigh they refer”, ;tho . following was jnsprigl, name-

"The Bupermundent of Insurance may extend the time allowed for furnish-
ing the abstract and statement referred to in section 13 by a peﬂod not
exceeding three months.'’ ; and

(b} in the proyiso, the word *‘British"”’, where it ncculn the firet and thlrd t.lmu,.
waa mlttec{ '

_lz;dln items (a) and (&) of sub-clause (2) of clause 16, the word. “‘British”’ was

42 In clavse 18, for.the words and figures “‘incorporated under the Indian Com-
panieg Act, 1913 the words ‘‘or boly incorpovated under am ! daw for the time
being in force in British India" were substituted, and the words '‘of the company’™
were omitted.

13. To sub-clause (Z) of clense 30 fhe following words were addad namely :
"aay five figures heing deemed. pquivalent to.qne yord.”
14, In i d) of sub-clense (1) of claye 21, fn 'L vards ‘‘hgfore the expiry
l'[lg or

,n! one month from the dal on which requisitjon correction gr supply

ol E‘ﬂﬂi?c y wag delive thé words “hefore the exp n?r of ove month from the
‘date hich ‘the reqtm ion ‘asking for correction of the yaccuracy, or supply of the
deficiency was delivered’’ were substituted

15. In clause 27—

(a) in' gub:clape (7)— .
(1) nfter tho words ‘Fvery . insurer ineorporated or domisiled in British
- Andia shall”’, .the' words, brackets and figure ‘smbject to the provisions

of nub-,nectm (3)"" were inserted;

(if) after the words “equwalut to"', the words “not less than'’ were in-
serjed ;

(iff) the dword “British"’, where it occurs the teeoond lime, was omil.ted;
an

(ir) for the words ‘‘of the rpaerve necesw to - meet ouutndmg ch:mu" the
words ‘‘required to meet the Imblhty" were substituted ;

{$) in sub-clause (9)—

(V) after the words “An insurer incorporated or domiciled elsewhere than
in British India or the United Kingdom shall’’, the qordq, brackets
and figure “subject to the provisions of nquﬁqn {3y’ were inserted;

(4i) after the words “‘equivalent to", the words “‘not less than' were jnserted ;

(#44) the word ‘'‘British”, where it occurs the second time, was amitted;

(i) for the word. “‘of the reserves. necessary to meet outsianding claims’ the
words ‘‘required to meet the liability" were substituted ; and

(v) for the words and figures “‘as to 33 1/3 per cept. t.hereoi in Government
securities, and as to the balange” the words "t.h:r‘-ly -three und one-t.hud

per cent. of the said sym in Government securities and the halance’
were nubrhtuted,



MESBAGE F®OM THE OOUNGCIL OF STATE. 18

(¢) in sub-clause (3), for the words ‘st the time of commencementi of the Act’
the words ''at the commencement of this Act” were subatituied; and

{¢) in the Bzplanation to sub-glause (§), for the words ‘'the members of the
Governing Body’' the words ‘‘the members of whose . Governing Body"
were substituted, and for the words ‘‘of domiciles other than those of
British India" the words ‘‘domiciled elsewhere than in British India™
were substituted,

16. In sub-clause (I) of clause 28—

(a) for the words and figures ‘‘ou or before the 30th day of June and on or
before the 3lst day of December’’ the words and figures ‘‘within fourteen
days of the 30th day of June.and within fourteen days of the 3lst day
of December’’ were substituted; and

(b) for the words *‘the invegtments made" the words “as at the said dates the
" sescts held invested’’ wero substituted,

17, Tu clause '89-=
. {a) after the words ‘'‘personal security’’, the words "‘or otherwise’’ were inserted;
1an.
- = t-

(#) in the second proviso, after the word “Provided”, :the word ‘‘further”
we . insaried ; after the word '‘conitary’”, the word ‘‘shell” wee inserted;

¢ the words ‘“‘date of"’, where they first occur, and the words ‘‘the date
of'* after “from the expiry of omn year from'', were omitted; for the
‘wordg ‘iet officer’’, in both: planes where they oocur, the words “‘officer or
partner’’ wepe substituted; sad for the werds ‘‘hold suoh office from the
expiry’’ the words “hold office on the expiry” were substituted.

18. In. eluuse .31, for the words ‘‘except in so far as they are required' the words
and figure ‘“‘except in the case of deposits mude with the Reserve Bank of India
whder saction 7 or in.so far us asscis are requived’ were subetituted. :

19, In clause 32—

(a) in sub-clause (/), for the words ‘‘managing agenls” the words “n munaging
agent”’ were wsubstituted;

(&) in_sub-clause (2), far the words “managing mgents'', where they first ocecur,
the words '‘s managing agent”” were substituted; for the words '‘manag-
ing agemts”, ‘where they oocur the second time, the words ‘‘managing

oo ageat’’ were substituted; sad for the weords ‘‘no compensation shall be
. payshle to them by the .insarer hy reasen only of the premature
weimination of their smployment us managing agents’’- the words ‘'no-
compensation shall be puyable to him by the insurer by reason only of
tiu_:: lt:sm“w:ie termination of his employment as managing agent were sub-
stituted ; an '

(c) in sub-clause (%), for all the words occurring after the words ““for his ser-
.. Vices as maupging ageut move’' the followiug was substitwted, namely :—
“%han two thousand rupees per month in all, intludi salary and commission.
"and other remuneration ’Puyn‘bl(- to and receivable by him, for his ser-

vices as menagiig agent”. '

%0. _in clause 33—

(a) for sub-clause (2) the following sub-clause was substituted, namely :

"*(2) The Court sy, on the application of an insurer and ufter giving notice
to and hearing the Superintendent of Imsurence, forbid such action by
the Buperintendent, if the ihsurer satisfies the Court that it is unneces-
sary in the circumstances.” ; and

(b) in sub-clause (3), after the word ‘‘insurer”’, a pemi-colon was inserted, and
for the words “and a copy of each to" the words "and a copy of such
report shall be furnished to the”” were substituted.

21. In sub-clause (§) of clause 35, for the word, brackets aad figura ‘‘sub-clause
(8)" the word, brackets and figure “sub-section (8)” were substituted and the word:
'"the’’ hefore the words ‘‘registration” waa omitted.
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‘22, In clause 38—

(@) in sub-clause (1), the word “either’, where it first occurs, was omitted ;

- (b) in - sub-clause (#), for the word *Indis" the words ‘‘British India" were
© subsetituted ; and Y ) ) .

(c) to sub-clause ($) the following was added, nam.ely:

“‘as between persons interested in the policy; and where there is more than one
instrument of transfer or assignment the priority of the claims under
such instruments shall be governed by the order in which the notices
referred.-to in sub-section (2) are delivered". P

;ﬂB.IIIIn clause 40—

-

(a) for sub-clause (7) the following sub-clause was rubstituted, namely :

“(7) No person shall, after the expiry of six months from the commence-
ment of this Act, pay or contract to pay any remuneration or reward
whether by way of commission or otherwise for soliciting. or procuring
insurance business in India to any person except an insurance agent
licerised tmder section 42 or a' person acting on behalf of an insurer
who for the. purposes pf insurance business employs licensed insur-

, ance , agent."”,;

“(d) !or sub-clause (#) tHe following sub-clanse was substituted, namely :

; :
“(# No insurance agent licensed  under section 42.shall .be paid or contract
to be paid by way. of commission. or as remuneration in amy form an

amount. exceeding; in the omse of life. insurance business, forty
cent. of the first year's premium payable on auny -policy or palicies
effected through him and five per cent. of a renewal premium, or,
in the case of business of any other class, fifteen per cent.- of the

remiam : [ [T
Provided  that insurers, in respect of life insurance business only, may pay,
during the first ten years of their business. to their insurance agents
fifty-five per cent. of the first year's premium paysble on any policy
or policies effected through them and six per cent. of the renawal
' premiums.”’; and o L

g

' qe) for sub-clause (3) the following sub-clause was substituted, namely :

““(8) Nothing in -this section shall 'E'event. the payment under any ocontract
- existing prior to the 27th day of Junuary, 1937, of gratuities or
. renewal commission to an insurance agent or to his. representatives
after his decease in .respect of -imsurance business .effected through

him before the said date.” .

94 In clause 41—

{a) for sub-clause (I) the following sub-clause was substituted, namely :
*“(Z) No person: shall ‘allow or offer to ‘sllew, eithér “directly or indirectly,
as an inducement tq any  person to effect or remew an insurance in
" reapect of any.kind of risk .to lives or property in Indis,
imgr rebate of the whole or part of the commission payabls or any
rebate of the premium shown on the policy, nor shallv any person
taking out or renewing a policy accept any rebate, except such rebate
a8 may be allowed in accordance with {he published prospectuses or
tablea of the insurer.’’; and i

(b) for sub-clause (#) the following sub-clause was substituted, nathely :
" *(#) Any person making default in ‘complying with the provisions of this
* aectiolrr shall he punishable with ﬁnelw_'hnigh may extend to one hundred
rupees, unless the default is' made by 'a person effecting or ' remewing

a policy in which cuse he shall be punishable with €ne. which may
extend to fifty rupees only.”

25. In clause 42—

{a) in “sob-cleuse (I). after the '‘words ‘‘Superintendent. of Tﬁéﬁgpﬁc:g”,' the
. words “%or an officer authorited by him in this beliaM" wero inferted;
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(8). in sub-clause (¥), for the 'worda **but if the applicant does not suffer from
any such- disqualifications” the words ‘‘but shall if the applicant does
not suffer from any of the disqualifications hereinafter mentioned” were
substituted ; and )

{c) in item (d)} of sub-clause (§), for the worde ‘it shall appear that he has
been found guilty of or has knowingly participated in or connmived at
any fraud, dishonesty or misrepresentation against the insurer or the
assured” the words ‘it has been found that he has been guilty of or
has kmowingly participated ‘in or counived at any fraud, dishonesty or
misrepresentation agninst an insurer or an_assured’’ were substituted.

26. In clause 45— _
(@) in sub-clause (7). after the word “'insurer”, the words ‘‘and every person
who acting on behalf of an insurer employs licensed insurance agents
*‘were inserted; and .
{b) for sub-clauso (£) the following sub.clause was subatituted, ngezl; .
“ individeal not holding a Ycence '{msted under “section

.{,] A:ay a]t;]dilr:g:stnm agent ahfll be' punishable with fine which may extend
‘%o fifty rupees.. and. any ‘insurer Wik, .or. any person acting on bebalf
of an insurer who, appoints as sn insurance - agent -any . individual
not so licensed. or transacts any insurance business in India through
sy .auch .individual, shall be punishable with fine ‘which may extend

to one hyndred rupees.” :

27. For clause 44 the following clanss was ‘nubstituted, namely :

*'44. Notwithstandiig snything ti the cantraty in a_ coptrach hetween any person
and an insurance agent' lHcensed undér section forfeiting o;,;l? ing payment of
renewal commission to such insurance sagent, no such perion shall in respect of
life insurance business done in India refuse payment 4o an insarance ‘agent of com-
mission on renewal premiums due to him under the agreement by reason only of

the terminstion of his agrecment except for fraud: i

Provided that such ageitt has merved such' ‘person confiritially and exclusively
for at least ten years, and. provided further that, after his comsing to act as agent.
he does not directly or indirectly solicit or procure insurance business for amy other
m.". e o

28. Tn clause 45, for the word “‘insurance”. where it first oocurs, the words “life
insurance effected after the coming into fotce of this Act” were substituted.

20. In sub-clause (I) of clause 48, for the wordas <‘holding policies of insurance’
-the words '‘holding policies of life insutance” and for the words ‘‘holders of
policies of iinsuramce’’ the words '*holders of poliecles of life insurance’’’ weré sub-
stituted, respectively. ' - ‘ R '

30. In clause 40, after the word ‘‘shall”, the.words. “in respect of such life
insurance business'' were inserted. v ' '

31. For clause 50 the Tollowing clause was aubdatu&od,namaly x
**50. An insurer shall, within three months of the lapsing of a policy of life

' of optiona avallable to the amured insurance, give notice to the policy-holder in-
ﬂmvﬂnl of a policy. forming him of the options available o him."

- 32. In clause 51, for the words “‘and answers" the words “put to him and his
answers thereto’" were substituted, i

33. In clause 52—
(a) for the first puragraph the following was substituted, namely :

“Ne insurer shall after ile commencement of this Act n, or after thres
years from that date continue to carry om, any -business uj
dividing principle, that is to say, on the principle that the benefit
#secured by a policy i# not fixed but. depends either whally or partly
on the results of a distribution of certain sums a}‘nqnqut policies

ing claims within ceriain time-limite, or on tbe priuciple that. the
‘premiums payable by a policy-holder deﬂmd wholly or partly on the
numbet of policies becoming claims within certain time-limits :
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.Provided that nothing in this section shall be desmed to prevent an insurer
' from allocating bonuses to holders .of policies of life insurance as »
result of a periodical sctuarial valuation either as reversionary addi-

tions to the sums insured or asn immediate .cash bonuses or otherwise :" ;
and

(&) for the proviso the following proviso was substituled, pamely :

“Provided further that an insurer who continues to carry on insurance
business on the dividing principle after the commencement of this
Act shall withhold from distribution & sum of not less than forty per
cent, of the premiums received during each year after the commence-
ment of this Act in which such business is continued so as to make
up the amount required for investment under section 27."’

3. In item (b) of the proviso to sub-clause (#) of clause 56, for the words **policy
owners” the word '‘policy-holders’ was substituted.

35. In clause 60, after the word ‘‘company’’, where it first océurd, the words ‘‘for
the pugposes of a cash distribution of the assets’’ were inserted.
. 3b. 1n :clause 3, for the words, brackets and letter *‘m the matiers specified in (f)
‘above” $he :words, breckets and letter ‘‘in the matters spéeified in lause (f) above'”
wmere enbstituled. K : C _ T

37. In clause 64, the word ‘‘British’”’, where it last .cecars, was omitted. -

38. In clause 65—

(a) the word ‘‘which’, where it oecurs the second time, wes omitted;

(b) in sub-clause (@), the word “‘or’’ was omitted .and after the werd '‘person’’.
‘the words “‘or the survival by s person of a ststed age or contingemuy'™ .
were added ; '

(c) sub-clause (b) was omithed ; and

{d) 6o sub-glause {A) the words “‘with the upproval of the Central Govermmest’
were sdded and for the word “authorised’’ in that sub-clause the words
“‘which may be anthorised” were .aubstituted.
29. After. clsuse 70, the.Tollowing «clause was inserted, namely :
L ‘“TOA. The provisions of section 32 shall .appdy
Prohibition of mauaging agonts. to provident societies as they apply to insurers.”

40,"In sub-clause (1) of ¢lause T2 (now clause 73), after the words ‘‘umtil the: potal
amount so deposited und kept'’, the words “‘in approved securitics’ were omitted.

‘41, 1n sub-clause (I} of claiine 79 (now clause 80), for the words ““have the ‘powsts
of and exercise the fumotions vested in, dischasge the duties” the words *‘have “the
powers of, exercise the functions vested in, and discharge the duties” were substitated.

42, In clauseé 84 (now clause 85)—

(a) in sub-clause (8), after the words “‘provident society'’, the words and fgures
“except & deposit made under section 72" were inserted; and

(8) in sub-clause ($), after the words “‘held in the society”, the words ‘“‘and
within its surremder value'' were inserted. :

43, 'In clause 86 (now clause B7)— .

(a) in sab-clause (I), after the word ‘'visit”’, the words “personally or depute
a suitable person to visit'' were inecrted; and

(6) in sub-clause (3), before the worde “shall be ment”, the words ‘‘a copy of
the report’” were inserted.

44, In sab-clause (4) of clause 91 (now clause 98), after the words “a suitable
person’’, the words 'in place of or’” were inserted.

45. In sub-clause (2) of clause 93 (now clausc 94), after the word “child”, the
word ‘‘grand-child” was inserted.

46. In Part 1V, for the words “Co-operative Insurance Societies’ .and ‘‘Co-operative
Insurance Bociety’', wherever they ocour, the words ‘‘Co-operative Life Insurance
Bocieties” and ‘‘Co-operative Life Insurance Society’ were substituted, respectively.
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47. In clause 94 (now clause 95)—

(@) in. sub-clause (b)— .

() for the words “carry on' business in life insurence” the wordy ‘‘carries on
the business of life insurance’ were substituted ; and

(%) after the words ‘‘constitution only’’, the words ‘‘original mem
application the society is registered’’ were m:art‘::lf bers on whose

(b) the clause was numbered as sub-clause (I) of clause 94
she fullowing sub-cleuse was sdded, numely ;| | (e %4 and after that sub-clause,
‘ “(#) Notwithstanding anything contained in sub-seetion (I), other oo ti

_toci:eﬁa.- may be admitied as members of o Co@pirlﬁma- Li(:olonpl::‘:atlt::
Society, without being eligible to any dividend, profit er bonus.”'; and
(c) after sub-clause (2), the following sub-clauses were added, namely :

“'(3) A Provincisl Govermmeny may, subjeet te: any rules made by the Central
Governmant, empower the Registear of Co-opesative Boviebien of the Province
to register co-operative socielies for the' insuremoe: of cattle or crops or
&?Pund:er the provisions of the Co-operative Bocisties Aot in force in
! rovince.

(4} A& Provinsisd rt;ommt mmay| - madoe wwules: not' ineonsistent with any rules
made by the Central Government to govern such societies, and the provisions
of this Act, in sodar as they are inconsistent with those rules, shall not
spply to such societies.”

48. In clause 99 (now clause 100), for the words ‘‘a Mutual Insurance Company and
Co-operative - Insurance Bociety™ the words ‘‘a Mutval Insurance Company or a Co-
operative Life Insarance Society’’ were ‘substituted.

42 In clause 100 (now clause 101), for the words ‘'Every Mutual Insursnce Company
and every Co-operative Insurance Society” the words “'Every Mdti! Insurance Comjuity
and-every Co-operative Life Insurance Sbciety’’ were subatituted.

50. In sub-clause (I) of clause 102 (now clause 103), for the words and figure ‘‘or
section 7' the words and figures ‘‘section 7, section 96 or section 67" were substitated.

51. In clause 106 (now clause 107), for the words *‘SBave and except where it is
instituted’’ the words “‘Except where proceedings are instituted'’ were substituted.

P 4

52. In sub-clause (1)’ of clwuse 110 (now clause 111), after the words ‘‘or sent by",
1ihe word ‘‘registered’’ wag inserted,

83. In clause 112 (now clause 113)—

(@) in sub-clause (1)— .

({) the words '‘In cases'’ were omitted; and
(#) for the Explanation the following Ezplanation was substituted, nsmely :
“Exzplanation.—For the purposes of this sub-section the paid up value of a
policy shall be an amount bearing to the total sum assured by the pelicy
the same proportion as the total of the premiums slready paid on the
policy ‘bears to the total of the premiums payable under the policy.” ; and

(b) for sub-clause (2) the following sub-clause was substituted, namely :

(85 A-poliey kept alive to the extent of its paid up value under sub-section
23‘1[11‘] l;?mll not participate in any profits of the insurer esmmed after the
conversion of the policy into a paid up policy.”

54. In sub-clause (2) of clause 113 (now clause 114)—

(@) in item (¢)—

(i) after the words ‘including the™, the words “‘receipt of’’ were inserted ; and
{41) after the words '‘withdrawal of'’, the word “‘and”’ was inserted; and
{b) for the proviso the following proviso was substituted, namely :

i every rule made under this section shall be laid before both
l(“i}‘:gmmar:; of ge Central Legislature as soon as may be afier it is made :
and, if within one month from the later date on_which the rule has 8o
been laid both Chambers pgree in making any modification in _the]ruleh t::
both Chambers agree Lhat the rule should not be made, the rule =

thereaftar have effeat only: in such modified form or shall be of no effect,
i

as the case may ba'

“Provi
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56. In clause 115 (now clause 116)— ot

:’ (a) for the word, hrackets and figure ‘‘sub-section (1}" \‘.ho word brackets ‘and
| figure “gub- -section, (#)'' were substituted; and

(d) the word “‘British" was omitted.

66. To clause 117 (now clanse 118) the following was added, namely :

' "o to any insurance business carried on by the Central or by a Provincial
Government, or to any provident fund to which the provisions of the

X of 1925, Provident Fands Act, 1925, apply, or, if the Bnperm dent of Insu-
r:g"ge so orders in any case; and to such extent as he specifies in such
o to—

(a) any fund in existence and officially recog?sed by the Central Govern-
' ment before the 27th day of January, 1 maintained by or on behalf
of Government ‘servants or Government pensioners for the mutual benefit

of contributors to the fund and of their dependents,’or
(k) any mutoal or provident insurance society composed wholly of Govern-
ment servants or of railway servants which beén exempted from
mivzor all of the pmvnwm of the Provuhnt- Inhlmn.ce ties Aoct,

of 1012, ¢
: B67. In clause 118 (now clanse '119), after the word “all’ ', the word, ‘‘standard'
{ was inserted.
A 58. After clause 118 (now clause 119), the following clause was insert.ed, namely :
“118A. The market value on the day of deposit of securities ited - inr
_pursugnce of apy of the provisions 0 this Act
Detarmination of market value of with the Reserve Bank of India shall be
seourities deposited under this Act. _.determined by the Beserve Bank of India whose
‘ decmon shall be final"
59. In the First Bchedule—
l:a) ln Part I-—-—— _ _
" (i) to regulation 6 I.he words "‘in India" waré added; and
;‘ {##) in regulation 8, for the word "(‘ontrolled" the word ‘‘Bubsidiary’’ war
4 substituted ; and :

i (b) in Part II, in Form. AA, the item '‘(2) Indian Tressury Bills” was
; omitted. ' b o

60. In tluf Third Schedule—
{e) in Part I—

() in regulation 6, for the word ‘‘Buperintendent’’ the words -‘‘Superintendent
of Insurance’' were substituted; and

i) in regulation 9, after the words ‘‘Where an . insorer ul!ﬁn-on", the wordi
“the'’ was inserted;

(8) In Part II—

' (i) to Form D the following foot-note was added, namely :

i “(f) In the case of an insurer having his principal place of business outeide
British India the expenses of management for business:ocut .-of India
and total bosiness need mot be split up into the several sub-heads, if
they are not so split up in his own country.”; and

{11) in the second foot-note to Form DDDD. the word ‘‘the’’, where it last
occurs, was omitted. -

. 6l. In the Fourth Bchedule—

a) in Part I, m regulation 5 (2) {b), for t.he wmd md n'm " h 5 the
\wor[d]| and figure “paragraph 4'' were substituted; and' ﬂ‘ i
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() in Form ‘G in: Part' ‘Tf— . o R
(¢) the word "British”, where it occurs in two places at the head of columns,
o was omitted ; ‘aud DR R P s N I Y 2 TR S
(ii) the following foot-note was added at the end, namsly :
“(d) In the case of an insurer having his principal place of business omtside
British India the expenses of managament for the total business nesd.

not be split up into the several sub-heads, if they are not mo split up in
his own country.” a

O. The clauses and sub-clauses of the Bill were re-numbered as- necessitated by
the amendments made in the Council, and all references to the numbering of the-
clanses were corrected as required by such re-numbering.

* THE TRADE DISPUTES (AMENDMENT) BILL.
: APPOINTMENT OF CERTAIN MEMBERS TO THR SELEOT COMMITTEE.
Mr. A. @. Olow (Labour Becretary): Sir, I move:
“That Mr. N. M. Ayyar; Khan Sahib Shaikh Fazl-i-llahi and the Mover be appointed.

to the Select Committee on the Bill further to amend the Trade Disputes Act, 1929,

for certain purposes, in place of Mr. 8. N. Roy, Mr. C. B. Nagarkar and the Honour
able Bir Thomas Stewart.”

. _
LS A ¥

Mr. Presfdent (The Honourable Sir Abdur Rahim): The question is:
- ™That'Mr. N' M. Ayyar, Khan Sahib Shaikh Faal-i-Tiahi and' tha Mover be appdinted
to the Belect Committee on the Bill further to amend the Trade Disputes Act, 1929,

for certain purposes, in pluce of Mr. S. N. Roy, Mr. C. B, Nagarkar and the Honour-
able Sir Thomas Stewart.”: -~ = >

The motion was adopted.

THE WORKMEN'S COMPENSATION (AMENDMENT) BILL.
APPOINTMENT OF CERTAIN MEMBERS TO THE SELECT COMMITTEE.
Mr. A. G. Qlow (Labour Becretery): Bir, I move:

“That Mr. N. M. Ayyar and the Mover be appointed to the Select Committee on
the Bill farther to amend the Workmen's Compensation Act, 1823, for cerfain purposes,.
in place of Mr. 8. N. Roy and the Honoursble Sir Thomas Stewart.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

““I'at Mr. N. M. Ayyar and the Mover be appointed to. the Select Commitfee on
the Bill further to amend the Workmen’s Compensation Act, 1823 for certain purposes,
in place of Mr. 8. N. Roy and the Honourable Sir Thomas Btewart.”

Mr. M. 8. Aney (Berar: Non-Muhammadan): B8ir, I want to suggest
that the name of Mr. N. M. Joshi may also be added to the names of
_the members of the Select Committee.

‘Mr, President (The Honourable 8ir Abdur Rehim): Ts there any
objection to it?
(No objection was taken.)
The question is:
“That Mr. N. M. Ayyar, Mr. N. M. Joshi and the Mover be appointed to the
Select Committee on the Bill further to amend the Workmen's Compensation Act. 1883,

for certain purposes, in place of Mr. 8. N. Roy and the Honourable Bir Thomes.
Stewsrt.” -

' The motion was Sﬁopted.

RN



THE INDIAN COMPANIES (AMENDMENT) BILL.
The Honourable Sir Nripendra Sircar (Law Member): Sir, I beg to

12 woow- move:
“Phst the Bill further to amiend the Irdisn Compames Act, 1918, for certain
Pirposss, as reported by the’ Selett Committee. he taken into consideration.’

Sir, in this connection, I need not make any speech: becsuse the small
-changes which have heen made are’ explained in the Report of the Belect
Domimitbes. ' :

8ir, I move.

Mr. Presidnst (The Honourdble Sir' Abdur Rehirh): The' question is:

“'"That the: Bill- farther to-amend the Indinn Companies ‘Act, ma#fw ‘oertaits purposes,

’

as reported by the Belect Committee, be taken into consideration’.
The motion wak adopted.

‘Clauses 2 to 8 of the Bill were added to the Bill.
Mr. President (The Honourable 8ir Abdur Rahim): Clauge 9.

Mr. J. Barlley (Government of India: Nominated official): B8ir, I beg
o move : _

“That for clause 9 of the Bill the following be substituted :

‘D, In section 134 of the said Act,—
{a) in sub-section (I),—
(1) after the words ‘profit and loss account’ the words ‘or the income and
expenditure’ wicoumt as thé case mdy be' still be imsertdd; and’

(ii) for the woeds ‘a copy of the balsnce-stet’ thé wordy “thteercopity thereof’
shall be substituted ;

(b) in sub-section {2), for the: word ‘copy’ the word' ‘copies’ shall be subetitwtéd’.”

Sir, the purpose of this amendment and of the other two amendments
‘which are tabled in iny name is the same, namely, to sequre that instead
of one copy of the documents whick a company is required to supply to
the Registrar under the provisions of séction 184 and other sections of
the Indian Companies Act, 1918, three copies should be supplied. The
documents affected are (a) the Jdocuments referred to in section 184,
namely, the balance-sheet, the profit and loss aceount or the inddme and
-expenditure account, as the case may be, (b) the documents referred to
in section 277, which are the same documents as- those referred to in
section 184, bhut with reference to companies establiched outside British
India, and (c) the monthly statement which a bank is required $o supplyv
of the cash reserve held by it on the Friday of each week against its
time liabilities and demand liabilities.. The purpose of requiring three
copies instead of one is merely to save the Registrar trouble without
giving trouble to anybody else. It will be just as easy for the banki and
companies to supply three copies to the Registrar as it is to supply one
and it will _save the Registrar from having to make copies of these
documents in' his own office. As there are hundreds of banks and many
hundrede of companies, the saving of trouble to the Registrar will. be

(80)
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very . considerable. A further justification for the change.is that in.the
Insurance Bill, which is at present before the Legislature, similar decu-
ments are supplied in quadruplicate to the Superintendent of Insurance
whereas the Companies Act only requires one copy to be supplied. That
is the object of these three amendments. The rather complicated form
that they take, namely, substituting a clause for the clause already in the
Bill is merely for drafting convenience. T find that to insert this small
additional amendment requires the clause as drafted in the Bill to be
slightly modified and the simplest way of carrying out that modification
is to re-write the clause. But the substance of the clauses as already
contained in the Bill i in each case reproduced in the revised form of
the clause which I have proposed to substitute,

‘Bir, T 'move.

Mr. Pregident (The Honourable 8ir Abdur Rahim): The question is:
““That for clause 9 of the Bill the following he substituted :

‘9. Tn section 134 of the said Act,—

{a) in sub-section (7),—

"1i) after the worda” ‘profit jand loss aecount’ the words ‘or fhe ineoms .and
expenditure account us the case may be' shall be inserted; and
(/i) for the words ‘s copy of the balance.sheet’ the words ‘three copies thereof’
shall be pubstituted ; : ) Lo : .
(#) in sub-section (), for the word ‘oopy’ the word :‘copies’ shall be substituiad’.’"

The motion was adopted.

Mr. President (The Honourable Sir Ahdur Rehim): THe qusstfon 18"
“That clause 9, as amended, stand part of the BilL" "
The motion was adopted. ,

Clause 9. as amended, was added to the Bill

Clauses 10 and 11 were added to;the Bill.-

Mr, President (The Honoursble Sir Abdur Rehim): Glause. 12.

Mr. J. Bartley: Sir, T beg to move:
“That for clause 12 of the Bill tho followirg be substitrted :
. "12. Tn section 277 of the said Act—
{4} in suh-section (7),— . .
() after clanse (d) the following clanse shall be inserted, namely :

‘(e) the full address of that office of -the company in British India which
ia ta be deemed the principal place of business in British TIndix
of the company;'; and

(i) for the words ‘or in such address’ the words ‘or in any such address’
shall be snbsatituted ;

{4) in sub-section (N— )

(i) in sub-clause (i), for the words ‘a copy of that halance-sheet’ the words
‘three copies of thet balance-sheet' shall be substifuted. and after the
words ‘such sapplementary miatements' the words ‘‘in" tripHcata' ‘shall
be inserted ;

(i) in sub-clause (i), after the words ‘such a statement’ the words ‘in
triplicate’ shall be inserted’."

Bir, the. object of this amendment is that which I have already ex-
plained in connection with clause 9 and the remarks that T made there
apply to this amendment also.
'
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Mr. President (The Honourable 8ir Abdur Rahiin): The question is:
“That for ‘clause 12 of the Bill the following be substituted :
*12. In section 277 of the said Act—
{a) in sub-section (J),—
(9) after clause (d) the followmg clause shall be inserted, namely :
‘(¢) the full. address of that office of the company in British India which

is to be deemed the principal place of business in British India
.of the company ;' ; and

(1i) for the words ‘or in such address’ the words ‘or in any such address’

shall be substituted ;
(#) in sub-section (%),— _

(1) in sub-clause (i), for the words ‘s copy of that belance-sheef’ the words
‘three copies of thst balance-sheet' shall be substituted, and after the
words ‘such supplementary statements’ the words ‘in friplicate’ shall
be inserted: : P R S

(it} in sub-clause (is), after the words 'such a statement' the words ‘in
triplicate’ shall be inserted’.”. '

The motion was adopted.

Mr. Pregident (The Honourable 8ir Abdur Rahim): The question is:

“That clause 18, as amended, stand part of the Bill.”
The motion was adopted.
Clause 12, as amended, was added to the Bill.

Mr. A. Alkman (Bengsl: European): S8ir, I beg to move:

“That in clause 13 of the Bill, for the words ‘To section 2TTD of the maid Act’
the following be substituted :

‘{n section 277D of the seid Act. the words and figures ‘to 117 hoth inclusive
and 120' shall be omitted, and’.”

8ir, when this Bill as introduced was sent to the Belect Committee,
there were pointed out certain difficulties arising out of sections 120,
277D, and 277E of the Act of 1988. One of these was the difficultv of
giving & meaning to the expression ‘‘registered office of the company'' and
‘‘Registrar’’ for the purpose of applying sections 109 to 125 of the Com-
panies Act, 191B, to companies registered outside British India. The
difficulty wae realised hy the Belect Committee in their report and it has
been met, so far as sections 109-117 and 120-125 are concerned, by the
asmendments which are proposed in sections 12 and 18. But the Bill has
overlooked the fact, which the report did not., that in sections 118 and 119
reference is made to ‘‘the Registrar’’; so that, although by reason of the
proposed amendment to section 277D, a meaning is now given to the
word ‘‘Registrar’’ where it apnears in sections 109-117 and 120-125 of
the Act in the case of non-Indian companies. that word where it Apnears
in section 118 or 119 is still without a menning. The purnose of this
amendment i8 to put right what ia apparently an oversight. Sir, T move:

H:]‘. President (The Honourable Bir Abdur Rahim): Amendment
moved :

“That in clanse 13 of the Bill, for the wards ‘“To section 277D of the saj g
the following be suhstituted : ¢ ¢ smd Act

‘Tn mertion 2TID of the said Act. the worde and ﬂmr& Cto 117 hnt.l': inclgsive

:m_d 120" rhall be omitted. and’.” i
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.Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-Muham-
madan Rural): Bir, I beg to oppose this motion of amendment because
‘it is an obvious mistake and it i8 & clear misfit. By omitting the words
which the Honourable the Mover of the amendment intends to do, the
-gection would run, so far as the material particulars are concerned, as
follows: That the provisions of sections 118 and 119, among others,
ghall extend to charges on properties in British India which are created,
etc. If vou turn to sections 118 and 119 it is obvious that they do not
refer to any charges whatever; they refer to the appointment of a receiver
in excrcise of the power contained in a mortgage. Therefore, the
numerals 118 and 119 were advisedly omitted from section' 77D, because
any such mention would be entirely inappropriate. You will find
that there is a reference to Registrar for the purpose of registering, first,
in the case of section 118, that a receiver has been appointed and, in
the case of section 119, the accounts which are to be filed with the
Registrar. You will see. that section 118 at the end says: “‘The’Registrar
-ghall, on pavment of the prescribed fee, enter the fact in the register of
mortgages and charges.”” Section 119 says:

“Every recgiver of the property of a company who has been sppointed .". . . . shall
file with the Registrar an abstract,’”” ete. '

In other words, it is quite true that you do want some referemee in
‘the form in which the proviso to clause 18 now stands. The only way
‘in which the position can be correctly mnet is by leaving section 277D
read with clause 18 as it now stands and add a proviso to section 277E
‘in terms similar to the first part of the proviso to clause 187 because,
‘then it will carry out the purpose of the Honourable the Mover. But
‘if sections 118 and 119 are added to section 227D, I submit that it would
makeuentirely inappropriate reading in that they do not extend to charges
at  all, »

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in clause 13 of the Bill, for the words ‘To mection 277D of the said Aet’
tthe following be substituted :

‘In section 277D of the snid Act, the words and figures ‘to 117 both inclusive
and 120' shall be omitted, and’.”

The motion was negatived.

‘Mr. A. Alkman: 8ir, I beg to move:
““That fo clause 13 of th2 Bill the following further provisa be added st the end :
‘Provided further that this section shall be deemed not to have come into force
until the commencement of the Indian Companies (Amendment) Act, 1838"."
Following on what the Honourable Mr. Desai has said, I propose to
-ask permission to arrive at some formula for dealing with the first amend-
ment; and consequently if this is kept in mind, the present proposal
would regularise the difficulty which has arisen by reason of there being
no meaning for the words ‘registrar’ and ‘registered officer’—ib was im-
possible for companies to do what was contemplated by reason of the
absence of that meaning. But if that is cleared up in this Bill when it
becomes an Aet, it will be very much better if these instructlons‘do not
become law until clarification has been made; otherwise, there will be a
period of time when instructions. . . .. g
3 y
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Mr. J. Bartley: On a point of order, Sir. I think the Honourable:
Menitser is really discussing his next amendment. The amendment he is.
tioving now is to add a proviso to clause 18, po«tpomng the operation
of section 277D.

Mr. A. Alkman: Thev are bound up together, Sir.

Mr. K. Santhanam (Tunjore cum Trichinopoly: Non-Muhaminadan
Bural): On a point of order, 8ir: T think this amendment is not in order,
because therg’is no provision jn this Bill that clause 18 should come into
operation before the commencement of this Act, if it refers to section
277D of the original Act whieh is already in operation, we cannot sus-
pend it. In either case, this amendment is out of order.

. President (Thﬁ Honourable Bir Abdur Rshlm} You mean that
thla Bect.lon is already in operation?

Mr. X. Santhanam: Cluuse 13 of this Bill will ecome into operation
only on the commencement of the Act and, therefore, it is meaningless.

Mr. Prosident (The Honourable Sir Abdur Rahim): That is what the

amendment seeks to provide.

' Mr. M. Ananthasayanam Ayysngar (Madres ceded Districts and
Chittoor: Non-Muhsmmadan Rural): Sir, the position is this: section
'Y77D was added by the Act of 1986 and it says that companies outside
"British India shall also register the charges on properties in British India.
The Bill now introduced by the Honourable the Leader of the House is
only to remove some difficulties which have crept in, which are of a
purely clerical nature in the Act: but this is substantial .amendment
which the Furopean Group wants to put in. Section 277D came into
operation in 1986. Taking adventage of this Bill, the European Group,
which has not come forward with its own Bill, wants surreptitiously to
introduce this clause to defeat section 277D from coming into operation.
No doubt there may be reasons for their proposal, but it is absolutely
outside the scope of the Bill.

Mr. A. Aikman: The suggestion that section 277D should not come into-
operation until the passing of this Bill is because it was impossible to
carry it out.

Mr. President (The Honoursble Sir Abdur Rahim): That is another
matter. The question is whether it is within the scope of this Rill. The
Bill seeks, T understand, to provide rectification of certain omissions more:
or less in the nature of elerical omissions, is it not?

The Honourable Sir Wripendra Sircar: May I point out, Sir. that
section 277D is being amended bv this Bill in clause 18 so that it can
hardly be said that it is not within the scope of the amending Bill.

Mr. President {The Honourable Sir Abdur Rahim): I know: but in
what respe(-t" Tt is more or less of a verbal character, is it not?
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_The Honourable Sir Nripendra 8ircar: Not exaotly verbal. I udmit
ot is not very substantial.

. Mr, President (The Honourable 8ir Abdur Rahim): The whole section
is now under review, is it?

The Honourable Sir Nripendra Sirear: The ition is this: as the
House will realise, ‘registered office’ and so on, had no application when
the companies were incorporated outside British India; and for that reason
#ll these changes have been made, and equally for that reason thig
amendment ought to be accepted. Otherwise you cannot put it into
operation. How are they going to go before a Registrar? Their office ir
not under the jurisdiction of any Registrar and so I think the House
«aught to have no objection to accept this amendment.

Mr. President (The Honoursble Sir Abdur Rahim): Having heard
the point of ‘order raised and also the Leader of the House as regards the

scope of the amendment. I hold that the amendment is in order, since
the rection is already being amended.

Ameéndment - moved :
“*That to clause 13 of the Bill the following further proviso be added at the end :
‘Provided further that this section shall be deemed not to have come into force

until the date of the commengement of the Indisn Companies {Amendment)
Act, 1038"." ' ' :

Mr. M. Ananthasayanam Ayysngdr: Sir, I beg to: oppose this amend:
ment. It is a substantial amendmnent. The object of the framer of the
present Bill is to remove some clerical ‘errors: wherever the words ‘profit
and loss account’ were used for these companies. the words ‘income and
expenditure account’ were substituted. Similar mistakes which have
arieen in various portions of the original Aet are sought to be amended
by this Bill.. The present amendment is a substantial amendment in
this way: section 277D was & new section introduced by the Act of 1986:
that section seeks to make it incumbent on compunies established outside
British India to keep the charges, if any, on properties acquired in British
Indis registered within British India: that section sought to make sections
109 to 117 and 120 to 125 applicable to. companies established outside
British India which have a place of business in British Indis, and it came
into operation from the commniencement of the Act of 1836. This Bill
may be passed in 1938. Between 1936 and 1988, if such corapanies have
not registered the charges in ecntravention of section 277D, it ie sought by
this amendment to absolve them for their neglect instead of imposing a
penalty upon them. No doubt it is true thut the word ‘‘Registrar’ was
not properly defined there. In sections 109 to 117 and 120 te.125
Registrar applies to any Registrar in any province. The word ‘‘Registrar
applies to anv Registrar in any province. Tt is open to any company
incarporated outside India to have their documents: registered anvwhere
within British India before any Registrar. There can’t be any difficulty
of that kind. T would therefore submit, Bir, if it is necessary to obviate
the difficully that hns arisen on scoount of there be.ing no definition of ighe
word ‘‘Registear’” or the meaning of it being indefinite, those companies
ought not to he exempted from getting the charges created or acquired
between 1086 and 1938 registered now at lasst. Though thix. srendment
will conmel them ta register the charges ovested hereafter they may not
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register the charges which were acquired between 1086 and 1938. A
distinction ought not to have been made between companies moorpomted
outside British Tndia and those incorporated within I}ntlsh.l_ndm in the
way of registration of charges, whether acquired or marle_orlp_nnnlly under
the old Act. That was remedied in 1930 hy enseting section 277D. Now,
to make section 277D nugatory until this Bill comes into operation, I
would submit, is contrary to the intentions of the framers of that section.
Secondly, I submit that if really there wus so much inconvenience felt,
the Furopean Group should have come forward with a measure a_.nd
placed before this House the inconveniences felt by, them in not having
a Hegistrar before whom they could go. They have not done so. They
waited for this opportunity, I now ask, Sir, whether it 18 desirable to-
allow the Buropean Group to take advantage of this opportunity and
introduce substantial matter contrary te the intentions of the. fremers of
that Act. I, therefore, oppose this smendment which makes a radical
difference in section 277D, :

Mr. 8. 0. Ben (Government of India: Nominated Official): Sir, I am
afraid there has been some misapprehension in this matter.' Tt is not
the intention of this amendment to render nugatorv section. 277D. My
Honourable friend, Mr. Ayyangar, has not realised that section 277D, as
it now stands, cannot, unless the words ‘‘Registrar’’ and ‘‘the registered
office’’ are further amended, be properly complied with by companies in-
corporated outside British India. This difficulty is going to be removed
by the other two amendments, to whioh I "Underséﬁnﬂ-%iére ‘is no ohjec-
tion, How would it have been possible for those companies to comply
with the provisions of section 277D before these ‘irregularities, formal or
informal, are put right? Therefore 8ir, inasmuch as we are putting right
the difficulties in section 277D to make it possible for companies, incorporat-
ed outside British Tndia by this amendment, to comply with the provisions
of section 277D, it follows equally that we should alter the provision so ag
to apply it as from the date of these amendments. That is the whole object.
It does not seek to render nugatorvy section 277TD. and T am afraid my
friend’s apprehensions are wholly unfounded. ’

8ir Oouqi'-mm (Bombay City: Non-Muhammadan Urban): What
happened to those charges between 1936 and 19387

Mr. 8. 0. Sen: The position was that by reason of these difficulties
which are now sought to be put right. the companies incorporated out-
side British India could not eownply with the provisions.

Mr. M. Ananthasayanam Ayyangar: Will those charges between 1936
and 1988 be registered now?

‘8ir Cowasii Jehangir: What will happen to those charges? Will they
comply with this section now? Ts it the intention that all companies
registered outside British India hetweon 1986 and 1988 should register all
the charges between this period. or will they not do so at all? If that is
not their intention. then how are they going to be compelled to do so?

Mr. A. Alkman: In practice, comgahies have endeavoured to register
their charges. Thev have written to the Registrar who has stated that he-
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does not know what the proper procedure is. ;I presume - the . sohwtion
would be for the company to register the charge with every Registrar in
British India.

8ir Cowasji Jehangir: But how are you going to be compelled to
carry out the spirit of this section between 1986 and 1988.  We trust: you
will do 80, but how are you going to be compelled to do so?

Mr. Bbulabhai J. Desal: Bir, I gppose this amendment, and I am
quite certain that when the grounds for the opposition are realised, my
friem_i, the Movs_sr:._ a8 well as Mr. Sen will see that there is no question
of misapprehension at all. Section 108 and the subsequent sections relate
to the registration of, charges, and they are of vital importance in that
the charges must be so registered, because the object of section 277D
was that, in so far as non-Indian eompanies were concerned, they should
comply with the provisions as to registration inasmuch as the Indian
companies were obliged to comply with those provisions. The question
is as to whether they were registered or whether they have created some
diffculty, but that did not prevent registration. For instance, what is
now provided is, that for the purposes of registration, the Registrar should
be deemed to be the Registraer who is functioning in the province in which
the principal office is situated. In fact even without that proviso, and
with due deference, any mau with common sense. carrying on the buginess
of a company in the principal place in British India would have' gone to
that Registrar and to no other, and it is no excuse to say that because
there might have been some difficulty, therefore the section reinained un-
complied with. In sny event, the result of the amendment, when passed,
would be that all charges remaining unregistered between 1986 and 1938
would remain unregistered for all time, and I, therefore, object to the
amendment on a very-substantial ground. I would have had no objeetion
if the amendment had provided for this. My friend, Mr. Ayyangar,
pointed out in passing a short while ago that, though this may not come
into operation until the amending Act is passed, there .should at.least
be a proviso to the effect that all charges covered by the seetions 108 to
125 shall be registered on a date, shall we say, within a week or a fort-
night after the commencement of the operation of ‘this Aet,—the sub-
stantial point being that registration which has hitherto been omitted
should be registered, because it was not impossible to register it without
this explanatorv proviso. As I said, the natural place for it to register
would have been the place nearest to the principal office of the foreign
company. I, therefore, oppose this amendment unless my friend is. pre-
pared to add substantial words to the effect that all mortgages and charges
since 1986 would within a certain date from the operation of the amending
Bill be registered with the Registrar indicated 1n the proviso, otherwise
there will be a good deal of mischief done by the non-registration of the
mortgages and charges hetween 1936 and 1988. If the amendment is
proposed in the terms in which it stands now, then it is my duty to

oppose it. . a .
8ir Oowasji Jehangir: Better postpone it till after lunch.

The Honourable Sir Nripendra Sircar: May I say, Sir. that hoth this
amendment and No. 8 can be put in a shape which will meet with the
approval of all the parties, but that means a little time. I do not know
whether the Chair will be inclined to postpone this matter till half-past

two.
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Mr. President (The Honourable Sir Abdur Rabim): Very well, T will
do that., Then we will take clause 14. -

Clause 14 was added to the Bill.

Mr. J. Bartley: Sir, T have an amendment to introduce a new clause
after clause 14; but in view of the fact that it may be necessarv to
introduce & new clause after clause 18, I would like to modify the wording
of my amendment a little bit and leave out the portion about re-number-
ing. I would like to move simply, that after elause 14 of the Bill a new
clause be inserted as it in found here, and then subsequently, with vour
permission, T would move an amendment for the re-numbering of the Bil
so.far as re-numbering is rendered necessary. I meve: :

“That after clause 14 of the Bill the following new clause be inserted. namely :
‘In aub-section (1) of section 27TTL of the said Act. before the words ‘a statement’
the words ‘three copies of' ghall be inserted’.”

The object of this is to gecure that three copies of the document
referred to in seetion 2771 instead of one should be supplied to the
Registrar. We will add the number of the clause later.

Mr. Presidant (The Honourable 8ir Abdur Rahim): The question is:
““That after clause 14 of the Bill the following new clause he inserted, namely : -

‘Tn sub-section (1) of section 2T7TL of the said Act, hefore the words ‘a statement’
the werds ‘threc copies of' shull be inserted’.”

The motion was aflopted.
New clause after clause 14 was added to the Bill.
Clauses 15, 16 17, 18 and 19 were added to the Bill.

Mr. President (The Honourable 8ir Abdur Rahim): Further considera-
tion of the Bill will stand over till 2-80 ».M. todsy.

The Honourable Bir Nripendra 8ircar: Subject to what other Members
may suggest, 1 would rather have it as first thing tomorrow than at 2-80
today. It will not take more than a few minutes for the House to dispose
of it, end if you take it tomorrow it will give a little time for us to
discuss the form of the amendment.

Mr. President (The Honourable Sir Abdur Rehim): If that suits the
convenience of the House, this Bill will be taken up again tomorrow.

THE REPEALING BILL,
The Honourable Sir Nripendra Sircar (Law Member): Sir, 1 beg to

move :

“That the Bill to repeal certain enactments be taken into consideration.”

This is the kind of Bill with which this House is troubled from time
to time. The whole object of this Bill is to cut off the dry branches as

it were, that is to say, formally remove from the Statute-book those Acts
which have now hecome obsolete and effete by reason of circumstances.
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There is & long Schedule. The matter has been very carefully gone into
by Mr. Bartley and by others and T do not know that 1 need mske a
speech beyond saying that there is no desire nor is it the effect of the
Bill, to cause any change in any law. 8ir, T beg to move.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
*‘That the Bill to repeal certain enactments be taken into consideration.”
The motion was adopted.

Mr. President (The Honoursable Sir.Abdur Rahim): The question 1s:
“That the Bchedule stand part of the Bill.”

Mr. J. Bartley (Government of India: Nominated Official): Sir, I
move:
*"I'hat in Part 1 of the Schedule to the Bill the entries relating to—
The Indiau Trusts Act, 1883 (Act 1T of 1882),
The Land Irnprovm_ent. Toans Act, 1883 {Act x:IX of -1&31,
The Civil Procedure (Amendment) Act, 1022 (Act IX of 1922), and

The Indian Forest Act, 1027 (Act XVI of 1027}
he omitted.”

The reason for this amendment is this. Take, for instance, the Indian
Trusts Act first. Our proposal was to repeal section 2 and the Schedule
of the Indian Trusts Act. Bection 2 says:

*“I'ne Statutes and Acts mentioned in the Bchedule hereto annexed shall, to the
extent mentioned in the said Bchedule, be repenled, in the territories to which this Act
for the time being extends.'

But by section 1 of the same Aet power was given to Provincial Gov--
ernments to extend the Act from time to time by notifieation in the
official Gazette. We are not absolutely certain that all the Provineinl
Governments who might use that power have actuslly exercised it. nor
are we cerlain that certain Provineial Governments mav naot in the future
wish still to exercise that power. The mame point arises as regards the
other three Acts 1 bave mentioned. I do not know that any harm would
be done by removing them from the Statute-book, but I am not certain
that inconvenience may not he caused. Therefore, when on going through
the list of these Acts very carefullv subsequently we found these four
Aéts about which we are not certain, we decided to omit them from. the

Bchedule. Bir, I formslly move.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““I'nat in Part I of the Rehedule to the Bill the entries relating to—
The Tndian Trusts Act. 1882 (Act 1T of 1882), '
The Tand Improvement Losus Act. 1883 (Act XIX of 1883).
" The Civil Procedure (Amendment) Act, 1822 (Act IX of 1822), and
" The Tndisn Forelpl.Act.;l 1927 (Act XVT of 1827)
Le u_r'nitted._"‘_. o ‘

The motion was a&oﬁted.
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Mr. Pretideat (The Honourable Sir Abdur Rahim): The question is:
"“That’ the Schedule, as amended, stand part of the Bill.” -

'The motion was adopted.

The Schedule as amended, wus added to the Bill.

Clause 2 was added to the Bill,

Clauses 8 and 4 were added to the Bill,

Mr. J. Bartley: Sir, I move:

“That in clsuse 1'of the Bill, .for the figures ‘1057 the figatén- ‘1938 Le
substituted.”

Mr. President (The Honourable Sir Abdur Rahim):. The question is:

o ;o .- . R T4
“That in clawse 1 of the Bill, for the figures "'1037" the figures '1838" be
substitnted.” -

The motion was adopted.
Clause 1, ag amended, was added to the Bill.
The Title and the Preamble were added to the Bill.

The Honourable Sir Nripendra Sircar: Sir, .1 move:
“That the Bill, as amended, be passed.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved :
“That the Bill, as umended, be'passed.” '

Mr. M. Ananthasayanam Ayyangar (Madras Ceded Districts and
Chittoor: Non-Muhammadan Rural): Though the clauses of this Bill are
few, the schedule consists of nearly 300 or 400 Acts. This is the first day
on which we are meeting. I had not even time to give notice of a motion
for referring this Bill to Select Committee. Much less had we time to go
through the several Acts. They are so many. Of course, I would like
all the Acts to be repealed. 'There is no question about it. If you want
to decide the point whether they ought to continue on the Statute-book or
whether they should be removed, more than ordinary intelligence has to
be exercised. However, intelligent and careful one of the Government
Members might ‘be, who is in charge of the Bill, it is possible that some-
thing might escape his notice. When & similar Bill was under discussion
in Bimla, there was a regular storm, when an amendment was introduced
regarding the Merchant Shipping Act. Some modification was sought to
be introduced by way of an amendment. Some days were spent in dis-.
cussing whether it was a forinal amendment or whether substantial changes
were sought to be introduced by going behind the provizions of an Act.
Similar difficulties might arise. As a matter of fact it has heen noticed
by the Gavernmient itself with respect to two or three Acts that they ought
to have continued them on the Btatuto-book so as to allow the Provincial
(Governments to exercise some rights vested in them. In cmses of that
kind, Government must move a motion for reference to a Bele_ct- Commit-
tee. Perhaps there may be no more such repealing Bills coming up. We
had one in Reptember. T would suggest to the Government not to rush
Bills in this way but move for reference to Select Committee, so fhat

greater attention might be bestowed on them.
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The Honourable 8ir Nripendra 8ircar: May I explair the position of
Government? My friend is not, of course, opposing my motion but is
only airing his grievance. This Bill was introduced in September and he
could have given notice of the motion for Select Committee within the
last six months. '

8ir Qowasji Jehangir (Bombay City:' Non-Muhammadan Urban): My
Honourable friend, the Leuder of the House, is using his *‘cleansing’”
broom with a certain amount of thoroughness. All T would like to say is
that T hope and trust that the broom does not carry away anything that
ought to have becn left. It is absolutely impossible for us to study u Bill
of this character .o

The Honourable Sir Hﬂpi__ndul Sircar: You have had six months.

Bir Oowasfi Jehangir: Even then, it is absolutely impossible to be able
to say what legislation ought to remain. I notice emong the Bills that
are to be repealed some insome-tax Bills. I trust that at the Finance
Member's back, the Leader of the House is not sweeping away all the
income-tax legislation in this country. At any rate, if he would make an
attempt in that direction, he would receive the cordisl assistance of many
Honourable Members. The responsibility for such legislation lies entire-
ly on the shoulders of Government, and we trust that they will not have
to move later on for reinstating Acts whioh they are now repealing.

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadun
Rural): T am really sorry that the Honourable the Law Member should
have intervened, because that forces me to have my say. The grievance of
the Law Member is that though this Bill has been before the House for
six months, none of us cared to table any amendment. The position is
this. One never knows the course of Government business. They are
in the happy position of needing no ballot. Thev can change their pro-
gramme exaetly as suits their purpose or convenience. Nobhody conld
have reasonably expected that this enormous Bill would he brought up on
the very first day. When the Legislative Assembly office sent out tle
agenda for today, it did not send out copies of the Bill, along with other
papers. If we had received the Bills even twc days earlier we could
have tried tc table some amendments. The Law Memher can sayv that
we should carry all the bundle of papers that are shoved upon us by the
office always on our backs; but our backs are not strong enough and the
papers are too numerous. We do not know when & partioular Bil! will
come up.

l‘r President (The Honourable Sir Abdur Rahim): Copies of the I3ill
were circulated long ago. They were thrown away?

Mr. 8ri Prakasa: Theyv are all very carefullv kept in my file at hom:
but T did not know that it was coming up todav when I left Benares.
When I arrived here T found out that this thing is coming up today wnd,
therefore, could not table any amendments. Of course, I could have
found a flaw on every line and every page of this Bill. Therefore, with-
out going into the merits of the question, I should like to add my little
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voice to that of my friend, Mr. Ayyangar. Of course, I am in favour of
repealing everything. Mr. Ayyanger said that no more Acte will now need
to be repealed. I don’t agree: the Government of Tndia Act itself has
got to be repealed. I have not given up hopes of that and generally T
favour the repeal of every Act that this Government pesses. The diffi-
culty, however, in the present case, is that this repeal i only a misnomer.
What it really means is that certain formalities have been fulfilled hy
amending Acte und the original Aets have got those amended sections in-
corporated in themn, and, therefore, these separate Acts are no more nececea-
sary.

You will remember that when a similar Bill came before the House
1e.0  On un earlier occasion T wanted to omit ope Aet, the Aet apout
' repression, hecause that particular Act had bheen pussed over the
head of the Assembly by the Governor-General under specigl powers vested
in him: a Bill that had bheen thrown out by the Assembly was put on the
Statute-book us an Aet. 1 feared u later generation might feel that that
Act was actually passed by the Legislature if it was repealed under the
Repealing Act in that particulur form when the clauses of the new Bill
had been incorporated in the earfier Act which had been originally passed
by the Legislature. I wanted the fact of the exercise of special power to
stand in its naked horror for &ll time. T am sorry that that ymendment
of mine did not find favour with this House, though I see that Mr. Bartley’s
amendment about omitting three Bille from this enormous list has been
accepted by the House. Anyway, I feel that some protest should be rnised
on this side of the House and 1 am glad iny friend, Mr.- Anatithagavanam
Ayyangar, and even Bir Cowasji Jehangir have raised their voices against:
the action of Gevernment. 8ir, T join in that protest.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
"“That the Bill, s8 smended, be passed.”
The otion was adopted.

THE INDJAN TEA CONTROL BILL.

Mr. H. Dow (Commerce Secretarvy): Sir, T niove:

“That the Bill to provide for the control of the export of tea from, aud for the
<ontrol of the extension of the cultivation of tea in, British Indis, be referred to a Select
Committec consisting of Mr. Kuladhar Chaliha, Mr. Brojendra Narayan Chaudhury,
Raizeda Hans Raj, Mr. Thirumala Kao, Mr. Badri Dutt Paude, Dr. Sir Ziauddin
Abmad, Mr. Akhil Chandra Datta, Mr, P. J, Griffiths, Mr, F. E. James, Maulvi fdur
Hasheed ‘Chaudhury, Mr. H. A. Sathar H. Essak Sait, Mr. G. D, Walker, Sir Girja
‘Shankar Bajpsi, Mr. A. K. Chanda and the Mover, and that the number of Members
whose presence shall he necessary to constitute a meeting of the Committee shall bs five.”"

8ir, in view of the nature of my amepdment and of the faet that
this Bill merely seeks to continue legislation avhich hus heen in force for:
the last four or five vears and I think with the general approval of the
community, the House will not expect a very long speech from ame. My
friend Sir Girja Shankar Bajpoi, to whom, it f¢ll- to introduce the Rill



THE INDIAN TEA CONTROL BILIL. :03

in 1'938, pmnted out thui_; the Government had tried to g’flve"éil’l’ect; nol;t‘hree
vl:'}:aol:e I;)r;ll;:?tﬂ:?\ mBE};-nwmg up the Bill, viz., firstly, that the industry on
e Bill was put forward should be responsibl i
the machinery and for paying for i inistration : secondry. r me
ving for its administration; secondly. th :
scheme should be made to work equi : , 9 atemt e
i vntve; _ quitably on behalf of all the i
gmlved whether they were Furopean or Indian and wh:ther ‘ihl:v we;:-
ig or small, and, t.hlrdl,v.. that the operation of the measure should not
press more herdly on India than it did on -

I the other countries who joined
in the agreement to which this Bill is to give force. countries who joined

. Sir, the present Bill follows the lines of the last Bill very olosely, and
it may be a -matter of some surprise that since that Bill when it was first
introduced was passed through the House without referring it to a Seleot
Committes, Government should now think it necessary to send this Bill to
a Belect Committee. But Government are well aware that there are
very many matters, some of them important and some of them ‘not so
important; ‘but all of them requiring very careful consideration, which
have cropped up in the eourse of the administration of the Act.

I will only refer now to one such matter which has been very promi-
nently before (Government, und that is that there has been a certain
arnount of dissstisfuction expressed particularlv by the smaller Indian
growers. One of the principal duties entrusted to the Committee is the
distribution of quotas. Appeals on that matter have come to Government
and in the course of the last few years Government have had to deal with
a very large nuber of thewe appesls. I myself have deanlt with these
nppeals and have taken a verv considerable personal interest in them. I
would like to say that T believe the Committee, in its administration of
this part of the Act, have tried to show fairness to all parties. But on
the part of the smaller growers in outlying places there is a very natural
feeling that, perhaps, the Committee does not deal with them quite fairly.
The reasons are that the Committee consists lurgely of o body of people.
who get their living out of tea, snd ark very intereated in the restrietion
scheme. Then, too, thev are people for the most part withont knowledge:
of local conditiors ard of district administration, and the smaller eultiva-
tors feel, T think, that their difficulties are not alwave thoroughly under-
stood. For that reason, I understand that there will be a move for the
appointment of a full-lime Chairman of the Committee, and one of the
principnl duties of this full-time Chairman, in addition to presiding at
meetings, would be to deal particularly with these cases of appeals against
export allotments, and it would be his duty to tour, and to understand
exuctlv the point of view which is being put forward by the appellants. So
far as Government are concerned, they are inclined to support this move,
but it is the intention of Government, if this change is made. to appoint
to this post after consultation with the Committee, an official who should
be an Indian officer with distriet experience. Government attach very
considerable importance to these smaller Indian growers of tea not onlv
getting a square deal, as I believe thev generallv do, but feeling that they
get it. That is the only point to ‘which T went to refer specifically. T
understand that there will be a large number of other amendments brought
forward, and therefore, we propose this somewhat_ large and reprezenhah\:e
Committee to deal with this small Bill. That i« all T need say at this

stage. Sir, T move.
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Mz, President (The Honourable Sir Abdur Rahim): Motion moved:

*“That the Bill to provide for the control of the export of tea from, and for the
-control of the extension of the cultivation of tea in, British Indis, be referred to a Select
_Committee consisting of Mr. Kuladhar Chaliha Mr. Brojendra Naraysn Chaudhury,
‘Raizada Hans Raj, Mr. Thirumala Rsao, Mr. Badri Dutt Pande, Dr. 8Sir Ziauddin
Ahmad, Mr. Akhil Chandra Datta, Mr. P. J. Griffiths, Mr, F. E. Jamea, Maulvi Abdur
~Rasheed Chaudhury, Mr. H. A. Sathar H. Essak Sait, Mr, G. D. Walker, Sir Girje
Shankar Bajpei, Mr. A, K. Chanda and ‘the Mover. and that the number of Members
-whose presence shall be necessary to constitute a meeting of the Committee shall be five.’

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
‘Mr. President, I rise to oppose this Bill if T can and to point out at least
some of the most important defects in it. I find that even Mr. Dow, who
48 B0 very anxious to pay a compliment to the Indian Tea Licensing Com-
‘mittee for its impartiality as between the big tea growers and the small
-ten growers, has himself been obliged to admit that there is a considerable
-amount of feeling in the ranke of the small Indian tea growers that they
‘have not been dealt with fairly by this Committee. He seems to think
that it is only a feeling. If it i8 so, there is no need why he should go
out of his way to offer the appointment of an Indian I. C. 8. officer as a
full-time Chairman of this Committee, because it is in keeping with the
.Government traditions that they need not care so much for the feelings
of the people as long as such feelings do not pinch them too hard. The
~ruth seems to be the other way about, namely, that the Indian small tea
growers have corae not only to feel but have come to experience a terrible
Aot of unfairness at the hands of this Committee in the distribution of the
-quotas as between themselves and these big people.

i

It is & well-known fact that it is only since 1920 that the growing of
tea has become more and more popular with the small tea growers.
Whether you go to Assam or to the Nilgiris, you will find the same thing,
namely, that a greater number of small tea growers have taken to tes
-growing and have found it a profitable occupation. They have, therefore,
tried to turn more and ore land to tea growing so that they could increase
‘their own incomes. But they have found to their surprise and to their
disappointment that this Tea Licensing Committee has come to exercise
sxtraordinary powers over them and expects thern to maintain a number
-of registers to satisfy a number of queries and to obey a number of orders
-emanating from this Committee.

It is mot surprising that in 1983 such a Bill as this was passed by this
_Hc:use without even a reference being made to the Select Committee, but
1t is certainly surprising that the Government chould even now give their
apology for irving to send this Bill to a Belect Committee. I{ is such
an important Bill that it needs no apology at all for a reference to the
“Belect Committee. 8ir, as & result of the last Bill that wes introduced

and passed inlo Act, A new zamindar has: gome to be established in this
-country,

~ Mr, President (The Horurable S8ir Abdur Rahim): The - Honourable
‘Member can resume his speech after Lunech, '

~ The Assembly then .adjourned for Lunch till Half-Past Two of the
‘Clock. ' ' .
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) T!ue As‘s.embly re-assembled after Lunch at Half-Past Two' of the Clock,
8ir Cowasji Jehangir (one of the Panel of Chairmen) in the Chair.

Prof. N. G. Elngl Mr. Cheirman, Sir, I was saying before we dispers-
ed for lunch that even under this Bill the Government do not seek to
improve the position of the small grower. In fact this Bill seeks to esta-
blis_h_a more efficient system of zamindari than we have had till now in
various provinces. It 18 well known how the zamindars have heen given
the right of entry into any pessant’s lands, to prosecute any peasant if
they find the peasants contravening anv of the sections of the laws accord.
ing to which, they, the zamindars, have come to exercise their powers of
collecting lund ' revenue and so on in various provinces. It i also very
wel known how most of the ramindars have come to misuse their powers.
That is why in various provinces today attempts are being made to enquire
how and to what extent the powers of the zamindars could be restricted
and the zamindari systera could be prevented from playing this mischief
upon the lives of our peasants. Then at this juncture to trv to re-establish
this particular Tea Expansion Board with all its powers is indeed a sur-
prise to me, used as T have been to unpleasant surprises even from this
Government of India. )

8ir, this Board is to have the right to demand written notices from
various tea growers for various purposes for the areas on which they grow
tea for the amounts of tea that they produce, for the amount of tea that
they seek to export and they have also the right to penalise peasants for not
keeping these registers properly and adequately, and it is not only the
right to prosecute these peasants for not complving with the various provi-
sions of this Bill that the Tea Expansion Board claims, but it has also the
right to impose conditions. It is both the prosecuting authority as well as
the Judge. What is worse, there is to be no appeal at all against any.of
ita decisions to an ordinary Court of law. If anyone is dissalisfied with
ita decisions, he has no other option but to seek the assistance, in one
case onlv the intervention of the Provincial Government and, in sll other
matters the intervention of the Central Government.

Sir, are we to be asked now to confer such arbitrary powers upon this
Ten Fxpansion Board? If we are to confer such vast powers upon this
Board, it is only relevant that we should pause and scrutinize the pro-
posed constitution of this particular Board. Thet:e _seems to be verv
little difference between the manner in which the existing Board has been
constituted and the future Board that is proposed to be conatttuto};!.
Except for a few unimportant changes the constitution seems tfo he tl e
same whether it is for the past or for the future. There are to be twab\’re
members, out of whom T am told on very good mlthon_tv by mv Honourable
friend who hails from Assam as many as nine will be Enropeans.h A
Board consisting of 12 members is to have nine 'Eu.rnpeana. Suc-bla
Board cannot really be expected to inspire confidence in anv responsibie
bodv of Indians, not to speak of the large numbers of Indian ten growers

themselves.

Sir. it would have been some sort of apologv ffn- the re-eﬁ{mbhlsl:;fm;:f
of this Board if Government had come forwarf[ with anv pmlmilunive-!v
creasing the strength of Tndians on this and. f-ru?d tn show 1;5 ;nnl,i ahme;n
that a majority of this Board oncht to be Tndians .nnﬁ nq“ J;eh men.
But even if & majority of this Board were to be Tndians. will we he :
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fied, can we be satisfied? My answer is in the negative. It is for this
reason. Such vast powers ought not to be given to any authority barring
the Government themselves; and ‘even if it is the Government that is
given these powers it must be a responsible and not an irresponsible Gov-
ernment like the one that we have today.

8ir, it is a notorious fact that most of our pesasants are mot able to
keep accounts, many of them are illiterate, most of them are too poor to
engage any Acoountants. They are not in & position to keep all the intri-
cate ledgers and other accounts that are expected to be kept according'
to this Bill. 1f they fail to keep any of these mocounts properly, it is left
to the discretion of any of the officers of this particular Board to take
cognisance of that particular failure of his and then get his own Board to
condemn him for failure to keep that account and -then get him fined
Rs. 1,000. Tt may be said that this partioular figure of Rs. 1,000 is only
the maximum. Normally speaking, it will not go as high as that, but when
the maximum figure is as high as Rs. 1,000, it is common-sense to expeot
that a fine of Rs. 100 cannot be considered to be too high from the point of
view of the Board, but from the view-point of the grower himself, a fine
of ewndRs. 50 is disastrousiy high, if such a power should he given to such
a Board.

‘There is the question of responsibility of the Government in the whole ™
affair  Why is jt that Government is not itself anxious to discharge this
particular funetion directly? Why is it that Government is so very anxious
to have the mediation of this Expansion Board? ¥s it because the (tovern-
ment wunts to be irresponsible even in this regard? Is it Hecause (fovern-
ment do not waht this House to have any sort of eontrol over the activities'
of the ‘thousands and thousands of officers and others who are to be ap-
point-e& hy this Board in order to earry out the objeets of this particular
Bill? Tf it is not that, why is it that Government wants to leave it to
this particular Board? Tt mayv 'be that the Government wants to say that
it wants to leave it entirely to the tea growers themselves who are interest-
ed in this. If Government is really serious about it, why is it it has re-
sarved to iteelf the right of dissolving the Board whenever it likes, dis-
allowing any -of its activities, cancelling any of the fines or any of the
aotions of this Board? Tf Government has reserved to itself such vast
powers of even dissolving this particular Board and taking as its own the
revepues, whatever balance may be left with this Board, why is it that
the Government does not openly come out and say ‘‘We are not responsible
for discharging all these responeibilities, we shall be held responsible by
the Legislature and by the public themselves for the manner in which we
try to protect the interests of the growers’’? '

The whole thing coraes to this. This Board is intended to be estab-
lished for the protection of the tea-growers. Tf that Is so, why not the
Government come forward and say that they are prepared to protect these
people and for that purpose they are anxious to have necessary powers
to control the expansion or restriction or the diminution of the ares umder
tea and they are going-to exercise those powers according o rules framed
by them and .approved by this House? Instead of that there are to be
one set-of rules to be framed by this -Government and enforced without
the mediation of this House and another set of rules or hyelaws to be
framed by thir Tea Expansion Board over which also this House has no
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control. Bir, the establishment of this Board is going to be no different
from the establishment of the Statutory Railway Board. Government
wapts to -enjoy all the powers without giving itself an opportunity of
rendering an account from time to time to this House or to the public
at large in this country.

_ Then, Bir, if we come to the growers themselves, even if the Tea
Expansion Board were to be allowed to Le kept completely under the
sway of these tea growers, how do we find the fate of the small growers?
How do they figure in it? I find from the proposed constitution of it
that only one, member is to be nominated by the Travancore Govern-
ment, another member by the Central Government to represent the tes
growers of Southern India. I know how these nominations are usually
made. They usually go to these big fry; it is these big people .who are
tble to catch the eye of Government and it is they who get theinselves
represented. They are already represented too well through these various
organisations that they have organised themselves into, and on the top
ol it some of them will get un oppertunity of getting themselves nominated
by these various Governments as members of this Board, with the result
that the amaller men or the smallest man is really squeezed out. It
is the smeler people who aré not properly organised. I may be told
indeed that the Travancore Government as well as the Central Govern-
ment are expected to nominate only some small grower from amongst the
small growers of these various places,~—Travancore and the Madrss
Presidency. But in actual practice it has so happened till now that even
in regard to that, Government have tried successfully in getting thase
people, who are least representative of the small growers. to try to
constitute such an irresponsible, irresponsive and unrepresentative Board
and then to confer upon it such vast powers over the fate of these small
growers and others; and then to ask us to give onr sanction to it is really
asking for too much.

Let us see whether this particular Expansion Board is expected to
increase even the efficiency in the production of tea. We find no
mention of it here. It is only intended to restrict the total area under
tea, controlling and trying to interfere in the ecouomic life of large
numbers of our tea growers in this country. We fiud that the lowest
production is 857 lbs. per acre whereas the maximum goes up to a8
much as 857. No effort is squght to be made to raise this minimum to
« higher figure and try to achieve a better average of production in this
country. Tndeed I find that no effort made or sought to be made to.
improve crop planning in regard to this as between these various pro-
vinces, We find that one province—Assam—alone lias got nearly 50 per
cent, of the total production for itself. Thera are other provinees.
Between 1885 and 1986 many provinces which did not figure prominently
in the earlier days have come to develop tea growing for the benefit of
their own tea growers. But thanks to this Tea Expansion Board and
the steps taken by these various European tea plantcrs, many of these
new provinces have been prevented from effecting as much expansion
of tea growing in their own provinces as really {hey need. To inke only
myv own province of Madras, you will find that in 1885 they had only
5.558 acres, whereas our growers camc to have 51,864 acres in 1926.
The ncreage has increased tenfold within that peviod, and between 1028
and 1980 it has again gone up fo 69,000. But between 1930 and 1985,

that is, the past five years in which definite efforts had come to be made
o o
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with the Welp of the Stafe by the ' Furspean tea growers, the acteage’ hak
figt £h6wn -as great an increase as‘one would have expected. It only
ro8é by about 7,000 or u little mbdte than 7,000 acres.” "The same thitg
ean be said of many other provinces. There ig & great' need for the
expansion of tea in various other provineds apart from Aséam snd ‘Bengal,
and vet because of this tight contiol over the expansion of tea and nb
cffort being made for redistribntion -of the area’ under tea as’ between
differont provinces, many of these provinces which really arvé badly. ih
nted of tew growing have had'to suffer very serfouslyfor want/ of wus
other equally profitable crap.: Thérefore unless the Government makeu
iteslf responsible for thc expansion or the 'restriction ‘of ‘the: arca ‘undot
tes all over India, adequate justice cannot'bé eXpected to:be done either
to small growers or t- various provinces which have not come to be major
tea growing provincés. T e oo
- Then we come ‘to the question of'.staff. I db not know how meany
thousands of -people this Board- is. alresdy employing either'at the top or
at the lower ‘rungs of its own servicds.. But wé know that most of ‘the
people at the top are today FEuropeans. They are paid very high salaries
and: provided ‘with munificent allowances nnd' in ‘eddition] they are’ alresdy
having ‘aome thousands of emplovees. How they employ these -poople,
through what weans, with what qualifications, nobody knows. ‘They da
not “evert puhlish .o report of their activities .with adequate details, and
we arc to have: many more people -employed on this basis. If :these
officers about -whase qualifications we dre not given any sort of assurance
are to have such vast powers as to. go'and interfere in the' economic life
of our peasants at so many points, and if these officers are to have no
qualifications at all or such as cannot be considered to be satisfactory,
and if there is to be no real governmenial control over ‘their activities,
then it bodes ill for our pensants indeed. If Government really wills the
welfare of our peasants, what it ought to do is to have. a sort of board
like this only, s an advisory board to help with its advice and experience,
buf that Government iteelf should undertake all the responsibility that is
toddy being discharged by this Board, so that we may know how
(overiment appoints all these officers, who they are and what they are
doing and how thex hehave themselves. Tt any of them behaves badly,
it ‘should he possible for any Honourable Member in this House to rise
in his seat and rnise a question or even’ question the authority of the
Government for having allowed thid man to behave badly either towards
the peasants or towards anybody else in the country.  Therefote, T am
opposed to the very prineiple nunderlying the establishment of this Board
‘and ‘the powers that are to be conferred upon it; and if by any chance,
the House accepts the principle underlying this Bill, then T would like
the House to have a close eve on the various dangerous powers that are.
sought to be given to this board and see that the Government is made
responsible for every major activity and major decision of this Board
and for every action of the gmployees of the Board. '

_Mr, K. Banthanam (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): Bir, I rise to a point of order: in the Statement of Objects and
Ressons you will find thet thjs Bill deals with subjects which are in the
Provincial List. As a matfdr of fact chapter JTI of this Bill deals with
items 20, 21 and 20 of the Provincial Legislative List. When this
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Yiegislatame. (doalb- with such ‘éubjésss;” Weh Teptlition' - goydmed*'p

sbotions' 108 | and 106 of the Govérdment of Indin' Aﬁt'?@wiﬂm& "
obiObjdcte'and Reuneons of this: Bilt- iteel! statds that  under Eection 108"
they have-got ‘bhe sonsetit.of' the Provincial Governors ‘fof this tegislation.
Yon will find thatibedtion 106 refers' only to legislation underfaken by the
Taderal Tegistature’ byireason” only of the ‘entry'in the Federbl "Legis-
lative . List rélating ' to.ithe imiplementing of tréaties ‘and agreements with
ofhdr countries. The whole point whieh T warnit to raise iz whether ‘this’
Bill is based . on:s o‘tresty or agreement with other countries by the
‘Government of Indin, 1 submit that it is not. This is only an official
réeoknition of sorte ﬁg‘tgémé_ﬁts_"bé'ﬁﬁ'gﬁbI';}ﬁi,e'l'l}[éat-é}]: interests concerned in.
the ‘ten i.i.f‘lﬁf'?'}"- "It capnob be cohstrued as.a freaty or agreement on
behalf of this couritr_y with other’ countries executed by the Government
of India; and unless it is such an agreement, this legislation cannot be
governed by 'section. #06: it hag to be governed by section 108. 'Accord-
g to -section 108, '6he DProvincial Tepislatures have to approve of such’
ldmislation and pasg’ -revlutions’ authoriding' the ‘Central’ T.egislature to
endet. a law .on the subjéct. I sabmit that as the consént of the Pro-
vinoisl Legislaturet: has' not been obtained and' as this is a matter which
.cdmefns the subjeets in $he Provinoial Legisltative List, this BiJl is not
:‘n Im(er.:: T ¥ _.._l.;‘ b ol e 1 . 1 iy R L] . .

O | I B PRSP b .
. Mr. Ohairman (Sir: Cowasji Jehangir): T understand thaf this is merely
. Bill to eontinue-the present ‘Act whitl is in -exi_sten‘cei‘” Lo

J;i ﬁ!.n. mw !AS.I?Bg&N]ﬂ.vﬁhst point that you have raised, ir; thig is
a Bill to continue in all.its main: features an Act which is at present
in, force, . .. ; . o oo

. Mr. Ohsirman .(Sir Cowasji .Jehangir): Leaving seide your point of

order, this is 'a Bill which. is intended to continue an. Aet which; will lapse;
and-if such a resolution as you contend is required, it ought to have been
required for the Acti which is in existence even now. -
' Mr. Bhulabhai J. Desal (Bombay Northern Division: Non-Muham:
madan Rural): Tt is the. divison of subjects in the new Act of 1835 on
which the peint is, based: the respective jurisdictions of the two Legis--
latures are in the Schedule—the ‘Concurrént List' and the two exclusive
lists. C '

Nr. H. Dow: I, think the Honourable Member's point "is that this
agreement to which the Bill ‘seeks to-give effect is not an i‘nberpnf.mnnl
agreement: that it is .merely an agreement: betweeri sectional interests
in the countries concerned. While it is true that there is such an agree-
meént between +the interests. concerned, the various Governments
concerned, in each of those countries, have ‘also undertaken to -give
legislative effect to these agreements in so far as it is necessary for
implementing ‘them, . aind, therefore, ‘there i8 an 'international agreemenb
within the mephing of 'the Act.” ;o .

s T e o
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My, M, Ananthassyanam Ayyangar:  (Madras Ceded Districts -snd
Chittogr ;. Non-Muhammadan Rural): Sir, the point is: this. I .understcod
the Goverpment tosay thet this agreement was,eatered.imto by ‘the
Government of India with the Ceylon Government and the 'Government
of the Netherlands. But unless the Government of India as the Govern-
ment of India enters into en agreement with other Governments, that:
agreement cannot be implemented by a statute of the Federal Legislature
or-by the Central Government because it is only sucl sgreements that
can be implemented under section 108. That section says: . '

“The Federal Legislature shall not by reason ouly of the entry in the Federak.
Legislative List relating to the implementing of treaties and agreements with other
countries have power to make sny law for any Province except with the previous.
consent. of the Governor, etc., etc.”

The point is now that this Bill does not seek to implement any agree-
ment entered into by the Government of India. Implementing treaties .
and agreements with other countries does not refer to agreements entered
into by any section of the tea trade in this country with a geetion of the-
trade in any other country nor even by & section of trade in this country
with the Government of any other: country. 1f agreements are entered
into by this country with Ceylon or Netherlands, then it is open to the
Federal Legislature to implement them, though those agreements might
affect subjects which are included in the Provincial IList. This subject
of the contrel of the extension of growing of tea in the several provinees
is certainly in the Provineial List because it relates to agriculture and to-

3 land also. Therefore, 8ir, but for the provision of section 108
relating to the implementing of agreements and treaties with:

other countries where the Government of India as a whole ‘may represent
all the Provincidl Governments,—the Government of India on the one
side on behalf of the Provincial Governments and foreign Governments
on the other,—the Government of India can be the spokesman. That
is included in List No. 1. If you will kindly refer to that list and the
way it i@ worded,—it is at page 209, schedule VII, Ttem 8, External
Affairs,~—~you will see it is stated there—''implementing of treaties and
agreements with other countries, . ............... " —we are concerned with
the second one,—the implementing of treaties with other countries,—and
though the subjects coming under agreements are included in the Pro-
vincial List, yet by section 108, it is specifically provided that the Federal
Legislature mav pass laws and the implementing- of such laws and
agreements shall be with the copsent of the Governor; that is to 88y,
though these treaties and agreements might relate to subjects which are
specifically provided for in the Provincial List, they could be controlled
by agreements by the Central Government. To that extent, an excep-
tion is made in favour of the Federal Legislature, but hefore the Federal
Legislature can have jurisdiction, the agreement, according to my friend,
Mr. Santhanam. who raised the peint of order, must show that the
Government of India as the Government of India entered into it. It is
not clear from the Statement of Objects and Reasons. On the other
hand, it seeks to say that those agreements have been entered into by
the respective trades and teu growers. Please refer to paragraph 2 of the

Statement of Objects and Reasons where it is stated:

_ ‘Mepresentatives of the tea industry in Indis, Ceylon snd the Nétherlands :Indies
have executed an agreement providing for the renewal of the scheme for a :further:
period of five years from the lst April, 1938, After chreful consultation with the varions:
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sintevests. affscted sid thie Provincisl Governdddins’wsll s ohs TidEa Phatel condlimed
ﬁﬁgﬁgﬁw«wt have decitied to. give oficiel recognition Yo the Tenewed tea
o) il Y g t i i

= i le_sil].ﬂ:i_oii mbging unmg:ﬂ the Provigcial Geyammonu.hu.l &lso been

It does not state ., . .

:ﬁill?r. H. Dow: Has the Honourable Member reud the preamble to the

re Lo ..
. Hr M, Ananthassyanam Ayyangar: Yes, I-have read it. I shall again
aead it. ‘“Whereas it is expedient, for the purposs of implementing the
agreement which the Central Government has entered into with the
Governments ‘of Geylon sud the Netherlauds Indies to give effect to the
provigions. of the International Agreemwent............... " Therefore, it is
easy for my Honourable friend to say:that the Government of India has

entered into &u agreement . . . .
' Mr. B."Dow: I have'said so.

Mr. M.’ Ananthagayanam Ayyangar: Yes, but before you pass it, let
us make sure that the Government of India also has entered into it,
‘because there seems”to be a difference between the preamble and the
Btatement of Objects and Reasons. Let us therefore have a look into
ihe agreement before we proceed further.

Mr. Ohairman (8ir Cowasji Jehangir): Whether you see the agree-
ment or not, it is a matter of ‘arrangement between the Opposition and
the Government. The fact is, there is an agreement, which is mentioned
in the préamble, and I hold that the point of order is not valid.

Mr. M. Ananthasayanam Ayyangar: Sir, I rise to smother point of
worder. I want to know if the consent of the Governor has been obtained,
.and if so, I would like to see the consent of the Governor, because, Sir,
I find that the Governor, under the Government of India Aect, except
where it is provided that he can act on his discretion or his individual
judgment, shall always consult the Ministers and without his Ministers
‘he has absolutely no jurisdiction to give his consent . . . .

Mr, Chairman (Sir Cowasji Jehangir): What is your point of order?

Mr. M. Ananthasayanam Ayyangar: My point is, if the Governor has
given his consent in consultation with his Ministers, and if so, I want to
see the consent itself. The Governor has sbsolutely no right to give his
‘consent except in consultation with his Ministers, and he is bound
by their advice under seotion 50. Under section 108, clause (1), with the
previous consent of the Governor, etc., it is not stated it is in his discretion
.or individual judgment. Tf you will please refer to section 50, it is & ated
there that ‘there shall be s Council of Ministers to aid or advise the
Governor............... ', The second clause relates to his individual judg-

ment. Therefore, it is not clear whether he has given the consent in
consultation with his Ministers whose opinion shall be final.

Mr. Chairman (Bir Cowssji Jehangir): M you will look st the Bick.
of the Bill, you will see this.
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My M. Anapthasayanam Ayyanger: I have seen ik Tt isrstated: theve:
'.‘Th';p’:vious .consent-necessary under sub-section (1) of seétion -100 6t
the Government of India Aét, 1986, for fhé énsbtiient of the ' fpv‘lsipp‘s
of Chapter IIT of this Bill has been given by the Governors of the pro-
vinees concerned’’, and it is signed by the Secretary. o

Mr. Ohairman (Sir Cowasji Jehangir): Yeur point is ‘thdt -thisMate-
ment may be incorrect, that it may not be s properly qualified consént.
As far as the Chair is concerned, it must take it for granted that whem:
it is certified that the eonsent is in -order;/tliem:it:is 3 veder. "It for
the Honourahle Member to prove that it ig-'not in ‘order.” Unless' the:
Honourable the Leader of ‘the House is prepared to mske n staterent
and confirm the statement just made by the' Opposition, the Chair must.
hold that the consent is in order. . Thé Chair is quite prepared ‘to =llew
him 56 make a statement if he wants to. - SONSIEREE :

ot Y i IR

The Hoaourable Sir Nripendra Bircar (L.aw Member): J Bisve n iffi-
culty in confirming what has been stated at the back of this“Bill. hen
we receive a consent, we must presume that it is a copsent, ~validly, given.
We cannot presume that somé Ministers havé not beén “constlted and
therefore it is invalid, and if there is any substance in that, it is more
for my friend t& prove it by some evidence. - '

Mr. M. Ananthagsayanam Ayyangar: Here even with respect to nomi-
nations by the Goyernment of Madras, the Gentral Goverpment bas- taken
over their right to nominate a member under the clauses of the Bill. .

Mr, Mmm (Sir Cowssji Jehangir): That' is another :point,

Mr. M. Ananthassyanam Ayyamgdr: T' wondér 4 the ‘Governmehit of
Madras, which means the Governor and his Ministere who are in a
majority will endorse that their right of nominatioh can bt taken away
by the Governiment of ‘India. 1f the Goverhor himpelf gives n consent
or ‘sanction, -it' is not valid.- -1 want to know if the Governor as &ich
with his other Ministers and at a meeting of the Ministers vated fot this,
otherwise his consent is invalid. ' ' '

The fHIm:]oﬁl"lb!e Sir Nripendra Sircar: Under section 50 of the Govern-.
ment of India Act, all executive. action of. the, vernment .of mgprovince
shall be expressly taken in the nai‘ga"%,'?_\fheﬁ;gg\réthr-‘f, This. 'q;d’“ém’l&
action has béen taken in the name of the Governor, snd we presure,
unless the contrary is shown, that it has been. properly done. We cannat.
go behind it. ; . o '

- Mr. Obairman -(Sir Cowasji Jehangir): So far gs. the Chair is eon~
cerned, 1t must take it for granted that the sanction was obtained legally,:
apd it ig according to the Act. . There <is no evidence to show it.is. not,
an t'l'n___e ,ICha._l_l_-- must accept. the statement of the Gavernment...Jt weas e
sanction obtained in a proper manmer... ... . .o e i e

is_f.,u:. oM. Angnibassyanam Ayyangar: There s intritisic m&aﬁé{paﬁgm
not ..... L I I T R R A St B & £
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Mr. Ohairman (8ir Cowasji Jehangir): The Chair has: given its tuling
that, the sanetion has_ heen obtained in a proper munner, unless you can
qrove the contrary. The Chair is quite prepared to listen to the 'glunﬁuf-
able Member, ... . L ' ‘

~ ‘Bardar Mangal ‘Singh (Enst Punjab: Sikh): Sir, 1 wish to make only a
gw observations 'on this' measure.” This Bill, 8ir, us the Honourable the
Mover hds pointed out, seeke to continue the previous arrangements made
in régard to ‘the export and cuyltivation of tea. So far as the restriction
on' the export of tea is ¢oncerned, I have no quarrel, but as regards the
restrictiont on the cultivation of tea, I submit the provision made is rather
drastic. Most of the tea planters m this country are Buropeans, and by
this measure Government wants to safeguard and perpetuate their vested
interests. . Bi#, I would request the: Homowrible the Mover.of the Bill,
-whilé in the Beléet Committee to see that no restrictions are put on the:
emall ted growers, while some restriction is put-on big tea growers.
- .+ As regards the Licenstng Comumibtec iliere was only” one Indian on the
previous Committee out of twelve members und the Chairman was elected
by that Committee. As the Honourable the Mover has himself admitted,
there were ,several complaints on the:part of small Indian tep growers
and the matter often came up before the Government of India. Thera
have been serious complaints about the assessment of the quotas. 1 do
not. gay that there has heen corruption, but. I-hawe no hesitation in saying
that there hns been a certrin amount of favouritismm and jobbery. On the
new Committeo there will probably be 3 ‘or 4 Indians, but I submit that
that: number is quite insufficient and I hope that the members of the
Belect. Committee will. so amend the. eclause that the Indians are in a
inajority on:that Committee.. The Europeans may be larger in number as
tea plantems, but, after all this is our ecountry and most of the consumers
are Indians and it is but natural that on this Committee Indians should be
in a roajority. I welcome the. announcement by the Honourable the
Mqver of the Bill that the Chairman of this Committee will be an Indian.
Through. the Chairman who will, I hope, be appointed by the Govern-
ment of Tndia, the latter would be able to exercise more control over this
Committee.. ;- e

“ During the past five years this industry hase bheen enjoxing perfect auto-
nomy in ‘this country.  I“do not knoty whether:the Government of India
kave ' interfered in the affaird of that Committee. Merely’ because this
Bifl ‘geékd to comtinue the previous nrrangements it will not do to say
that this Bill is' not' important, not will it do to say that on the last ocea-
diom ‘when this Bill was passed it was not referred to n Seleet Committee.
I Submhit that this Bill is very important and it introduces certain drastic
provisions in the economy of our country. ‘T carefully listened to the
gpeech of the Honourable the Mover of the Bill, but he did not sey any-
thing about speculation in the matter of selling of quotas. Tt is common
knowledge that the quotas are sold to speculators, and in thig respect
the greater the speéculation the more dv the tea growers suffer. T hope
that - the ‘Belest 'Contmittee will intvoduce suitable provisions eo that the
selling’ of quotas to' miore than-third party i prohibited. The quota may
be ‘sold t6 one persorm ‘but he #hould’ not be alfowed to transfer his right
to export tea to-anothier man. T hope T have made myself clear. Tf we
allow: the selling of quotms indefinitelv, there is great danger of specula-
tion and it can be so manipulated that the price of the quota is kept down
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[Sarday Mungal Singh: ] DN R TRUR O Y
artificially and the result will be that the, tes gr_owe_; will suffer whom this
Bill wants to benefit. 1 therefore submit that ~a provision should be
introduced in this Bill by which speculution will be prevented. =

As regards the composition of the Committee, I do not see-any member
from Dehru Dun or the Kangra side. I hope that my Honourable friend.
Mr. Hansraj, who is on the Select Committee will press this point. As
is well-known, ten is grown, though not in such large quantities as in
Assam, on the Dehry Dun side and in the Kangra valley, and there should
be somebody to look after their interests on this Committee. With these
observations, 1 support the Bill.

Mr. Brojendra Narayan Ohaudhury (Surma Valley cum Shillong: Non-
‘Mulbammadan): Having been proposed for the Select Committee, I had
not intended to speuk on this motion, but what has transpired in this
Houre urges me tp rise and say a few words. We: have not vet been
ansured whether there is uny ngreement or treaty between ithe three
(Governments, those of India, the Netherlands and Ceylon.

Mr. H. Dow: This is 2 matter on which vou have already given a
ruling, Sir: . b

Mr. Brojendra Narayan Chaudhury: I should like to know the date of
that areement. Tn the absence of a definite assurance, in the abrence
of proof that a treaty between the three Governments and not merely an
agrecment betwen cortain interests has been entered -into, it would be
quite unsafe for this House to g0 on with thisx control scheme. Bupposing
at the end of the vear the growers in Cevlon or in the Dutch Tndies
were to back out of this agreement and begin to flood the world market,
our Indian producers would suffer immensely because we have restrict-
ed our production, T would ask this House before it proceeds to vote on
this Bill. to be fully nsaured by facts and figures and by date of the treaty
that there is an actunl treaty in the veal sense between the threz Gov-
ernments. Anotheér thing that T wish to draw attention to is the pre-
sence nf mv Honourable friend. Mr. Griffiths, who represents the European
tes interests. just behind Mr. Dow and instructing bim. Appearances are
said to be deceptive. But they are not so always. 1 am afraid that the
reply to be given by Mr. Dow will largely be the version of the European
planters regarding the Control Board. I think it proper that this House
must not be misled by one version of facts. T would like to place hefore
the House the Tndian version. My Honourable friend, Mr. Dow, began
by saying that the Tea Control Board has not been unjust to the Indian
planters. But the small planters have complainad ngainst the trestment
of the Board and our principal object now should be to legislate so that
those complaints may disappear. The Control Board has not always been
just.

May I draw the attention of Mr. Dow to a oriminal case which was,
& few months ago, launched in the criminal court in South Sylhet against
a small Indian concern for exteuding the cultivation of tea against the
provisions of this Act. The court has found it was old cultivation and
the prosecution was unjust. I believe that was the first criminal proseeu-
tion under the Act. T quite agree that some sort of criminal provision
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is necessary in order to stop unamnthorised cultivation ; but ‘my camplaint
is not againat the provisions of this Bill but against the way. in which the
Board works. This House should not think that simply because the Indian
planters have not created a row therefore there are no complaints against
the Control Board. At any rate the Control Board as constituted under
the last Act cannot be allowed to go on. It has been proposed to put an
Indian official as Chairman. That may go a little way towards improving
the position but not much because most of the members of the Baard will
be elected by the Ruropean tea interests. These are generally very busy
businessmen with big ideas. They cannot understand the difficulties of the
small Indian planter. They do not realise the difficulties of the small man.
By the way, I may tell the House that thore are very few big Indian tea
planters. Their number can be counted on one's fingers. The basic fact
is not realised that the vast majority of Indian planters began their career
late, only just a few years before the depression began, and, therefore, they
have their financial :difficulties a8 ‘well as the difficulties of small cultiva-
tion which cannot pay unless and until the ‘amount of cultivation iy raised
to a certain minimum. Y know that under ‘the rules ‘of the Government of
India a certain minimum size for tea gardens is fixed but that minimum
may be required to be raised. I believe that is what my friend,
Mr. Mangal Singh, wants—that we should he more liberal towards the
emall planters in eranting parmits for extension of cultivation and refuse
all extensions to the big estates..

One thing that will strike Honourable Members of this House ir the
Pprovision for the representation of the Indian planters in the Assam and
Burma Valleys by nomination at the hands of the Government. We have
provincial autonomv in the provinces on a very wide franchise and it is
rather archaic in the vear of Grace, 1988, that the Indian pl'anters of the
Asgsam and Surma valleys should not be allowed to elect their own repre-
sentatives. Complaint has also been made by the tea planters in the
Native State of Tipperah. They want that thev should elect member
to the Board. The Government of Travancore have prevailed upon the
Government of India to give the ten erowers in that State representation
but T do not know how far Tipperah Btate has moved or will be successful.
On behalf of the planters in Tipperah, I do claim representation for them.

e most important thine deslt with by this Bill is the crop basis.
It i?flﬁmnosad in the new Bill to leave this matter to be determined by the
rules to be made under the Act. ‘We suspect, and our suspicions are often
correct, that these rules will be made by somebody outside the Government
of India and that Mr. Dow will simply sign it and pass it on after looking
at the draft for a few minutes. I think that the basis on which the quan-
Yity of the crop is to be determined ought to be provided for in the Act
itself. It may be said that this is intricate and going too much mt'o
details. Agamst that argument, I would point out that in the Workmen's
Compensation Act there are far more detailed ma@ters dealt w1_tl1 in the
schedule to that Act than what the crop basis requires. To err is human.
Some of the decisions of the Control Board are sure to be wrong and
there should be an authority to which appeals ghould ha mads There
ie'a board of avpeal working very successfully in Ceylon. My fm'and.
Mr. Ranga, has thrown out some good suggestions. Bul.h at the same fn!‘ﬂ‘:;?.
I am sorry to say, he has misconceived some of the provisions of this 1;!11 .
This Bill is not intended to extend the sultivation of tea. On the otﬁe:
tiand its object is indirectly to restrict the crop and directly to restrio
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i ifMr: Brojendra Naraysin Chsudhury.}: _ s o
Hirther extension of cultivation. 8o far as thq‘-axiﬁtiﬁg:state"ii_‘jeohcemeﬁ‘; ried :
gvery planter is growing as much’ tea as he wishes. Prudence dictutes
gifn' td voluntarily restrict the ‘ctop for fear of glutting the intétnal market;
only, he must not bring in new areas under culfivation. The control is on
the export side, so that the foreign prices Zuy hot drop.  As a.result of
fiot restricting by law the production and internal sale, my friend, Pro--
fessor Rapga, has hig tea in the wholesale guotion market st five annas &
sound whereas we are selling tea for export,at ten annas a pound. There-
forv, the consumers of India are being benefited at the expense of the
foraign countries. = With these words, T support the reference to n Seleob-
Committee. - .

Mr. Badri ‘Dutt Pande (Rohilkupnd and Kumaon Divisions: Non-My-
hammadan Rural): Sir, theré has been a sugar control convention very
recently; thén we have this ‘tea control “Bill; then’there will be a mifk
control, and then birth eontrsl #dd thén ‘will be:the salvition ‘of Indla?
(Liaughter.) " Bit, whether &1l thig will lead to the ‘economic o political sdl:
vption_ of India we @0 riot ktiow. ‘Sir, T rsg because 1 come from a hilk
district growing tea. Tea was growing wild there before the advent of
the English, 50 we have not learnt this vice from the English but the
Hil-men were drinking it long before the advent of the English here. But,
the three tea-growing districts—Kangra, Dehra Dun and Kumdon—do nnt
come into the picture at all; they are not represented at all here,. although
to. my knowledce, Kangra produces abqut five lakhs of maunds, Dehrg
Dun about ten lakhs, and Kumaon about three o four lakhs of maunds,
No :representation. hag however been given to these three districts and L
think. they should also be given vepresentation on the Committee.

i

.+ Reeently various poiats bave been brought to notice by other speakers
but what L have: to-bring to the notice of this. House is one important
statemont of our great national leader, Pandil Jawaharlal Nehru, who went
to Assam very recently. This is what he says: “'I will only now say this
thet_the tea grower does not come into the picture at all either in this Bill
or anywhere else or in the Governmeni of India Act, because .provision
has only been made for the forty-fourth cousin of the bureaucrat and not
for the man who produces tea there and sweats and labours all the while."”
(Taaughter.) o : "' ST T

.I.would seek the apology: of the House for reading out shis statement
of. Pandit Jawsharlal Nehzuxigtextcnw S 8 : )

‘“The tea gardens cover it good part of Assam end'thé Province might, indeed, Bé
aplled ‘the land of tes.'- ¥ passed by !innumerable such gardens, especially ‘in Upper
Assum, aud they -had a.prosperous look ahout them. : A tea garden can be ‘jndged 4o
spme extent Arom. its external pppearunge and F muat say thab most ot these gardens
in .the upper valley.looked clean and efficiont. more so than the gardens I had seen
some vénrs ago in Ceyloit. The bushvs were meat #nd close fogether and their surfaces:
formed an unbiroken and uniforin expanse. o o ' ) e
'But the shitie of the shpé ‘is not- s teést ‘of 'ita fitnesa or the eomnfort it gives to
thie:wearer. T-suppose the garden labourers dre not tooked upen as' the 'wearers #f
the mhot in!question. . But: I was more interesed in. fhem than in:she .quality of the
tea. produced of the dividends. of the companies. And . the logk of ,tlyese . Jabonrerss.
fagn and_ women, was, not good,and thein complainty. ere many. Some ppogress has
beed wmitdlg ih liw at feost. Fram the days when 1beka’ ’3:»@' “werd indentprdd coolies
afid’ practicelly in bondage. Buy, in 'wffec;(1 Gk ¥ ¢ -d?f:ﬁné*hu riiadé 8’ wberi
differemce 40 thiehy lives,.. Fhey. bad-d' hented Jooktabdit them; snd:fest peehed-owt
of their eyes. They were poor, of course. . ’

A
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'lhoy have no orguuut:on and not ﬂbﬂd to, have any."” 0

. Sir, tlmtm 8 gerious accusqhon S s

“I am told that outsiders are not eneounged bo go there or to ths:r lines' angdi
'!hey live more or lesa secluded lives. They have been given special representation” 'ﬁ
be' Provincisl" Amm ‘but the measure of their belplessppus, is this, that .their
‘woucaHed mmmlm rqpmmt the interests .of their employers and alWays side:
with them. They ot elect the people of thair choice. This is & deplosable
state of affair trD ll:bm edy this utter. ’help!usnels ie’ ‘!.ar moke ‘important. than some:
,Rutuxna‘ Teglslat?ﬁm ove ntinor gno\*mm RARA A

¥ 'Then, another thmg which he says is thls

"j was surprised td'learn that the ten compamies paid- emdm;ly little in tho wur
6f revenue to the State for the land occupied by them. They pay far less than the
brdiviery agriculturist. | Why this .particwar, fsvour should be shown to them 1 do not
know, It seems, \;nimt ta the Btate and to the agncultumts oo

" Sir, these ate the cmnplsinta of our grest national leader Paud&
Jawaharlal Nehru,'T ‘say that qne. representative should also be given
to the labourers there who constitute the bulk of those affeated. It is [
of their sweat that we gt our afternogn or morning tea, and the toilers.
should slso have their representatives in this Committee. Sir, evervwl;a
the poot under-dog. does not .come into: the pioture but only those people
who have their dances; dinners and .drinks every day who come into t
forefront’; their whiskies arid- sodas arel a]l reserved but not the needs af
the under- dog, who has got pmly one -fricmd here, Professor Rangs, who
however, is ahsent just now, and I say that one representative at least
‘wHould be given' to them. - (Aw Honmowrable Member:  *“What sbout
Mr. Joshi?'’) Whether it is Professor Ranga or any other man does not
matter, I nay, but all the niceties of life are what vou call the monopglies
of those Benches and all the trash is given to this side (Laughter): thut
is, income on that side, and tax on this side. So what we want is that
the under-dog whq produces tea should not be lgnored and he should be
sllowed ta organize himself. And why pot? This is only prevented by the
planters’ zpolum and seberdusti. Wh\ should not the labourer be allow-
ed to ors,u,ruze hlmsalt and to.re pu,acnt his grievances? 8ir, T think ond
representative should be given to Kangra, Dehra Dun and Kumaun, the
three districts which grow tea, among others, in the hills. - And then thera
should he no restriction in the a”ncu},tu;:g, thare may be restriction in t.he
export of tea,—because commercially tea grows wild “and some people may
be haiiled up for illicit growing but that would create hnrdships for' the
As far as’ posmhlr* lnws should not be doercive but should

gmall: grower.
onlv be preventne and permissive, W‘th these words, I support t’ne
motlon ' _

Maulvi Abdur Ralheod Ohaudhury (Aﬂsarn Muhasmmadan) : Slr. 'I.
had uo mind to speak at this stage of the Bill. But on second considera-
tion I thought that I should speak something. The last Tea Control Bill
Wias pmsed as. 8 rosult of an agreement between the three tea- prodneing
oountries. We hear that this agreement has - been renewed and that it is,
on'pecount. of this agreement. that this Bill is going to be enacted. I
think the House has got. the right to know on what condition this agree-
meny hiig béeh renewed. T would' Hke to know whether it hus :'been:
rem-we&‘ ‘on the conditions prev 1lmg in-1688." ¥ must admit tha.i the
Tea Control Act of 1988 came to rescye of the tea mdustry, es t‘gecm
of the il “tea' &ng owhed by Fhdlang. ;{mat also admit’

Comititittée appointed under ‘thie Act d‘lm performed their duties fsi
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Maulvi Abdur Rasheed Chaudhury.] Lo R
nicely. But this does not mean that nobody has got anything o speak
_against the working of the Licensing Committee or the working of this
‘Act.

There are complaints against this Committee, some of which are serious
.and others are of a minor character. Tirst of all, I wish to refer to the
r 1 have a great complaint about the »xport

iﬂsability-oi the export quota. _ 't the A
quota being made saleable. First of all, it has a tendeney to weaken the

emall tes estates which are in need of monev and are ready to sell ‘their
tea at whatever price they csm get. But this is not so serious. The
worst thing is that the saleability of the export quota is trying to make
“the growers unlearn what they have learnt in the line of making tea. Thore
_are many gardens who will not make any tea at all but would sell their
“rights to others and just pay for the wages of coolies but would not meke
-any tea. I am afraid if this state of things is allowed to continue, many
“ten growers will forget the art of makipg good tea'for which there is s0
great a demand at present. ' ' o

“"Then, Sir, the working of this Licensing Committee seems tq me, to be
«zather arbitrary. We do not know on what consideration the cron basia
was determined on the crops of 1920 to 1933. How was it that the crop
of previous vears was not taken into consideration? Take, for instance,
-some of the tea gardens which in 1925 might have been producing s crop
~which' they-could not-preduce in 1920 to 1988. '

'[At this stage, Mr. President (the Honourable Sir Abdur Rahim) re-

-sumed the Chair] - .
TIf the bagis of 1925 to 1928 were taken into consideration. manvy of th

gardens would have been benefited. :

Then, Sir, ar regards the constitution of the Committee. In the pre.
-vious Act, so far as Assam was concerned, two members Were to be nomi-
«nated by the Local Government. According to the present Aect, this nomi-

nation is now to be made by the Government of India and not by the Loenl

~Government. Had it been made in consultation with the Local Groveru-
ment there would have been something in it. I do not know how the
~Government of India can find out a svitable man for the Committee with-
-out the heip of the Local Government. '

Then, Bir, over and above the tea grown in the province of Assam,
‘there are tea gardens in the estates of Tipperah and Chittageng. 1
believe the acreage of Tipperah Hills is not an insignificant acreage and
in all equity Tipperah should have a representation on the Committen along
‘with Chittagong. Both the places should be represented on the Com-
~mittee alternatively. : :

The rigour of the whole Act har fallen on the extension. The big
-estates can manage without an extension for a decade or for two decades
+or for even half a century but small estates are bound to suffer. If the
amsll estates are not allowed to expand themselves, then their exiinetion
“is sure because they will not be able to do any plantation on virgin soil.

Phen, the other mysterious thing is the distribution and the gquantity.
-of this extension to individual gardens. I do not know om wh:il:‘ .ba.;iva
~they have classified economie estates and economic companies. So fsr as
gy knowledge gaes, an aconomic estate, if it is owned by a praprietor, onn.
+extend fo the area of 150 acres and if it is owned by s company, thea it



N N THE INDEAN TEA CONTROL. BILL, m‘

can extend to 800 acres, I think there ought to hawe been some other
basis on ‘which ¥he extension .should have been allotted to different estates..
This ‘economie and - uneconomie basis is not sufficient. . The old’ estate,
thlee' for instance, :of. 125 acres is now. exhausted and if the proprietor can-
not extend his ostate, it is sure that his estate will go in the course of &"
decade or so: Bo, we are quite justified. in our complaints so far as the dis-.
tribution of the extension area is.concerned.

These sre the main points on which T wanted to speak at this stage,.
I hope to have another opportunity of speaking when the Bill is taken-
clause by clause.

" Dr. 8ir Ziauddin Ahmad (United Provinces Southern Divisions:
Muhammadar Rural): Sir, 4he object of the Tea Cess Committee is.
primarily to raise the price level of tea, because we have seen that in the-
days of depression the price of tea had fallen to uneconomic level and thas.
the tea producers got- no profit and good many of them were frightfully in-
debt. The Téa Cess Committee hes redlly saved a ldrge number of tea.
growers, both Indians as well as Englishmen. There is no doubt that the.
work which they are-doing is very valuable and we have only to examine
the details of their working.

Theére was one point raised by my friend, Mr. Pande, and I would like-
to refer to it.” I have already referred to it several times on the floor ofi
the House and whenever I get an opportunity I will press it.” The point is-
that we have been catching the wrong end of the stick in settling the:
questions between the employers and the employees. The fundamental
point which T think we ought to take up is this that the labourers must-
get the minimum wage which is mnecessary for their existence, and they-
should participate in profits. The capitalist should get bank rate of
interest and the depreciation charges and a share in profit. Whatever-
ig left as profit after paying wages, interest and depreciation charges ought
to be distributed in eertain proportion between the employers and the
employees. This principle which I pressed on many occasions I take the-
liberty of pressing again on this occasion, that the workmen and the tes-
planters must have some share in the profita which they earn on accoun$
of the working together for common object, i.e., the suctess of the-

industry.

Question was raised about the unfair treatment to certain tea growers.
Mauy I draw attention to clause 81, where a provision is made that in case
a person is aggrieved, he can always appeal to the Local Governments
and now the Local Governments are the governments of the people and’
we cannot say at this moment that they will do injustice to any class of
tea planters. The provision to meet such emergency is already there.

One other question was raised and it is also very important, that is
about quota. I think that we ought to have quota system. It is unavoid-
able, but the quota should not be s fixed proportion of the entire land,
this proportion ought to be a variable quantity. In the case of big planters,
we should give them comparatively small ratio and in the case of smaller:
planters, we should give a bigger figure. I submit that this ratio of quote
should be different in different cases. We should work it out on some
principle. There was one objection raised by my Honourable friend abous .
the sale of the export quota. Tbis thing has got some advantage and I
think we should not ignore it. That is, that small tea planters cannot have .
access to the export business and the best way they can export it is to selk’
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1t,§g‘:ﬁm Yigget firmis twho will expm ﬁw e, Fhis. pmmions I submit:
| ajr one and it i8 in the interest of the smaller vtea planters, but at the
e time 'there is a danger of its being misused. I¢iisi quite possible thaf
somje class “of” monay-lan&erd may spring up''in ‘this .trade as:we: find in
the case of agriculturists’ “These’' money-lenders: not having any -intexest;
in tea itself may perhaps begin 46 ‘purchese the export quota from the:
various ted estates on uneconomic basis and thus create certain difficulties.
‘This .danger; which. exists ought to_be a.voxded and I hope the Select C6m-
mittee will look into the matter. "

_ There is one other point to which T should like to draw attention. From
personai experience I ban ssy that'this' Commitleesis doing wvery.-good
a?id usetizl ‘wo XE in increasing the sdle of tem in the: eountry iteelf, amd.
thug helping in ‘an indirect ‘manner the larger production. One peint: 1.
sHould like to draw the attention of the House to—I did not know myselt:,
before, probubly’ a good many Honourable Members: do'not- know——that -the
shme tea does not produce a good &up of tea in nll-tvaters; The sen made:.
of ‘well watet'at a ertain place is in ous when made in river water at
andther place. “Really we have to ehb.amfy the water:at different places in.
order to obtain good results. I myself hnd some ‘experience of this., I had:
vety good predeription -of ten mixture at one particular place and I took
the same tearto some other place where 1 found it was not so good.
Not knowing the scientific secret of chemical composition of water, T ]aqti
the ‘blame on myv cook thinking that. perhaps the water was pot, prqperly
bbiled- or that the tea pot was nob elean. I ignored entirely the chem.lcp,] _
changes in--difierent kinds of water. . This, reminds me of a very. good'
iltustration in-the -history: of astronomy and that,is about the inclination,
of.the moon's:orbit. We know that it is en angle of five degrees. But
it-had. a periodic- motion. A .number of Arah astronomers attempted to
rogasnre this angle. - Some of them found it five degrees; others more thsn
fims: degrees. and . sometimes. it was, found to be less than five degrees.
“They failed really to. see that it was really due po the penodlcsl change
inthe value of this angle, but they always attributed the variation to,
bad instruments which they were using or fo the defects. in their observa.
tien. 8o this periodic motion was left _un-noticed for a considerable time
and the change attributed to defeets in observation and instruments. -
I think the same. is the case with our tea, that is. we have ignored for
& considerahle time the fact that changes. in the, chemlcul composition of
water at different places are essential to determine the class of tea which’
we. should use. So really we ‘havé fo clagsify water and if the classifica-"
tion is worked out in greater detail. T am ‘absolutely céertain’ that uhe
sale will increase and more people will enjoy their ted.

We should appreciate the work which the C‘ommlttce is doing.

Mr. H. Dow: Sir, there is very little, I think, that T need say in
reply to the debate at this stage. Most of the gentlemen who have spoken,
especially towards the end of the debate, are Honourable Members whose
names have been put forward as Members of the Select Committee ‘and
I feel' that thé best thing for them ‘would be 'to bring their complaftits '
before the Select Committee. I musp'say with regard to my Honourdble -
frjend, Mr. Brojendra Narayan Chaudhury, that it seemed to me that thers:
whs a good deal of what he sald ‘which merifed attention, but unfortunately’
"he. has rather the habit of dropping his v‘oice at the end' of each seﬁtmca
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80 that, I am afraid generally I mipsed the points: ofiwhat may Nave been
8, very. llllﬁlmtﬁﬁmechf 8o in the few miputes left to me, ] think i,
well that I should run over the peints that were made by Prof, Rangu

apd Sardgr Mangsl Singh. It is rather faitering to me a8 s Government,
sorvant to, feel that Prof. Ranga ’slgiﬁyldl,'ﬂ;jt\k#gthz Go'\;érniﬂeht-azg? Em.
officers could rpn the whole Committes &0 much. better without cohs_u_,l'tih' _
the: industry. -, But, I do not think that attitude will commend Jtéﬁ_lgi
gemerally to the Houge.  There hyve been occasions on which Government,
have embprked on & course of action without taking non-official advige
and we bave usually been. told that we onght to have taken non-official
advice; and in a large number of Advisory Committees, we are told that
wé ought to make them imto exceutive commiittees. It seems to me that
d' Committee of thid' chardcter is”oné that ought generally to appeal’to
the House in view af the. principles they are ‘always putting forward. . =
Another -thing that T was ‘pleased to see ‘wos the 'stress laid by Prof.
Ranga on the {act that.there ought to be a certain weightage. in favour of
smaller nterefts. In the tea industry as yYou know, thé number of Indian
gardens is, comparatively .small. 1f you will. analyse carefully the.com-
mittee. which has been set up in this Bill, :you will find that from:what-
ever way you look at it, Government have done their best to give con-
siderable weight to the smaller interests. If you take the North versus
the Bouth, the greater part of the tea industry is in the mnoerth; the repre-
sentatives ‘proposéd: fot thé north come, to eight and for the south, four.
The interest of South India in the trude is only, 1 believe, about; one-sixth. .
It you take Fuiropean and [ndian interests, you will find that this Com-
mittee will probably result in the selection of seyen Europeans as algai_nst
five Indians. T canriot, I am afraid. give you the exact figures of Indian
and Furopean intérests, but taking roughly the capital employed in.the
industry, the aompanies incorporated in the United Kingdom have a paid.
up cupital of about £30 millions and the capital of the companies incorpo-
rated.in Tndia is only about £10 millions; and as Honourable Members arg all
aware, even those companies. are for the most part European companies,.
80 that you will see that Indian representation is very much more than:
is justified metely on a ‘consideration of the figures.’ '
. There is still a third aspeot from. which you ‘might consider the same.
point. If you take the intercsts: of British India and of the States, the
interest of the States is verv small, but the States will gét two representa-
tives out of a Committee of twelve. S
".The only other point that I need refer to. whieh was made, T think, byg_'
Peof. Rangs, was in reference to the wast staff of this Committee. There
unfortunately he was talking shout the wrong Bill. . . . . o
'Mr, President (The Honourable Bir Abdur Rahim): Order, order. ' Tt
being now four of 'the Clock, the Adjournment motion will be taken up.

MOTION FOR ADJOURNMENT.
" 'MEORANIZATION OF THE BRITISH PORTION OF THE INDIAN ARMY, .
" Mr. T. 8. Avinashilingam Chettiar (Salem and Coimbatore cum North-

Areot: Non-Muhsmmadan Rural): Sir, I move that the House  do now:
adjourn. 3 e .

. Tiet me first state that we ‘are for incressing the efficieney of the Indian °
& BTmy.  And efficiency toddy means mechanization. '_I‘l!qrd_'om.;
""" we .are for mechanization of the Indian army; but ‘we are for
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mechanizing or increasing the efficiency of that portion of the Indien
army which is really Indian. 8o, today, by this motign of adjournmert
I 'seek to point out to the Government that that policy of mechanizing ﬂ?
British portion of the Indian army does not meet with our support. A
statement, issued by the Defence Department on the 20th - ovember'
last, gave the following details of the scheme of modernisation which has
now received the approval of the Government of India. I read from the
“Information Series’’ dated the 80th November issued by the Director of
Public Information of the Government of India: o

“Rour out of the five horsed British cavalry regiments stationed in Indis are to
be converted into eavalry light tauk regiments, and four British infaniry bsttaligna
will be eonverted into mechanized machine gun. battalions. All the remiining British
infantry battalions in India will become ‘rifie’ battalions and will cease to be equipped’
with heavy machine guns tliough they will retain their light machine gune.’

A little below they give details.of the mechanization of the infantry:

“T'he infantry units to be converted into mechanised machine gun bettidons re :
lst Bn. The Royal Fusiliers, Jhansi," etc.

A little before that are the following lines:

. **It may be recalled in this connection that a statement wasrmade by His Excellency-
the Viceroy in the course of his addreas to the joint Bession of the Central Legislatures
on' September 13, announcing the proposed mechanization of certain unita of the British-
army in Indin and that the Imperial Government was being approached by His
Excelleney to make a grant reforred to above,' \

I submit to you that this statement is not true. What His Excellency.
stated in his speech on the 13th September last was something quite differ-
ent from what is stated later on. Let me quote from his speech at page
1540 of the proceedings:

“In censultation with the Commsnder-in-Chief I have been giving the closest
conrmideration to the gquestion of Army orgenisation and the re-equipment of the a*my
in India so as to maintain ifs -efficiency -at the highest possible pitch hLaving regard
to recent developments elsewhere in the mattér. of mechanization and the like. The
expenditure involved is inevitably considerable. I havc cansed representations to be
made in the matter to His Majesty's Governmeut for assistance in emrrving out ‘the
reorganisation owing to the very heavy cost involved, and it is my hope that we shall -
recsive a Iavourable reply.” .

The report says that there was applause after this. T am sure that
those who were in the House that day and applauded this statement of
the Viceroy thought sincerely that this mecheanization would be for the
Indian portion of the Indian army. Had they thought that this would be-
confined to the British portion,—a portion which we have time and agsin
proclaimed as an army of ocoupation and oppression,—~none in the House,.
to whatever party he might belong, would have greeted this statement
with applause as is given in this report. We have' claimed on many
occasions that this army kept here, even on the admission. of - many
British statesmen, is an army kept for Imperial purposes. . We claim =
contribution from the British exchequer for the maintenance of this wrmy.
Wherever thers is trouble, either in Abyssinia or in China or wherever the
British flag flies, the Indian army is exported there to protect the British
flag.© And for that reason it is kept here: and we hdve always claimed,—
and we -arp glad to say-that many British statesmen out of office have
secepted that claim,—that it ‘is just that the British exchequer should
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-contribute a portion of the cost of the Indian army. When His Excel-
lency made a statement that he has claimed from the British exchequer
~a portion for the mechanization of the Indian army we sincerely thought
that we were going to get a contribution from the British revenues for the
duty which was long overdue for imany years; and so we expected that this
money will come and will be used without any discrimination. And
today it is heing used with the utmost diserimination. Every pie received
from that fund goes to mechauize the Britsh portion of the Imdisn army
exclusively.

And not only that. We have very often asked by means of questions
and Resolutions that the British portion of the Indian army should be
reduced. It was only in the last Simla Session that we tried to move
-an adjournment motion saying that the British portion of the army is
‘not required in this country for internal security purposes and asking
whether the Defence Department would dare to enquire of the present
Provincial Governments whether ,they want the British portion of the
army for their internal security purposes. They refused, and the adjourn-
ment motion was not allowed to be moved cr discussed in this House. We,
therefore, thought that we have impressed the Government of India that
we are against increasing the strength of the British portion of the Indian
‘army. And what is being done today?

Mechanizing the British portion of the Indian army means increasing
its power a thousandfold as compared to the Tndian portion of the army.
Mechanization of the British portion of the armny means that todav that
portion is much more powerful than the Indian portion of the army. There-
fore this not only creates discrimination and not only strengthens the British
portion of the Indian uriny but keeps the Indian portion of the army weak
without mechanization.

Sir, I am not here to discuss about the small profits that will acerue
to the Government of Tndia out of the mechaniration ‘of wertain units of
the Indian army. T saw a somewhat detailed communique which was
published in the press and it showed how there will be a saving of money
in certain portions and how = few lakhs will be saved to thé Tndien ex-
chequer. T am not concerned today with the flew lakhs of rupees that will
he saved for the (Government: of India out of this mechanization of the
British units of the Indian army. But I am concerned with the greater
question that an army which does not belong to Tndia, an army which
is really alien and an army by means of whicn the British Government
is at present ruling Tndia,—that that portion of the army should not be
mechanized and made stronger than the Indian portion of the army.

We resent this. Sir, T move.

Mr. Pregident (The Honoursble Sir Abdur Rahim): Motion moved:
“That the House do now adjourn.”

Sardar Mangal 8ingh (Fast Punjab: Sikh): Sir, T whole-heartedly
asaociate myrelf with the remarks just made by the previous spenker. The
Government of Tndia deserve to be condemmed for, T should say. deceiving
the people by raving that they are making -the Indian Army efficient and
that the British Government has made a gift to us. Tf we understand
the real motive behind this so-called meéhanization, the point will ba quite
clesr. Tn England they have got in all.about 26 regiments. Thirteen of

n
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themn are stationed there, and 18 abroad. Out of those 13, four are in

India, one in Egypt, one in Palestine, and five or six in the Far East. Now,
they wanted to mechanize their forces; but if they did not at the same
“time mechanize the forces which are stationed outside England, their
“mechanization would not be complete and, therefore, they have decided
<0 mechanizé all their units, whether stationed in England or abroad.
In support of this observation, I shall quote the speech of the War Becre-
tary in Parliament on the 16th March last year. He suid: '

“In order that the army might be mufficiently strong and sufficiently well-equipped
to he despatched at a moment's notice to teke on any adversary in any part of the
world, the War Office is engaged in muking a tremendous change in the equipment of
the Army. We are mechanizing the Army throughout. We are applying to it in
a very few. years all that the advance in mechanics] and scientafic invention that
hags taken place since the War—we are doing in two or three years the work of fifteen

ears. Ag the Army in India is orly a counterpart of the British Army under the
Lardwell system, the decision applied sutomatically to the British Army in India.”

* 1 submit it is to carry out the British plan of mechanizing their army
“that they have given this money to the Indian Government, to mechanize
~the British section of the army here. It is no gift, I eay. It is no grant.

But it is their legitimate expense which they should have incurred in their

-own country. To say that they are giving us this £600,000 is, as I have
‘already said, deceiving the world. When the Viceroy said in Simla that
he would try and persuade the British Government to give some grant to
the Indian Government many people thought that probably the burden
on the tax-payer 'in India would be lessened. But when we saw this
gift announced in the papers and when we sée what lies behind the gift,
the motive is quite clear. They are carrying on their own programme
and they are saying that ‘“We are helping India’ . . . .

-Mr. M. Asaf Al (Delhi: Genersl): .You must admit that it is & very
«clever movel '

Sardar Mangal Bingh: That is what I say: they. are deceiving the out-
'gide world that they are helping this country, while the real motive is to
-mechanize their own army, so that they may use it in.any part of the
-world they like.

My second point is that it is against the interests of this couniry to
make one part of the army abnormally efficient, while the other part is
neglected. In this country, the Indian part of the army is more than
one lakh, while in the British regiment there are about 60,000 soldiers.
If we make this portion of the army abnormally strong, the Indian portion
of the army would be reduced to mere camp followers. ::They.would not
command respect: they would not be looked upon as combatamts, but they
would be regarded for all practical purposes as mere drivers and followers.
At the present time, the modernisation of the weaptng of. war. has jroressad.
We have seen how insufficiently' armed Chinese regiments have been pushed
back by properly armed and properly equipped Japanese armies, although
%1 numbers they were 'smaller. - And if we keep this Indian-army insuffi-
clently equipped and insufficiently ‘armed, T say it would .not be able to
defend this country, and we shall always have %o depend on the- British
army for the defence of this eountry. Tomorrow they will .come: forward
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and say that we camnot remove the British regiments from this country
because without them the Indian army would not be sufficiently strong . .

~ Mr. M. Asaf Ali: On the vontrary if a war breaks out, they will with-
draw their men and you will be left with nothing!

Sardar Mangal Singh: As my Honourable friend says, if a war breaks
out tomorrow, all these mechanized regiments would be sent post haste
to France or Germany or wherever they may be required. So I was deve-
Toping this point that from the point of view of our national defence it is
extremely unwise to mechanize one section of the army and neglect the
other. They have taken upon themselves the responsibility: of defending
our country.

Already in the Indian army, if we look to the various arms, there are
geveral sections where Indians are not edmitted: for instance, ordnsnce:
up to this time this section has been regarded as a close preserve of the
Europeans. Recently they have admitted Indians only up to the rank
of ‘warrant officer. In the ‘wireless section, there is ne.'Indian,: In
«artillery and Royal Engineers and signsllers, they have recently sdmitted
.a few Indians, but this is quite insufficient. In tanks and armoured cars,
‘there are no Indians. My point is this: that at the expense of the Indian
-tax-payer, the Government of India is equipping one section of the army
-and neglecting the other part. "I object to this policy: in the first place,
this gift is not given to us but is meant to carry on the British plan of
mechanization. Secondly, the whole of the money will be spent in
England: it will be spent there to help the ordnance factories and other
.commercial firms. Thirdly, and, this is more sarious, this.snomey would
‘not be sufficierit even to mechanize those regiments for which it is claimed
‘it would be used. The burden, T am afraid, would fall on the Indian tax-
‘payer again. My point is that the money given by the _British Govern-
ment would not be sufficient even to mechanize these regiments, and the
remaindor of the burden would fall on the tax-payer in thig country.

In this connection, Sir, I am reminded of a short Indian story. Once
-an Indian Rajah was pleased with a Mirassi, and he gave him an elephant
as a gift. The poor Mirassi took the elephant to his house feeling sll the
‘time very happy that he had got a very valuable gift from the Rajah. But
‘WI.JEJ] he took the elephant to his house, he foynd it very difficult to main-
‘tain the animal, and so after some time he came to the Rajah and begged
-of him to take back the gift from him. T think, Bir, this so-called gift
‘from the British Government, 1 mean the six hundred thousand pounds
would require more money from this country to maintain that section of
‘the army which is required to be mechanized. The Government of India
should be honest enough and say that they are carrying on our programme
«of mechanization, '
. Let the British Government meehanize these forces in England and
.8end out to this eountry mechanized regiments instead of horsed 'negiments.
Where is the difficulty? If yvou want to mechanize the whole of your
.army, we have no objection, but why should the cost. fall on the Indian
taxpayer? Why is it not possible: for these regiments to- go back to
_England, according to the Cardwell systein? Let these regiments be train-
.ed there at the expense of the British tuxpayer, and. iiaﬁia British Gov-
-ernment does not see the justification of withdrawing their army from this
country, if they want to send out their army to this country, let that
:army be properly equipped at their expense. But the Governmgnt of
: Y]
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India being the agents of the British Qovernment would not readily admit
that fact. I know the Honourahle the Army Secretary .would get up  and
explain by platitudes that they menn this and they mean that, but the
plain fact is clear. We have seen during the last century tbat the initia-
tive in army matters has always come from England, from the Tmperial
War Council, -and the army authorities in this country ure merely looked'
upon am their agents or subordinates. Sir, in this House during the last
several- years we have been protesting that the Government of India is
unaympathetic, that they do not pay any attention to the views and opinions:
expressed in this House. . . . . - o

-Mr." President {The Honourable Sir Abdur Rhlﬁm}: I'Tha Horidur.abl_e
‘Member has got only one minute more.

‘Bardar Mangal Bingh: Very well, Sir, I shall conclude now. This House:
hag repeatedly and -emphatically expressed its view that Indians should
be associated with the administration of the army in this country, and the
Government of Tndin was onee inclined to accept, but the War Council
had ruled it out of order that the Indian Government had no business
to associate Indians with the army. Sir, with these few remarks, I
‘support the motion before the House.

Mr. 0. M. @. Ogllvie (Defence Secretary): 8ir, T must say . at. the

outset that, when T recsived the adjournment motion thet. has been
brought forward by my' friend, Mr. Chettiar, I was a little surprised. . [
3id not think ‘that a gift horse would he so carefully looked at in the
mouth. After T have heard his speech and that of Sardar Mangal Singh,
1 feel convinced that the whole question has been ruised due to a mis-
.understanding. To start with,. the reasons for the change, T think, seem
to have been misunderstood. Modern developments do require a measure
of mechanization even.in Tndia. FExperience has shown us that even for:
purely Indian purposes u measure of mechanizetion is very valuable.
The British Army has, in accordunce with modern developments, undet-
‘taken a large degree of mechanization. Tt is obviously necessary that, while
.4 partion of that army is stationed in India, that it also should conform to
the remainder in equipment and organization. Tt would, for example, be
quite useless to send out drafts from England, who were trained how to
drive light tanks, and armoured cers, to ride troop horses in India. We,.
therefore, had to follow suit to the extent justified by Indian conditions,.
and the extent of mechanization resolved upon here is that four of the
British cavalry regiments stationed in India should be mechanized, the fifth
should be returned to the United Kingdom, and that four Infantry batta-
lions only should be converted to machine gun battalions. This change
involves a very heavy initial outlay. Tt involves the purchase of light tanks,
‘armoéured machine gun carriers and other motor vehicles. Another way
' by which they can be procured in this country is they have to be hought
‘from outside before they are made here. Tn that connection, T may ray
‘that it is the policy of the Government of India to purchase everything
_possible from India if good light tanks . . :

M. M. Asal Ali: Why don't vou manufacture them here ?
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Mr. O. M. G. Ogilvie: That is a long story. -This initial expenditure
18, it i8 true, compensated for by a very substantial recurring saving, but
even 80 it is hard to meet, and, therefore, in nocordanse with our invariat.le
policy, we 'are asking His Majeaty’s Government to help us. For our
‘general policy in this matter, I may refer Honourable Members of this
House to the Honourable the Finance Member’s speech of the 8rd Septem-
ber last year on the adjourninent motion of Sardar Sant Singh. At this
juncture the chances were unfavourable owing to the enormous expendi-
ture in which the United Kingdom is involved owing to re-ariament
programmes, but still we did approach them, and they very generously
agreed to give us six hundred thoussnd pounds . . . .

8ir Qowasjl Jebangir (Bombay City: Non-Muhammadan Urban): What
is_the total cost?

Mr. 0. M. G. Ogilvie: Now, the total cost of the present measure of
mechanization will be some 215 lakhs. B8ix hundred thousand pounds
equals npproximately to 80 lakhs, so that the amount to be found from
the Indian revemues will urmount to roughly 185 lakhs . . .

Sir Oowasfi Jehangir: For the British Army?

Mr. O. M. @. Ogilvie: Of course. The amount to be found from the
Indian revenues will be roughly 185 lakhs of rupees, and as & result of that
1nitial expenditure, a recurring saving on British troops of 164 lakhs per
annum will be achieved. 'That, 1 think, every one here will realise is &
very good husiness proposition from our point of view,

Mechanization i8 by no menns a new thing. It has been going on for
years in India. Apart from mechanical transport, certain Tudian army
units, Indian siguals and sappers and miners companies are to all intents
and purposes as fully mechanized as their counterpurts in the British
service. Some few years ago, all cuvalry regiments, both British and Indian,
received certain elements of mechanical equipment., The only new deve-
lopment is a complete mechanization of certain cavalry and infantry regi-
ments and that owing to the change in_equipment in England. Tt is w
good thing for India in every way, It does, as the Honourable speakers
before me realised, increase India’s efficiency and it is also a good business
proposition. It will save Indin an appreciable amount.

Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau: Indian
Commerce): What is the value of the orders placed in the United Kingdom ?

Mr. 0. M. G. Ogltvie: Orders must be placed in the 1'nited Kingdom
ag none of the articles are made in this country.

Mr. Manu Subedar: What is the total value?

Mr. 0. M. G. Ogilvie: The process of mechanizing entire. combatant
units way shortly, T think I ‘may asay, probably will shortly, have to' be
extended to the Indian army. There is no idea whatever of discrimination
between the British army in India and the Indian army—abselutely -none.
This measure is a brand new one, it is the first in the chain, and T can
tell-the House now that there ix alreadv a proposal completely to mechanize
certain 1mite of the Indinn army. (Hear, hear.)
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Mr. 0. M. G. Ogilvie: As the full position has, I hope, now been under-
stood, perhaps it may be possible for the Honourable the Mover not. to press
his motion.

Sardar Sant Singh (West Punjab: 8ikh): There can be no doubt that
the very fact of moving this motion at this critical time, when the Sino-
Japanese war is going on in-the Far Eust, is a proof, if proof is necessary,
that the Opposition and the Government are on the same ground in so far
a8 both are anxious to provide an efficient defence for India and both are
willing to go a long way to accommodate each other. The speech of my
Honourable friend, the Defence Secretary, clearly shows that proposals
for the mechanization of the Indian army are under contemplation:

Besides this question which is a purely military question, there are two
other considerations involved in this motion, I mean political gonaiderations
and financial implications. As regards the political side of the question,
what we object to and what I understand the speakers on this side objected
to is the change of front by the Government of India. Originally whem
this announcement was made that £600,000 had been gifted to India by
His Majesty’'s Government for the meechanization of the army, we under-
stood it to mean that the mechanization would be of the Tndian army,
and when the later announcement came that thir money would be applied
to the mechanization of sorne of the British cavalry regiments alone there
was disappointment and there was heart burning. The reason is this.
Whether it is right or wrong, the fact remains that there has always been
& suspicion on this side of the House that the Government do not meam
to trust Indians even at a time when there is danger abroad. The inter-
national situation is worsening, everybody knows it. The Bino-Japanese
war has made it very clear how a mechanized and efficient army can play
havoc with the lives of the poor people. The Chinese have been massacred
and horrible cruelties have been perpetrated there. It is natural for us to

. feel that the same thing may happen here when, God forbid, any aggres-
sion is made against India. Bo, our anxiety is but natural and when you
announced that this money would be applied to the mechanization of the
British troops only there was a feeling in us that we were not going to be
trusted even at this time of danger in the international situation. There-
fore, we say, say on good grounds that it was not a wise policy adopted by
the Government when they decided to apply this money to the mechani-
zation of British troops alone. - .

As regards the financial aspect, it has not been made clear by our frienda
who are responsible for moving this motion whether thov are prepared as
other countries have shown themselves to be prepared, to imcur further
expenditure on defence if mechanization is carried to the logieal limits.
After all, mechanization is an expensive matter and we will have to make
up our mind sooner than later whether India is prepared o imeur further
expenditure or not.

Mr. N. M. Joshi (Nominated Non-Official): Whom do you ask this
question ?

Sardar Sant Bingh: The House as & whole, hoth the Government and'
the Opposition, The point is that the Government of India do not seemx
to have yet realised what the position would be in India in case eommuni-
cations with England are threatened as they are likely to be threatened if
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the Mediterranean is closed to the naval forces of Enmgland. All other
countries even within the British Empire have taken upon themselves ihe
manufacture of these modern weapons in their own country. 1 will read
what was said in the South African Parliament only a fortnight back:

“The Union Government had decided to erect a large-scale factory for the manufac-
tare of heavy guns, tanks, armoured cars and bombs, announced Mr. Pirow, Minister
for Defence. The factory would be built by Railways during the initial stages to
manuafacture lorries complete with engines and would be converted to manufacture war
materials in the event of hostilities or threat to communications, The Union has
almost completed plane for s, great fleet and transport of aeroplanes and protective
fighting machines for use by Bushveld Brigades in northern deserts. r. Pirow
added, 'The Bushveld Brigades will be mechanized and have great firing strength so

that mobile heavily armoured enemy will be unable to catch up with them’.

My submission is this, that if the Union Government can wuka up their
mind to manufacture all their war materials in their own country, there is
no reason why the Indian Government should not do so and immediately
create a centre or centres in this country where all these things could be
manufactured. My Honourable friend, Mr. Asaf Ali, put the question right-
ly when he asked, why not manufacture these things in India? T repeat
that question. Before it is too late the Government of India must make up
their mind at once to open these manufacturing centres where all these
weapons can be manufactured completely in this country. Then, the-e is
the question of air force and training of the pilots, ete., which involve a lot
of preparation before they can be completely modernised.

Therefore, Sir, though the announcement made by the Defence Becretary
goes some way, it does not go the whole way when they do not tell us
what is the plan which the Defénce Department has got by which they
want to prepare India to meet the aggression of any Eastern nation when
it becomep too powerful. Unless that announcement is made, I am afraid,
the Opposition must go on bringing this fact to the notice of the Govern-
ment of India, so that we should not be taken unawares at a time when
war breaks out either in Europe or hostilities extend to our own shores.

Mr. M. Asat All: Mr. President, I entirely agree with Mr. Ogilvie
when he says that a gift horse should not be looked in the mouth; but
when the horse is loaded with endless liabilities for the person to whom
it is given, T think he has a right not merely to look into its mouth but
also to look at the load which it is carrying with it. Now, I shall try and
look at the whole problem in u very simple way. Bometime ago an
snnouncement was made that the British Government had very generously;
a8 Mr. Ogilvie put it, put aside a gift of about £600,000 for the
mechanization of the srmy in India. ‘The moment I saw that announce-
ment 1 gave out my own opinion, and I said exactly what Mr., Mangal
Singh has said today, that it war not a gift. It was a simple inevitability,
because under the Cardwell system the British Government could not
possibily help mechanizing the counterparts of the units in Great Brituin.
It was inevitable. They could not possibly dream of allowing the counter
parts of the same unit living in India to go uninechanized for when they
go back to their own units, they must fit into them, which means that
it i8 not a gift. It is merely sending out arms and equipment which they
would have done in the ordinary course at their own cost. They are send-
ing motor cars, machine guns and other equipment necessary for the
mechanization of their own troops and India is to consider this a gift!
Perhaps, the Government would have had some sort of a case if the
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ritish Govermment had said ‘No, it 18 not a gift. We are simplx mecha-
ﬁzin hour own units. It has nothing to do with India’. Tcould waderstand:
it. But I am really finding fuult with the policy of the Indian Govern-.
ment when they make an announcement to the effeot that they are going
to mechanize ohly British units and that this money will nat be upplied
to the mechanization of the Indian units. If it is a gift from Guwend
Britain, let it be applied to the Indian army without any discriminatin.

-esult is that by following this policy they are placing the Xn@imm
pdrtrgci:t? :fm “bhe army in an inferior position and making them foel that
they are inferior. 1t is just like placing an up-to-date weapon in one hand
and depriving the other of even the ordinary weapon which it possesses.
1t is like putting a rider on two unequal means of transport, one foot on
s motor car and the other on s horse. If you drive them both, the driver
is bound to fall. The mobility of the Indian portion of the army is reduced
by adopting the policy which the Government has done, because while
the British anny will be able to move much more quickly than the Irdian
portion of the army, the Indian army will be lagging behind somewhere,

So far as the question of cavalry is concerned, everybody knows that
horse cavalry has become more or less an obsolcte arm. It has no defence
value whatsoever. In all up-to-date countries which are really fit to take
the field, armies are mechanized. In Indiu this obsolete arm still lingers
on and while the British portion is mechanized, the Indian is left out.

It is all very well for Mr. Ogilvie to say that the Signals are mecha:
nized. What is the strength of the Signals. The Signal Corps must of
necessity be mechanized. Signals mean nothing else but mechanization.
To whatever extent they are useful in the srmy, they must necessarily
be mechaniged. It is not any generosity on the purt of the Indian Govern-
ment to mechanize the Signals. Similarly about Fngineers. He was
talking about tanks. What tanks do we possess in India, I should like to
know. Each one of the tanks belongs to the British pertion -of the army.
To-morrow, if war bresks out, 1 do not know how many of the troops
would be left  in India. Probably for certain purposes, the Indian Gov-
ernment may feel like retaining some of these mechanized British units
in India at present but I am absolutely certein that if war sbroad makes
it necessary for even these troops to be withdrawn they will be withdrawn.
1 should like to know where we shall be if & mobile Japanese army is landed
on North Bast Frontier. The position toduy of the Indian army is wmore or
less the snme as that of the Chinese arimny. What is the value of the
Chinese army before the Japsnese army. The Japanese army is driving
everything before it. By leaving the Indian ermy unmechanized, the
Indian Governwent is really reducing the efficiency of the Indian army,
We are for efficiency, not for reducing it. By adopting this policy of dis-
crimination between the Indian and British wings of the Indien army, they
are not merely reducing the efficiency of the Indian side but they are also
trying to weaken the wtimute defence of India and it is on that ground
that the Government deserves to be cemsured.

There is just one other little point which Mr. Ogilvie seemed to raise
in the course of his speech and it was that by mechonizing the British
army there would be a saving of about 18} lakhs. Has the Honourable
the Defence Secretary taken into considleration renewals and repairs?
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Has he tuken into consideration the fact that about 21,000 horses, 1nules
and bullocks would be scrapped? Has he. taken into consideration the
fact that there will be more consumption of petrol and all the rest of
it? Well, all that I can think about it is that they sre reslly landing
into India certain roachives manufactured in Great Britain and calling
it a sort of gift,—only making sure that the renewals and repairs will
again require, T suppose, the import of manufactured goods from abrmd
Mr. Ogilvie also said I think that there was not enough skilled tabour

in the country perhaps. Did you not say so?
.ul- c.o u- '“-: Oﬂlﬂ.: NO- '
ing is con-
the

* ‘Mr. M. Asat Ali: Anyway, so far as the question of savi &
cerned, we should be very grateful for any saving, but T wish the saving
to be carried a little further and the saving may also be _eﬁeétqd in res-
pect of the Indian army. If the Indian army is mechanized, pethaps a
greater saving will be effected; so, why not undertake a8 much larger pro-
gramme of mechanization of the Tndian army and thus inake a saving all
along the line? Why leave it at 184 lakhs only? Perhaps if you mecha-
nize the Indian portion of the army, it is quite possible that the saving
may amount to perhaps three or four crorés. In any case the ‘_'_VhOIG
point is that the idea of mechanization is good but we want this mecha-
nization to be carried into the Indian grmy rather than be confined to
the British army only. '

Sir Muhammad Yamin Khan (Agra Division: Muhsmmadan Rural)-
Sir, the simple issue before the House is whether the (fovernment has
rightly spent the money which was given by England or not. As I
understood from the motion for adjourmment, it sought to ruise mly
this issue; und when 1 heard the Mover in.the beginning I thought he
was justifying and he had justified to & certuin extent the proposition
that the money was not properly spent and that was only a one:sided
way of spending the money, that it was given as & gift to India by the
British Cabinet and that money was not-spent on &ll the Indidn army
but only on the British portion of the army in India. That wae the only
issue, and on this issue we can now stand. When I heard the explan-
ation from the Defence Secretary I think he has greatly .justified the
position and now I have to teke the thing in its proper perspective.

Here, what I have heurd from my Honourable friend, Mr. Asyf Ali, and
from the other Honourable Members as well as my friend on t.he'l.oft
Sardar Sant Singh, is that the mechanization of the Indian army is
absolutely neeessary in order to defend India from the aggression tj the.
other powers who are our neighbours and who may come to be our ag-
gressors, and what we desire is that the army in India should be pro-
perly equipped to fight, or to defend the country against any aggressor
who comes from outside. '

The army in India is divided into two great portions. Onpe is the
British army, which may be called—I do not disagree if my friends call
it ‘‘the army of oceupation’. 1 agree that it is an army of oocupation,
there is no question about it. But at the same time we have to see
what that army of occupation is doing to us under the present circum-
stances.  (4n Honourdble Member: *'Tt is muleting the countrv, It is
necupying our country.”) Certainly it is' oceupying our country but it
is at the same.time saving ug from all the dnngers that hpve been
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pointed out by my friend, Mr. Asaf Ali.  (4n Honourable Member:
‘““No, no"'. There are some dangers which may come from outside and
that army of occupation bas to be mechanized as well as the Indian
portion of the Indian army. I quite agree with Mr. Asaf Ali that the
Indian army should be equipped side hy side with the British army.

The question is that the British army in India up to now has been
equipped, in all matters, by the Indian exchequer. Everything is pur-
chased for the British army which is stationed in India by the taxpayer
of India. But now, realizing the difficulty which had been’ pointed: out
by the Defence Secretary, viz., that the army in England is. speedily
being mechanized, and, therefore, it was necessary that those people
who come for a short time to be stationed in India should also get the
same kind of equipment to which they are accustomed in their country,
so that when they go back they may be as useful as they would be
when ststioned in India, they have made this gift. That may be from
the point of view of England but I have to see the matter from the
Indian point of view, and it is essential that if those conditions are to
prevail in India, that suitability should not be at the cost of the Indian
exchequer and the new conditions should not be provided for by the In-
dian taxpayer. Therefore, with this object, for this reason, if England
has come forward to say this, that ‘“our men when they go to India
won't be useful to you unless so much money is spent over them in the
beginning'’, that is all right, and if they knew it full well that India
would not be prepared to accept that position, therefore I say they have
given us this money. We may not of course call it as & gift, but we
may say that it was an absolute necessity from the point of view of the
British position emd I have got no contention on that point. Let it nob
be called s gift and let it be taken that the word being called as a gift
was really a wrong thing. But here it has saved India from spending
the money which would have been necessarily spent on the British
army. We may say that if the British Government is all-powerful,
under those circumstances, if anything is given, that may be taken as «

gift,. though it may not be really a gift but a thing which was necessary
for themselves.

The other side of the question which remains is this; and this is a
point which we want to impress on the Government really very strongly
and on which the whole House is unanimous. When they have done
with mechanizing the British portion, side by side they ought to have
taken some portions of the Indian regiments for the purpose of being
mechanized as well: and for this purpose, if they could not get money
from England, the Indian exchequer should have been very glad to spend
that money,—if the Defence Becretary or the Finance Member had come
before this House to put this gquestion,—that under the present circun-
stances it is ubsolutely necessary to spend so much monzy on the defence
of the country, in order to equip the Indian regiments with the proper
equipment; if 8o, I do not think they would have found that this House
would have refused that demand. My friend, Mr. Joshi, might not have
been willing but the House as a whole would have welcomed the expen-
diture on the proper defence of India by properly equipping the Indian

regiments side by side with the regiments which are being

6 rm. equipped at the expense of the British exchequer. I under-

stand that these machines which are being purchased will re-
inuin in India and will not go with the regiments when they move back
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from India to other countries, and, therefore, they are part of the Indian
wrmy. But I do not know what will be the position when these units
are sent to a country where war is raging and whether these machines
will. then go along with them or whether they will remain in India.

Mr. 0. M. G. Ogilvie: They cannot possibly be armed .with. sticks:
and stones.

8ir Muhammad Yamin Khan: Then the machines will go along with
them. BSupposing the British units are required to be sent to Bhanghai
or some other places in the Far East, then these muachines which are
given a8 a gift by England will move with those units and these units
may -never come back to India. Therefor2, we must insist on this that
under no conditions, unless India is at war, should these machines which
have been given to India be taken away from India. If any regiments
are gsent outside India for Imperial purposes, then the equipment should
be supplied by the Imperial exchequer and not by these machines which
have heen given to India as a gift. Then and then alone we can call
them the property of India. But leaving that aside, I will impress upon
the House as has already been done by my Honourable friends, Mr. Asaf
Ali and Sardar Sant Singh, that there is a great dunger for the big fron-
tiers of India and, therefore, the army must be properly equipped and
brought up to date. If that is not done, then the responsibility will he
on the Army Department and the Government of India and this House
will have to deal with the Government in those circumstances in the
proper manner. But under the present conditions and in view of the
explanation given by the Defence Secretary, I think there is no justifi-
cation for censuring the Government on this question.

Honourable Members: The question be now put.

Dr. G. V. Deshmukh (Bombay City: Non-Muhammadan Urban):
Sir, 1 think we in this House do not quite realise how clever England
is. I happened to read a letter written by u military expert which ap-
peared either in the London Times or the Statesman when England laid
down the programme of 1,500 million pounds. That letter was a letter
in protest, as the protest was raised in England that so much money
should not be spent for military purposes. And what was the result of
that letter? This military expert said that out of 1,500 million pounds
more than 900 to 1,000 million pounds will go pack to British industry.
I want this House to realise what this expenditure of 1,500 million:
pounds in England or (fermany or any of thexe manufacturing countries
means? It means practically an indirect subsidy to their industries.

Now, 8ir, T want you to look at this from this point of view. When
England gives us 600,000 pounds, what does it mean with mechanisa-
tion? After the remarks of Mr. Ogilvie, we know ihat every bit of
this is going back to England. In other words, this 600,000 pounds is
not a gift to this country. Tt is an indirect subsidy to their own indus-
tries and, therefore, all this talk about its being & gift to this country
and that we should be obliged to England for this amount is mere
bunkum. To think that at the present time we Indians should still be
sc childish as to think that this is a great obligation on India is not
proper at all. I think those who are responsible for making these re-
marks—snd T do not care from what exalted quarter they come—do not
reulise to what extent wisdom has grown in this country.
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When we came to this House in 1985, we were given a small blue
book about the defence of the country, and in that book let it be said to
the credit of the military that they made some remarks sbout the mecha-
nization of the army at that time. They said that they were mechgnis-
ing the light tanks and the transport and a very pertifient”retiurk  was
made in it. They hwd urged thut the motor car manufacture should e
started in this country which would save a good deal of expense to the
military in this country in the shape of spare parts, repsirs, and manu-
fuctures. Three years have passed by. The military has been spending
from 45 to 55 crores every year and yet I find that, in spite of the three
years having passed, the most necessary requirement for the defemce of
the country in the way of meanufacturing the motor cars and their parts
and rubber tyres is not to be found in this country. - And yet we are told
that this is going to be for the defence of our country. Speaker after
speaker. gets up and says ‘‘when the British regiments go back, what
shall we do?'’ Please make no mistake about it. When the  British
regiments go back, they will not go back alone. They will take the
indien regiments with them and I say this boldly from the experience
of the Great War. In 1814, when their Empire and England was
threatened, did the British regiments go buck alone or was not the
country drained to every available Indian soldier? What happened in
Ypres, in Marseilles, in France and in other fronts of War? Do not
think that the future wars are going to be fought by a few thousand
people ou this side and that side and that if there is any danger in
Europe, you will be content with your 60,000 British- army in India and
vou will find that it is sufficient for the purpose. Nothing of the kind.
You will take every available Indian soldier not out of choice but you
will be forced to do so. If that is the position then T say that "the
military or whoever is responsible for mechamising one part of the army
and leaving the other part weak and paralysed is. as usual, folfowing a
rhort-sighted poliey. They are not looking beyond their noses. Take the
Chinese 'War or the War in Spain. What is the experience? Are battles
toyght by a few thousand people in these days? In Bpain alone there
wre more than 100,000 Ttalian volunteers leaving aside the Germans and
the Spanish people themselves. Therefore what is the good of mechaniz-
ing four regiments of cavalry and four battalions of infantry? No, Sir,
I am all for mechanizing and for efficiency because whether it is the
British soldier or the Indian soldier. unlesdé he is mechanizéd and unless
he is made efficient, he is useless for any purpose of war. But if you
want mechanization, I am not for mechanizing at all in this country un-
less Indianisation goes with it. If you went efficiency of the army in
this eountry, mechanization and Indianisation must go together and it is
sbsolutely useless to me looking at it from the defence point of view of
my country that one section is going to be mechsnized and made more
efficient while the other section will remnin inefficient. However valiant
an Indian soldier may be, he will be useless in modern warfare unless
he is mechanized. Therefore, I would urge upon the Defence Depart-
ment in India to urge on the Govarnment of India that if you want effi-
ciency, you must manufacture in this country the materials required in
connection with the military, von must start industries in this country,
or we will again be landed in the same old position of 1914—1918 when
~vou used to prepare empty shells here and then had them filled up and
{uken over to Fngland to be charged. Is that position going to, be re-
geated again? ' a '
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England saved herself lust time by the skin of het teeth and future
wurfare is going to be very much more formidable und dangerous.  The
submarines and sair forces will play the inost deciding pert in future war-
fares, You cannot have one part of machinery for warfate prepared in
India und then take it to England and udd chemicals there. In peace
time, due to commercial propensity, you may think that you cun make
more profit out of this. process. Do not let India manufacture all the
materials us far us possible because you can pocket all the profits, 1 say
that you, as commercial people, are looking at it from your profits -point
of view, but. I warn you that at the. time of the next crisis, you will
find yourself in very great danger. Therefore, what 1 wunt to say.is this,
vou must start your manufscturing shops in this country, if you do that.
then the expenses of mechanisation will not be 8o ruinous and the initial
outlay on “manufacturing aclivities and the estublishinent charges will
puy out in the long run. If you must mechanize bere, you must mecha-
rize the Indian ws well as the British units. If you are not prepared to
do that, then I say it i all useless for future defence purposes. This
will not do. You say this is a sort of gift. 1t is not rveally n gift at all.
It is & round about way of making more profits. It is your profiteering
instinet that has made you mechanize the army in India 8o that you can
take it again for your industries und, therefore, I say so faur as mecha-
nization is coneerned, well I am agreeable to it, but I say that the ste
motherly attitude which has been shown is severely to be condemned.
i.et it be mechanization of the whole Indian army, both British and In-
dian, or let there be nothing at all. 1Is it merely going to be mechanized
British unit and the Indiun army being left out? If that is so, then
all this talk of the bravery of Indian soldiers is all idle talk.

Atfter the Great War, 1 think there should not have been this mistrust
about Indians. Leave aside these big wars, supposing you go to a war
on the Frontier, what is the experience? Do you merely take the British
units to the Frontier? On the other hand, vou will find that the British
portion of the army taken to the Frontier is only about 13 to 20 per
cent. and about 85 to 80 per cent. nre Indians. Then if B0 to B3 per
_cent. of the army tauken to the Frontier are of the old type—they may
not all be using the blunderbuss—but compared with the recent kind of
arms which the British unit will carry, the other 80 per cent. of the army
will be carrying practically obsolete arns and how are you going to keep the
efficiency in warfare? In any case compared with the mechanized por-
tion, the other portion will be absolutely inefficient.

[At this stage, Mr. President (The Honoursble Sir Abdur Rahim)
vacated the Chair which was then occupied by Sir Cowasji Jehangir (one
of the Panel of Chairmen).]

Therefore, what is the good of taking merley 15 to 20 per cent. effi-
cient men there with 80 to 85 per cent. inefficient men merely on ac-
count of lack of mechanization. You must mechanize the whole army
which means Indignisation as well or else leave it alone. Th?se of you
who consider this a great gift might sing hallelujuhe about it, but hsll
‘sensible people would look at it from the proper point of view ??d lt at
proper point of view is this that this .'mechgmuh_on of British un;l s 8 et;no
is # step-motherly attitode wnd this is again born of mistrust and m e:-.
ness and that attituds of yours should, therefore, be severely condemned.
Bir, T have dome. ' o
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Mr. Muhammad Ashar Ali (Lucknow and Fyzabad Divisions: Muham-
madan Rural): Sir, this gift from the British people to the Indian public
and to India generally may be said to be a very welcome gift, and there are
Indians of such trend of mind and ideas who may consider that they ought -
{0 be thankful to the British for mechanising the British portion of the army
in India. But I would consider the Government of India to look at it from
this point ‘of view. On the present occasion when the rumours sbout an
impending war in Europe are thick in the air, whether this small amount
vof gift for such a big country like India can be really called a sufficient
.gift. That is the point. If the British Government wanted to make a gift
there are different ways to put India under an obligation by making greater
gifts. Today what do we find? Thete is the impending gift of Federation?
‘We find that Indians do not recognise that Federation as any gift. In the
-same manher we do not recognise this mechanization of British units as a
gift and God save us from such small mercies. I submit that the Govern-
‘ment of India ought really to take advantage of the adjournment motion
-and they ought to tell the British Government in England that the censure
motion which has been brought in the House today is not & censure in the
‘real sense but it is the advice of India that the British army alone should
‘not be mechanized, but that the Indian portion of the army should also be
mechanised for British interest. The Government of India and the British
“Exchequer, ought, therefors, to make sufficient provision for the mechanisa-
tion of the Indian army as well. I expectad when the Defence Secretary
:spoke that he would make some announcement or that the Finance Member
would make some announcement. No doubt the Defence Secretary said
‘that the Indian army would be mechanized, but he did not announce any
amount that was proposed to be set apart for that purpose. There is no
.difficulty in the Defence Secretary consulting the Finance Member. It
is a fact that in this age you cannot live without mechanization. Every
«Fovernment in the world is mechanizing itself. It is up to us to get up
-and say that if the British Government wants to mechanize its own army
in England, it ought to mechanize the Indian army as well at the same
“time.

Our object-ion. to .the present proposal is not merely t}mt, the Indian
.portion of the army is not mechanized. By mechanizing the British
_units alone, you are creating a lot of unemployment in the country. The
_servants who laok after the mules and horses in the army will all be thrown
out of employment. How do you propose to sbsorb them? I know a few
~will work in your workshop but that will not be enough. ~ Another point
which has got to be remembered is this: that the Indian cultivator also
-will be hit hard because the grain used for the horses and mules will no
longer be needed on account of mechanization. Bimply coming forward
.and saying here is a big gift to India will not do. You can flourish your
gift in the face of India, but there is no great scheme  provided here for
"mechanization of the Indian army. Y ! i

As I said in the beginning, look at this scheme of F_e;dm:altion,
“Here are the Indian States’ representatives to meet _Bntlsh_ II‘ndm. in the
‘Federation. In the same. manner the mechanised British srmy w_;l.l' work
‘side by side with the unmechanised Indian army. An unholy nllm_!u.:e:
-and the result will be that if there be:any dangerous occasion, .thg Bntl?}l
‘soldier will run eway-in his ships aad seroplanes angd the Indians will
-have to suffer. The whole scheme ought to have been 1 before the
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House for our considerstion and instead of sa
look to the Indian_ sentiment as well. Let not the people on the Govern-
ment Benches think that we are opposing this out of sheer perversity.
They should take it as a friendly suggestion from us, and the time has
come when the Indian army should be placed on the same footing as the
British army. You ought to think of benefiting the Indian industries as
‘well, by opening factories for arms in India. Even my Honourable friend,
Bir Yamin Khan, thinks that Indian industries should also be benefited
from this money which will come to us. Sir, so long as we are here as
representatives of the people we will continue to urge that the Indian army
should be mechanised instead of the British army. I support the motion.

¥ing all this you ought to

Mr. Abdul Qaiyum (North-West Frontier Province: General): Sir, 1 rise
to support this motion, and in doing so I must state at the very outset
that this so-called grant of £600,000 which has been made by Great Britain
for the mechanisation of the Dritish portion of the army in Indiu, clearly
betrays the mistrust and selfishness which have always been lurking in the
minds of the Britishers where Indians are concerned. After all, Sir, the
fact remains that the British army in India is not only an army of occupa-
tion, but it is a standing threat to the movement for liberty which has been
gaining ground in this country. After all what is the object of having this
army of occupation? It is not wanted by Indians, and the Britishers are
very well aware that the last.thing that any self-respecting Indian can
desire in this world is the presence of the British army in this deuntry.

[At this stage, Mr. President (The Honourable Sir Abdur R&him)
resumed the Chair.]

It is a standing insult to' Indian manhood and to the feelings of
nutionalism which are prevailing at present in India. The idea behind thiz
gelfish scheme of mechanisation of the British portion of the army is to
rear up & formidable weapon consisting purely of British units, so that
when there is any more trouble in this country, when the next attempt is
made by the residents of this country to wrest freedom which is their
birthright from the British, then this formidable weapon will be trained
against them as it wag trained in 1930 to suppress their liberty. Before
this decision was arrived at in favour of mochanisation, no attempt was
‘made by any authority in India to find out whether this scheme of mechani-
sstion was at all necessary in the interests of India, because the condition
of the soil and all other circumstaneces in India are so utterly different to
«conditions prevailing in most other countries. And there is a very large
volume of opinion against any scheme of mechanisation in this country
because it is believed that mechanisation would not do in the conditions
obtaining in this country. But because the British people realised that it
was shsolutely necessary for them to have mechanisation for the British
units in India they had to do it. It haa been stated by a well known
military authority, Captain Liddle Hart, in ona of hig books, _t'hat 80 lnng
as the authorities in India remain unresponsive to progress they automati-
cally serve as a brake on the remaking of the Home army. It was with
a view to remove this brake that the so-called gift of £600,000 has been
made to make the British patt of the army more efficient and to bring
it up bo the stendard of that part of the army which is there in England.
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1t is a well known fact that the Indiun army is a spborﬂlhmte ageucy,
and that the army in India is tied to the chariot wheels of the British uriny.
Under the Cardwell system, us has been stated, part of o reginent remaius
in England and the other part is sent out abroad. If the urpy in Grest
‘Britain is mechanised and the army in Indig sent to serve abrosad is not
mechanised, it means that there will be two systems for the same army of
(ireat Britain, which would certainly not do under the present conditions.
It has also been admitted by the Defence Secretary that it is contemplated
that India is to incur further expenditure,—it is obvious that this expen-
diture will have to be incurred by Indin,—and an additionsl burden of 185
lakhs will have to be borne by this country which will have to come out of
the pockets of the Indian taxpayers for furthering the ‘scheme of ‘mechanisa-
tion. This means an additional burden on the Tndian taxpayers. As long
né India remains subservient to Great Britain, as long ns-the reing of Govern.
ment in this country are controlled by the British, us long ax this foreign
army of occupation is atationed over our heads, no self-respecting Indiau
will ever think of paying a single pie to mske this weapon of oppression
more formidable than it is.

Self-respect demands that indin should be absolutely free and should
have an army manned entirely by. Indians, officered entirely by Indians;
and it is & well known fact that ull Indians in spite of political differences
are united on one thing—they want to see the last of the British army in
India. When that is done, when the wrmy is entirely Indianised, when
it is officered’ entirely by Imndians, then the Indiang would not grudge auny
more expenditure or a greater expenditure on the mechanisution of the
army. But as things are at present, as long us we remain subservient to
the British, dependent on Britain and ruled by Britain according to her
own selfish interests and desires, na Indian can possibly afford to spend
.a single pie on mechanisation even at the risk of the defence of this

country..

Tt was stated by the Defence Secretary that in the malter of purchises
they try to buy as far as they can in the locul murkets. but when they
cannot obtiuin things in the local markets they have to go to England. Tt
is really very surprising that after a century und » half of British rule they
‘should not be able to buy things here. 1f they really want to buy things
here it is quite easy for a greut organisation like the Indian Government to
start ammunition factories in India, manufucture tanks and airships and
all the parsphernulin which is necessary for modern warfare. But the
reason is obvious, They do not want to manufacture things in this country
becuuse it would be a great blow to British industry and it would mean that
many thousands.of British workmen and capitalista will be thrown out of
employment and will cease to receive remuneration und fat dividends. That
is the reason why they are not setting up wmmunition factories in this
country. It is a well known fact that even before the advent of thé British
there were ammunition factories in India and that according to the standard
of those times they used to turn out and manufacture very good ammuni-
tion. and. India, was self-sufficient in the matter of ammunition. But
the first thing which the British did after their arrival in' this country was
to make India dependent on Great Britain for her supplies in the miatter of
ammunition and all the rest of it. It ir quite obvious that the professions
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and the assertions that they cannot purchase things in this country are
absolutely insincere and the reason is quite clear, that they do not want to
manufacture things in this country,

In addition, this scheme of mechanising the British units will create
discontent in the Indian section of the Army and it will make them realise
that after all the services which the Indiang have rendered to the cause of
British imnperialism, after all the wars which they have fought for the cause
of England, in which England has been the gainer every time at the expense
of the lives laid down and the money spent by this country, Indians will
realise that even now they are looked upon with suspicion und cunnot be
trusted by the British. 1t is high time that our friends, who still believe
in co-operation with the British and imagine that Great Britain in her
generosity will extend dominion status or independence to India, realised
that it is impossible to get anything from these gentlemen and that it is
high time that they all came and joined the banner of the Congress in
fighting these people.

Pandit Krishna Kant Malaviya (Benares snd Gorakhpur Divisions: Non-
Muhammadan Rural): Sir, I fail to understand the logic behind this cen-
sure motion. Do we really feel that any nation on this earth cen afford to
be generous to another? Do we really feel that any nation, howsocever
generous and good it might be, can afford to serve the interests of any other
nation and jeopardise her own interests? 1 was never under that impression
that it was a gift for the mechanisation of the Indian Army. It is sheer
common sense. When England was going to part with her own money,
that money must be spent in her own interests and not in the interests of
this country. 1 am sorry 1 cunnot admire the simplicity of my friends.
1f I was a member of the British cabinet, I most emphatically say that 1
would have done the very same thing that they are doing now. I have no
complaints : it is their money and tbey can spend it as they like. Where
is the complaint? Our complaint is this: our friends have said “‘Buppose
there is & war and the British section is sent away: what then remains?
Who is going to defend us? What becomes of us?’’ I want all these
friends to say whether they are serious about their demand for independence.
We have been talking of independence and uat the same time we want the
British army to protect and defend this country, Why this talk of inde-
pendence then? Are we really serious, if we really want our independence
and to defend our own country, I think the best thing we can do, instead
of passing this motion or censuring the Government for not mechanising
the Indian Army, is to press our Congress Ministries in the provinces to
make military training compulsory in all the schools and colleges and to
make a knowledge of aeronautics compulsory for all B.Sc. and M.Sc.
students and to create our own army for the defence of the country. How
long are you going to depend upon the Britishers to defend this country?
Either we should cease to talk of independence and all these things or if we
are serious, let us not complain about these things.

My friends have complained that this shows mistrust of the Indian army
and will lead to discontent in the Indian army. I wish it were true: I wish
the Indian army would realise their inferiority and the way they are treated,
1 wish they oould declare that they would not remain a portion of this
Indisn army if they are going to be treated like this. But so far as T am
concerned T will weloome the discontent in the Indian army. I wish some

|
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of them would stand up and proclaim that they are not going to defend the
country in these circumstances. Why this talk of u censure motion? It
is said that all military equipment will be ordered out from England, 1

am sure all this talk of mechanisation will amount to giving a blank cheque

to the Honourable the Finance Member to come with a fresh demand before

this House and ask us to vote some further money for the mechanisution
of the army. We ought to declare that we do not want to mechanise our .
army. 1f England wants it, let England spend her own money. So fur as.
we are concerned we do not want mechanisation: we will have it when we

can have our own equipment and factories to turn out that equipment: we

will not be a party to these things. Mechanisation! They are arming for
their own purposes, not for the purposes of India: they know that these

soldiers trained at our cost will be sent away after five years to. England :

they are not going to remain permanently here; and we are asked to spend
185 lakhs for training these people who will go back to Fngland—to defend,
their country. Every new comer after five years will go back and we will

be required-to spend. 185 lakhs to train‘them.: I, thetefore;:say-that ¥ fail

to see the logic behind this censure motion. 'We ought to know that they:
are spending the money for their own interests, and so long ug they are-
ruling this country and ruling it in their own interests we can have no say

in the matter. If we really have any ¢omplaint, it is for us to decide our -
course of action; and ask the Congress Ministries to make military train-

ing eompulsory in all the schools and colleges and make the knowledge of -
aeronautics compulsory for the B.Se. and M.Be. students.

Bir Cowasjl Jehangir: Mr. President, we have had rather an extra-
ordinary debate; it started with a censure motion and I do not know
how it is going to end. But there is one thing certain, that the tenor
of the speeches of most of the Honourable Members will be taken:
advantage of by—I will not say the Defence Secretary—but by the
Military Department for bringing in & demand for perhaps five or six
crores of additional expenditure. If the money is well spent, I will not
be one of those who will grumble, but I can remember debates in this
House in which I took part where we were very strongly of opinion that
retrenchment should be the order of the day in the Military Department:.
I am still of that opinion. I am still of the opinion that retrenchment
in the right direction should be the order of the day, but, as I have said,
Sir, the whole tendency of my Honaurable friends was to give the Army
Department a fairly free hand to bring in proposals for mechanising the
whole of the lrdian army . . . . . .. -

Mr, M. Asal All: And reducing the British forces.

Bir Oowasji Jehangir: Well, Sir, 1 can understand this change of ideas. '
The world seems to be moving, and we must also move along with it. °
Abysginia, China and Spain have their lessons to teach, and let us learmn
them, But I was rather surprised, when the Defence Secretary expresed
his surprise at this censurc motion. He frankly explained his position,
and so far as I am concerned, it was an eye-opener. The first idea that .
etruck me when I heard of this .censure motion was what the Defence -
Bocretary himself said,—it was not wise ‘to look at & gift; horse..in the -
mquth, but as my friend, Mr. Asaf Ali, said, is it a gift horse? : I am, .
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beginning to doubt it. T was hoping, when I heard thé Viceroy speaking
not: very long ago, that very soon an announcement would be made that
we ‘would ‘get a gift of a few crores of rupess. 1 wns surprised when I
read that the figure was only six hundred thousand pounds. What a
gift! I am not ungenerous, but whab a gift! There is Leord Nuffield
who shells out six hundred thousand pounds very often for scientific.
ingtitution in England, and nobody says a word about it, and I am
rurprised at the passive way in which these great gifts have been received
in England, but still a gift of six hundred thousand pounds from. one
country to another has been talked about a great deal. After all, is it
a gift? Now, let us analyse the position fairly.

Mr. Bhulsbhai J. Desal (Bombay Northern Division : Non-Muham-

-madan Rural): It is a bait, and not a gift.

8ir Oowasji Jehangir: There is the British Army in Indik as well ‘as
in" England. The British Army in India is only a part of the British
army in England. The British army in England’ has been mechanised.
Hundreds of millions are being spent. It turng out that the British army
sent out to Indis has been a branch of the British army that was never
mechanised. We are now told that India will have to pay the cost of
mechanising that section of the British arniy which is in India, a section
‘of the British army which is not permanently in India, a section of the
British army' that will go to any part of the world or will go back to.
England. Why is then India asked to pay the cost of mechanising that
section of the British army, and if only a portion of the cost has been
‘nffered by England, is it a gift? I was staggered to hear that 135 lakhs
will have to be spent by this country for mechanising the British army
.in India, that out of 215 lakhs, 80 lakhs would be contributed by England.
Is it not a legitimate complaint that 135 lakhs ought to be first spent
cn the Indian army in mechenising it? Is it not a legitimate com-

plaint? . . . . .
Mr. 0. M. @. Ogilvle: No, Bir.

Sir Oowasji Jehangir: That shows how my friend's mentality works.
Now, let us follow this up.a little, If my friand was asked to live in a
house in India and he was asked to build it _himself and leave it in India
when he retired, how would he like it? = Will that“be justified? He was
brought to serve in India,—suppose he was -asked to build & house out
-of his own money, and he was asked to go back to England withoud
teking a nail out of Indis, would that be justifiable? . . . . '

Mr. 0. M. @. Ogilvie: Certainly.

Bir Oowasji Jehangir: Then let us ask the Government of India to
make every Englishman build houses in India and leave them here when
they go back. Don't get excited over it. Think over the matter coolly.
Let us look at the equity of it. Here is the British army in India. We
are asked to mechanise it. You will take. it back to England, send us
another section of the army which is not mechanised and ask us again to
mechanise it. Is that equity? And do the Government of India think
it is a fair . way of looking at it? Why? If T were g_charga of the
British finances, T would say, keep a portion -of the British army as.it
is, ‘and in the next ten or fifteen years send it out to India in bite snd gek it

mechanised in India. I would do that if I were in charge of the British
12
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finances, but being an Indian, having to pay for it, surely I am bound
to think twice about ib. I am not one of those who say, send the British-
army out of Indis bag and baggage . . . . .

The Honourable Sir James Grigg (Finance Member): I bet you are
not

Sir Cowasji Jehangir: For once in a way the Honourable Member is.
right, which is very rare indeed in this House. But when the Honour--
able Member comes with Income-tax Bills, I want to know what he is
going to do with the money we pay him .

Mr. Sri Prakasa (Allashabad and Jhansi Divisions: Non-Muhammadan
Rural): He will use it for mechanising this House.

8ir Oowasfi Jehangir: If you will give him the money he will do so.
Kir, T am only a humble individual who tries to look at these questions
from an equitable point of view. Now, Mr. President, you know that we
have had a controversy with the British Army Department and we com-
plained that the cost of training the British troops in England which came
out to India ought to be paid by England. Why, it went to arbitration.
Most eminent lawyers sat to adjudicate upon it. Finally, it was decided
that India should be paid some portion of that cost. I believe we are
making out a case for arbitration a few years hence, if we allow the
British army to be mechanised out of Indian moneys and then.to be sent
back to England. I do think it is inequitable, but I would appeal to the
(Government of India to consider this matter from this point of view and
to put it to the British Government that they will not pay for mechanising
the British army which is only temporarily kept in India and which is
going back to England . . . . .

Mr., 0. M. @. Ogilvie: When?

Sir Oowasji Jehangir: Every year they go back and come back;"
Mr, 0. M. @. Ogilvie: They leave their arms in India. ¢
8ir Oowasji Jehangir: Are all these tanks going to be left behind?
The Honourable Bir James Grigg: Of course, they are.

8ir Oowasji Jehangir: Sir, I would like to know the exact position.

The Honourable Sir James Grigg: These units which are mechanised
here will in due course be replaced by other mechanised units who will
take over the equipment, so that this equipment will be permanently
left in India, and, as far as I can make out, this completely destroys
the whole basis of the Honourable Member’s argument.

8ir Oowasfi Jehangir: If a war breaks out, are they going without their
tanks, are they going to Shanghai or to any other part of the world
without this equipment? And will the Honourable the Finance Member
undertake that if and when these mechanised units go to fight for the.
Empire, the cost of training the army and of the equipment that we have
incurred will be repaid by Great Brtiain? If he will make a fight of it
in that way, I will be satisfied. I admit my ignorance. That is more
than what the Finance Member is able to do. I admit my mistake when
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1 am wrong. 1 was under the impression that they will take away these
equipments. We were all uuder (nat umpression but if i1t is @ case of
uiig 1o war, wid the sriush Government repuy to this country the sums
Ol woney we Wil be iorceu wo spend m mechunising that army? These
luatters ought to be cleared up belore we are caled upon to pay 185
lakus for mechanising only a section of tbe army. '

Well, Mr, President, although this is hurdly a censure debate, it has
werved a very useful purpose. We have been able to place our views
Lefore Government .and 1 hope and trust that in ell these transactions
uwoout the army, belween liugland aund Andia, the (overnment of lndia
wll represent lndia.. We know very weil that after all the Government
of this country under the present constitution is not in Indis. It is in
tungland. We know that. We know very well that the Government of
ibws nave to cerry out orders. Ju the last instence, they have the power
of resigning, which they very rarely exercise, but they are after all to
camry out tne orders of the Governent in Kngland, We do expect them
to carry out these orders as loyal servants but we do expect that they
will put up a fight in the interests ot ludia, aud we do expect tbat they
will point out, how we are hit and how the shoe pinches us, and ask
for equity and fair play. It is the duty of the British Government to
see that they get the best of the bargain. It is the Government of
indis’s duty to see that they get equity and fair play and that none of
ow money is spent which 18 not ultumately to the advantage of this
country and for the defence of this country. That is all we ask for, and
we expect that it shall be done. We feel doubts about this. We haye
had our doubts in the past and we have expressed them. We may have
our doubts in the future. I feel a little doubtful sbout this transaction
of mechanising the British section of the srmy at the cost of India. 1
think it should be done under certuin conditions. Those conditions should
be properly understood on both sides and there should be no loophole
left for arbitrament, for bitter controversy, in the future about the money
that has been spent by us in Indis.

Mr. M. B. Aney (Berar: Non-Muhammadan): I have only five minutes.
1 shall not take more than five minutes also. The question before the
House is this. There has been a so-called gift of 80 lakhs of rupees and
it is decided that with that money certain British sections of the Indian
army are to be mechanised. The adjournment motion is brought in with
o view to censure the Government for having outlined a plan like that
and made an announcement to that effect., Now, there are certain
questions which we have to consider carefully and the implications of
which we have to understand also before we are called upon to record
our vote on this point. I agree with my Honourable friend, Sir Cowasji
Jchangir, that this debate will be long remembered by the Honourable
Members on the Government Benches for .the expression of certain views
which they are not used to hear from this side. They are likely to make
capital out of it. However, I want to confine my attention to the
question which is immediately before the House. I really want to know
who is responsible for the decision that the amount of money that is
voceived from the British Government is to be spent for the mechanisa-
ticn of the British army only. If this decision has been taken by the
Government of India, why is it that they have thought of making &
discrimination and making a selection first of the British army for
mechanisation. That is & point on which I have not been able to get
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‘aLy useful information trom -the otherwise good speech of the Afm

dbretary.- 11 vne aecision w siresdy masae by the uovernment of indis
Bt s Gertaln poruon O! tue 10disn WLy Was 0 De mechsanised toen
shéy should have resuy tuought uslmakmg 4 lair selection irom both arms
ol the indian army, vne Briush 88 well as tne indian. in racy, 1t '8 &
Wisiike or a Isnomer 1o say that the Drtisn army 18 really a: part o1
the..indian &rmy, but nowever tnat has been the way in waich the
andian srmy 18 pewg desoribed. Une would naturally expect that the
Akovernmeny of indis, which cleims to maintain this huge army at the
cost of -the Indian taxpayer tor the detence 01 Indians, would not torgeu
the ¢laims of tne dnwsn section of the Indisn army at the time ot
waking the army more efficient and more up to date for the requirements
ot modern wartere. li the decision was taken by the Uovernment ot
india on: their own respoumbility in this matter, 1 think there is greater
avcessity., for the whole House to oarry the censure motion. Are they
going to-tell -¢he lndian -section -of the -army °“'You must remain in an
ipethcient condition, ‘while - the British army which is only ap army of
occupation will be brought-up to date. and properly equipped '. 1f that
is the way in ‘which the- Government of India will look at this problem,
then the question of defence is not safe in their hands. In fact, the whole
problem ot defence. will be a matter for the serious and anxious considera-
tion of the people of India. They look with apprehension and anxiety
at the future when the Governor General in Council will hold charge of
the Indian army, while the Federal Legislature will be in charge of many
other minor matters. If- the decision is taken by the Government of
India and they are respomsible for this, then we have every reason to
censure them . . .. : '

(It being six of the clock.)

The Assembly then adjourned till Eleven of the Clock on Tuesday,
the lst February, 1988,

*
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